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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES.

(PART I —QUFRSTIONS AND ANSWERS)
Tuesday, st March, 1949

The Assembly met in the Assembly Chambsr of the Council House at
Quarter to Eleven of the Clock, Mr. Deputy Speaker (Sbri M. Ananthasayanarp
Ayyangar) in the Chair. ) A

*

STARRED @QUESTIONS AND ANSWERS
{a) ORAL ANSWERS
TRANSFER OF CERTAIN ®FFICES FROM DELRI AND SimLa

*758. Shri R. K. Sidhva: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether it is a fact that some of the
offices of the Government of India in Delbhi and Simla are likely to be trans-
ferred to another place_and if so. whether Government propose to give details
of such transfer?

-
(b) Is it a fact that almost all th¢ Ministries of the Government of India
have their branch offices at Simla?

The Honourable ShMeN. V. Gadgii: (1) The question of dispergiug some of
the Central Government offices from Delhi has been engaging the attention of
Government for some time past. A SubCommittee of the Cabinet has been
appointed to look into the whole question. It is proposed to locate three offices
under tbe Ministry of Works. Mines and Power at Nasik for which acquisition
of land an\ building construction have been decided upon. As regards move of
other offices, the matter is still under consideration.

(b) Only a few Miuistries have some of their branches working in Simila
while some others have some of their Attached and Subordinate offices located
in Simla.

Sari R. K. Sidhva: Arising out of part (b) of the question, what is the total
pumber of offices whicb are located in Simla? Is it a fact that the offices of the
Director General, Posts and Telegraphs, Director General of Archaeology,
pirse,qfnalr ‘Peneral of ¥Fiducation and Director General of Health are also locatnd
iz Simla?

The Honourable Shri N. V. Gadéil: There wre innumerable offices. if the
honourable member wants to know the details I am quite prepared to give them
now but 1t will be more appropriate if I lay a statement on the tab¥e later on.

Shri B, X. Sidhva: I“i'anted to know what was the object of thes: branch
offices_bemg located in Simla.

Th? Honourable Shri N. V. Gadgll: The reason is +bat there is Do 8cenn-
rodation in Delbi,

(1115
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8hri Deshbanshu Gupis: May I kmow whether it is a facs that the preposal
to shift some offices to Nasik is really a forerunner of buillding another capital
near Nasik? %

The Honourable Shri N. V. Gadgll: No. :

Shrimati G. Durgabai: May I know whether it is a fact that there is a pro
posal under coneideration to shift the Federal Court to Aliahabad?

The Honourable Shri K. V. Gadgll: The final location of the Fedcral Court
has Dot yet been decided. , -

Shri Radhavallabh Vijaivergiya: May I know whether Mhow is also cne of
the places under ccnsideration for the lecation of some of the offices?

The Honourable Shrl N. V, @adgil: Among many other places wbich are
under consideration Mhew is one.

Shri Deshbandbu @upta: May I know why Delhi is considered unfit for
the location of the Federal Court?

‘The Homourable Shri N, V. Gadgil:, The question is still under coosidera-
tion, There is no .question of the fitness or unfitness of Delhi involved.

Shri Deshbandhu Gupta: Is it a fact that in the Draft Constitution itself
it is mentioned that the Federal Court has to be in the capital of India?

The Honourable Shrl N. V. Gadgil: The honourable member well kiows
that the Draft Constitution is still a Draft Constitution.

Shritati G. Durgabal: May T know whether it is s fact that the Honovr-
able Minister for Works, Mines and Power visited Allahabad sometime ago
to see whether the site and other arrangements will be suitable for the location
of the Federal Court? -

The Honourable Shrl N. V. Gadgil: Yes, Sir. .

Dr. P. S. Deshmukh: By what time is the Cabinef sub.committee’s” deci-
sien likely to be known about the location of various offices in different psrts
of Todia?

The Honourable Shri N. V. Gadgil: It will take sometime but before the
Constitution is finally passed you will know the whole picture.

Shrimati Purnlma Banerji: May 1 know if the. Honoursble Minister {found
Allghabad a suitable place?

The Honourable Shrl N. V. Gadgil: It is a matter of opinior whether
Allahabad is suitable or not.

Shri H. V. Kamath: Have Goverrnment ence for all aholished the anmiid
exodus to Rimla?

The Honoun_'_bie Shri N. V. Gadgil: there is no exodus to'Simla at prosént.

Shrl H. V. Esmath: Have Government given it up once and for all?

The Honoursile Shri K. V. Gadgil: For all practical purposes it is so.

Shri R. K. Sidhva: May I kncw whether government feel it necessary to
Keep permanently in Simla braunches of thes= various important - Ministries?
What is the reason for Government #o keep in Simla or in any other place
branch offises of the Ministries of Education, 1lealth, Archaeology and Law?

The Honourable Shri N. V. Gadgil: 1 have already’ given the reason: it

is want of accommodation jn Delhi.

nagRA Dam awd Divwd>1r  Varrgy Proszors

*759. Shri R. K. Sidhva: (a) Will the Honourable Minister of Works.
Miges and Power be pleased to state what stage the Bhakra Dam and Damodsr
Valley Projecte bave reached?

-
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(b) Have any experts come from foreign countries to chalk out the initial
programme?

(c) Have the original schemes been affected in sny way by the Ecovomy
drive of Goverument?

(d) When is the actual work on thes¢ schemes likely to be started?

The Hopourable Shrl N. V. Gadgil: (a) The Bhakra Dam Project is under
the administrative control of the Government of the Eest Punjab. Informa-
tion received from that Government shows that the construction of s road aud
.a railway line to the Dam site. has been nesrly completed. Work on tunnels
for diverting the river during construction is in progress. Detailed studiea of
the foundation of the Dam are nesring completion and other prelimnary works
are aleo in an afivanced alage. .

In connection with the Damodar Vailey Project, whieh is under the sd-
ministrative control of the Damodar Valley Corporation ordere for the 150,000
K. W. thermal yower station, the main 132 K.W. and other subsidiary lines,
have been placed. d-tailed design of Tilaya, one of the eight dams and ppvject
reports with plans and estimates of two more dams have been prepared;

Engineering investigations including collection of data for the other itemns
and dams, are in hand. )

The eonstruction of camps with residences. offices, water and electric puwer
supply. road connection at six of the dam sites arc also in progress.

(b) Yes, ss and when necessory. '

(e) No.

(d) Work is slrealy in progress.

Shri R. K. Sidhva: With reference o the rcport placed on the table of the
House yesterday by the Honourable Minister regarding the Dalnodar Valley
Corporation, may I know whether the smount of JR&: 2,21,81;000 for 1948—-
49 has been spent durm% this year or how much of it has been spent or is
the whole sum likely to be spent? ,

The Honoursbhls Shri N. V. @adgil: I require notice for that.

8hri Mlhir Lal Chatlopadhyay: What is the target year by which these works
will materialise fully?

The Honourable Shri N. V. Gadgil: Ts it for.all the three projects or do you
want it for the Damodar Valley project?

Shrl Mihir Lal Obattopadhysy: I want it for the Damodar Vailey Project.

The Honourable Shri.N. V. Gadgil: It is seven years.

Shrt Mibir X:al Chatlopadhyay: What is the total estimated expendlture on
this project?

The Honourable Shri K. V. @Gadgll: I think I have already given that figure
but I will repeat it. It is about 55 crores.

Shrl Mihir Lal Chattopedhyay: May I know whether it is a pre.;var ligure
or it bas been revised later on? *

The Honoaralle Shri N. V. @adgil{ Tt is not a8 pre.war figure: it has been
revined and eorutinised and the geperal view expressed by the Damodar Valiey
Corporation suthorities is that it will be adhered to.

Shri Mihir Lal Ohattopadbyay: What are the reapoctu'e Qualifications of the
Directors appointed to the Demodar Vailny Corporation?
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The Honourable Shri N. V. Gadgil: This does ‘not arise out of the question,
unless the Chair rules otherwixse.

Sardar Bhopinder Singh Man: What is the stipuluted time for the completion
of the Bhukra Dam?

The Honourable Shri N. V. Gadgll: | requirc notice but generally it is 1
thirk the same period. viz., nhot[xt scven years.

Shri H. V. Eamath: Is it a fact that the policy outlined by the Honourable
Minister with regard to the Damedar Valley project in the last session, wiz.,
1and for lund and house for house in respect of the tenents' laends and houses, is
being set at naught by the local officials?

The Homouvratle Sari N. V. @adgil: It is true that when a.proxmse is given
it is given for the purpose of implementing it.

Shei H. V. Eamath: What is true? Is it a fuct that this policy is set at
neught hy the local officials?

The Honourable Shri N. V. Gadgil: No.

Shri H. V. Kamath: I« it a iuct that the construction of luildings and
spproach roads has heen started on thie tenants’ !lands without the consent of
the tenants wnd in msny casex the standing crops have heen destroyed withons
acquiring the {ands nnder the Land Acauisition Act and no notice has even heen
isgited to the tenants in accordance with the Loand Acquisition Act?

The Honourahle Shri N. V. Gadgii: No. Sir.

Dr. P. S. Deshmukh: May | know if the prospective catchment area las
betn surveyed?

The Honourable Shri N. V. Gadgil: Ves. nf the question is with respect to
the Damodar Valley Project.

Babu Ramnarayan Singh: As regards the cemplaint which has just been
mentioned hy my honourahle friend Mr. Kamuth, will the Honourable Minister
enquire about it?

The Homourable Shri N. V. Gadgil: Most certainly.

Shri H. V. Kamath: HWuve instaisces such as 1 have referred to of tenants
being nvicted without notice or without compensation been brought to the notice
of the Honourable Minister?

The Honowrablz Shri N. V. Gadgli: Tf such nuses are brought to rgy notice
I shall certuinly take appropriste action.

Babun Ramnarayan Singh: What are the two other dams for which schemes
have been prepared?

The Honourable Sixi N. V., Gadgil: There are eight dams altegether, The -
Tiayn. Dam is readv for eonstruction and in respect of two other dams the
designs &re being finalised.

Babu Ramnamyan Singh; What are those two dams?

The Honoutable Shri N. V. Gadgil: T will give the information later ..

NEW MACHINERY FOR GEXERATING § EOTRIOITY (X DELa:

*760. Shri R. K. Sidhva: (a) Will the IJonourable Minister of Works
- Mives and Power be plesed to state twhether it is o fact that the- present
Eicetric Power House m Delhi is insufiteient to provide power for a1l ing! ustrlal
and lighting purposes?

(by T 0 hove Govemment placed orders for additional machinery ?

fe) If so. when is the new machinery lilely to be installed ima wh it would
be the fotal aclditional kilowratts available for public%ise?
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The Honourable Shri K. V. Gadgil: (a; Yes.

(b) The Delbi Central Electric Power Authority Ltd. have Nubed ordess
abroad for the supply of the following plant:

(i) Twt. 9200 KWis' Turb—Altervatiar Generating sets—in 1946.
(ii) One: 3.000r KWs Westinghouse Generating. Set in Devember 1947,

In addition to the phint on order, the Authority have tsken on loan frem
the Governmient, six Diesel Generating Sets of 500 KWs each and one 2,500
KWs Transportabli- $et which is likely lo yield ahout 2200 K\Ws.

(¢} The ®ix Diesel Sets lowted Ly, (foverpmeut wre already nnder comniission
while the 2,500 KWe Transportable 1Power Ser’ is likely to be in operation in
April 1949, The Westinghouse Generating Set of 5,080 KWs is expectex to
be commissioned hy January. 1950, while the two bl% ger Sets of 9,200 XWs
each, ary expected to be resdy by April 1951 Tt is boped that about 20,000
KWs power will hecone availahle for Delhi from the Nangal Project of the
Last Punjab Government by the middle of 1952. The additional supply of
electricits that will thus he awilable from time to time is as follows: (i) 2,209
KWs by the crd of April 1949: (i) 5:000 KWs by January 1950; (iii) 18.400
KWs by the end of April 1951; and (iv) 20000 KWs from Nangal by the-middle
of 1952. >

Shri R. K. Sidbva: Muy T know how many applications for new connections
for power aud light Lave beenn received und what is the procedure for granting
those apphcahons"

The Honourable Shri N. V. Gadgi: 1 will requirc notice for that, So far
as the precedure is concetned, it entirely rests with the Delhi Electricity Power
Authority.

Shri R. K. Sidhva: Muyx { know whether any favouritism is §hown in giving
connections sind whether it is not given on a priority system?

The Honourable Sbri N. V. Gadgil: No favonritism that 1 know of.

Shri Deghbandhu Gupta: Mav T know whether it is « fact that alfficugh
.Govermnent had taken a decisigu to place an order for a 5,000 K.W. set s
early as 1947. the order was trot placed till two mouths back? The papers wcre
Iying in the office and the order was not placed?

The Homourable Shri N. V. Gadgil: I require notice for that because as far
as T understand the order has heen piaced.

Shri Doshbandhu Gupta: Moy T know whether the Honourable Minister is
aware of the fact that these days in the City of Delhi electric points are being
arbitrarily removed and the people are suffering heavy losses on aceount of that?

The Honourable Shri N. V. Gadgil: This is Jue to some precautiorary
‘measure necessitated hy the fact that hecause of the overload the whole svstem
may collupse.

8hri Deshbandbu Qupta: But, what is the principle. who decides it aud
why is this done arbitrarily? -

The Honourable Shri N. V. Gadgil: The Delhi Electricity Anthorify cloes it.

Shri R. K. Sidbva: May ¥ know whether the Globe Engineering Works,
Delhi mads a representation te the Government That their application for con-
nection has uot been granted whereas one which wae asked for subscquently-
was granted connection?

The Hooourable Sbri N. V. Gadgil: Notice. .

Dr. P. S. Deghmukh: May T know if the machinery ordered in 1946 has
arvived and if not*when it is hke]v to arrive?
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The Homoursble Shri N. V. Gadgil: | have already stated in wy reply that
it is expected 1o arrive in the month of April 1944

Dr. P. S. Deshmukh: What wre the ciauses for this mordmate delay, Bir?

The Honocurable Shri N. V. Gadgil: Well, for that at least the Governmen't
of Indix is not regponsible, nor the Delhi Electricity Authority.

Dr. P, S. Deshmukh: Is it not the real causes that the order contcmplated
was not placed as has been suggested by my friend?

The Honourable Shri N. V. Gadgil: That is not so.

Shri Deshbandhu Gupta: Will tbe Homourable Minister enquire into the
mutfer please?

The Honourable Shzi N. V. Gadgil: Certainly.

Sbri B. P. Jhunjhunwala: In view of the fact that the Govertuneut will
have lurge scale predustien sfter these machineries are received, and the fact
that the expenses will be less. is it under the consideration of the Government
that they will be sble to supply cheap electricity to industrial firms?

The Honourable Skri N. V. Gadgil: Most certainly; tlot is aiwavs noted
and taken into censideration when the plans are finalised. .

Sbri Deshhandhu Gupta: Will the Honourable Minist«r please tell tbe House
whetber any appreciable saving bas been effected by the measures now taken
in the City of removing the extra-points. and if so, to what extent?

The Honourahle Shri N. V. Gadgil: One result of this measure is that there
has been no collupse of the entire system o far, which was feared at one stage.

CaPTAIN OF TRAINING S81% ‘DUFvERD

*761. Sbri R. K. Sidhva: (a) Will the Hononrable Minister of Couinerce
be pleased to stale what iz the name of the. Cuptain of the training ship
*“Duferin’” and whether it is a fact that originally he opted out to Pakistan
and then returued to India?

(b) What, are his nahﬁu.atnons and what is hi¢ salax? Since when has
he been in charge of the ‘“Dufterin’*?

(¢) How many cadets are there under him for training?

(d) Has there heet any coniplaind against hima regarding hls anti-Indian
feelings towards students?

The Honourable Shri K. C. Neogy: (a) (i) Lt. Condr. M. F. §. C. Haivew.
(i) Yes. His provisional option was fer Pakistan but his final option was for
India.

(b) (1) Certificate of Competency-as Master Muariuer (Foreign Going), per-
manent conunission as Lt. Comdr. in the Roval Naval Reserve, apart from
“various otber minor qualifications. (ii) Salary Fs. 1800 per montb. (iii) He
has been inchacgs of the Dufferin since the *Jgt. 8eptember 1945.

(e) 165. . '

(d) Glovernmnent have not received any such complaints.

Shri R. K. Sldhva: May J know whether this Captain holds the degree of
Extra Master Mariver, ond if not. mav I know whether the ex-cadess of this
Dufferin ship hold such quelifications and many otber high qualifications and
whether they cannot rep]uce this officer?

The Eonowabla Shri K. C. Neogy: [ bave : dready stated the qualifications
of this officer. As regards the second part of my honourable friend’s enquiry.
T may assure him that there is no single Indian who possesses all the necessary
qualitication and experience possessed by Coremander Harvey.
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Shri R. K. Sidhva: May I know whetber ex-cadet Mr. Chakzavarty is a
Comumodore. in the B. I. N.? Js iv a fact that Capt. Karmarkar holds a high
position ju the R, I. N.? Is it a fact that ex-cadet Captain Phandari holds the
'ommand of the Merchant Navy? May 1 know from the Honourable Minister
whether these qualificatious are not enough for holding these-posts?

The Houourable Shri K. C. Neogy: Muy | say I added experience as a
valuable coosideration? Conmuander i{arvey has been working on the Dufferin
for the last 17 years and has been promoted frcm one position to another.
None of the officers mentioned by my hono urable friend can bave eny preteuee
to that kind of experience.

Shri R. K. Sidhva: Msy I know bew mauy vears in the R. 1. N. service has
this Commander put in and may I know whether it is the intention' of the
Government to Indianise this Dufferiu when the officers are available?

" The Honourable Shri K, C. Neogy: 1 might rewind my honourable friend
that there is 8 Govérning Body which is in charge of the management of this
training ship, and the Governing Body are perfectly satisfied with the qualifi-
cations and experience of this officer and the gquestion of replacing bim does
not arise.

Sbri B, K. Sidhva: Has not the Old Cadets’ Association made a coni-
plaint to the Government about the conduct of this Commander towards the
Indians? .

The Honourable Shri K. C. Neogy: I am not aware of any such compleint.

Shri B. K. Sidhva: May I know, Sir. whether the Honourable. Minister
has”been fully satisfied that such :3 complaint has not been made?

The Honourable Shri X. C. Neogy: I bave suicl that the specific complaing
to which my bonourable friend made a reference, has not lLeen received by
us—at least I am not aware of any such complaint. .

Shn H. V. Ermath: What ‘were the dates on which Harvey opted for
Pakistan and re-opted for India?

The Homourable Shri K. C. Neogy: The provisional option had to _.take
place before the partition. that is to say before the 15th Angust, and be had.
according to the rules, six montbs in which to revise his option. He revized
his option earlier than that. 2

Shri B. K. Sidhva: May I koow whether, in view of the ill.treatment to
Tndians, any cadete have withdrawn from this Duffetin in the years 1947
and 1948, and if so, how many cadets have withdrawn? .

_The Honourable Shri K. C. Neogy: My honoursble friend bases bis question
on a supposition about ill-treatment of Tndians. He bas not put any question
on that particular point to me and I am not in a position to give any answer,

Shri M. ¥jrumala Rao: Is there any compeient Indian just mow to teke
the place of Harvey in the event of his getting out of this job in the near future?

The Honourable Shri K. C. Neogy: No, Sir.

Frencr Eoovomrc Missiox 10 cONCLUDE A CommprciaL TREATY

*763. Shri R. K. Sldhva: (a) Will the Honourable Minister of Commejce
be pleased to state whether the (iovernment of France bave sent an ecounomic
mission to India with the object of concluding a bilaterai treaty in respect of

~commelce with this country?

(b) Have any talks regarding this been intiated in Paris by India’s Com-
missioner-General for, Commercial and Economic Affairs in Europe?

{c) Is it a fact that Franoce is prepsred to suppl: some of India’s industrial
requirementss fortbwith and if su, what are those?
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(d) What is the naturc of discussion held in- this respect and bhas any treaty
been concluded?

The Honourable Shri X. C. Neogy: (a) No.

(b) Yes.

(e) A list of industrinl articles which I'vavce hus offered to supply to India,
and whirli we reqnire from that comtry. is l7d on the table of this House.

(4} The discussions are exploratory at. this stage, und no treaty of s com.
mercial vature has se frur heen concluded.

- STATEMENT
Tiat of Indt's indestriod requiresments fram France
Egquipment: .
Stest and castings : Bais. Joisls and channels Platea Hoops. Skelp.
Machine tools. *
Textile industry eqnipment.
Equipruent for eeaporis and airports.
Public Works equipment,
Eleclric power house equipment.
Radio-electric equipment.
Miscellaneous eleciric equipment. .
Motors.

Railway equipment (st¢am and electric engines, tenders, pssaenger and merchandise cara,
auto cars, ‘aulorsily’, etc.).

Aeroplanes.

Agricultural equipment and impl (Diesel lrocum, petrol tractors caterpiilar or
whes] iractors, ground-breaking mpchmel\“, harveating equipment, threshing machinery, ete),

Diesel trucks. petrol driven rucks, motor huses, amall iracks, miscellaneoes antomotive
vebiclea. x

Slei B. K. Sidhva: Hasg there been any eorrespondence in this respecs?
The Honourable Shri K. 0. Weogy: I suppose so.

TRADE AGREEMENT WrTH Russia

*763. Dr. Mono Mphan Daa: (a) Will the Honourable Miniater of Com-
merce be pleased to state whether the Government of India bave entered into
any trade agreement with Russia?

{b) If so, what is the basis of that agreement?

(¢) Wbat are the food graios thnt have been importea into this country
from Russia and what are their respective quantities?

The Homouradle 8hri XK. O. Neogy: (a) Yes.

(b) The agreements with Russia are on a bacter basis.

(c) Wheat; 51.195-92 metric tons.

Dr. Mano Mohan Dag: Was any trade delegation zent to Russia?
The Honourabls” Shei K. O. Neogy: No, Sir.

Shri R, L, Malviya: What are the commeodities bartered with ;{ussia?

The Houourable Shri X, C. Neogy: There have beer two barter sgreements
gso far. The first one rels%6d to 5,000 metric tons of Indian tea supplied by
us in exchange for 50.04X! metric tons of Russian wheat. The second barter
agreement which will start ite operation from this month relates to the suppl)
of 81.000 tons of Russian wheat_ln exchange for the suppty to Russia-of 5,000
tons of tea. 5,000 tons of raw ]ute and lO(I) tons of castor oil.
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Shri M. Tiramala Bao: What is the busis on which calculation # rude with
regard to the quantity and the cost of these goods?
The Honourable Shri K. C. Neogy: The Departments concerned make certuin
calculations of the value and when they aure :atisiie! that it is n perfeetly
reasonable deal, tben the barter agreement is entered into.

Dr. P. S. Deshmukh: How m3any ordinary tons make one metric ton?

The Homoursble Shri K. C. Neogy: I thought that such au vuqriry might
be made, arid I may tell my honourable friend that a ton avoirdupois is
equivalent to 2240 lbs. or 273 maunds approximitely. Nou. a metric tous is
the same as 1000 kilograms ‘and is equivalent to 2204 6 lhs. oy very.aeurly
27 maunds. -

Shri V. C. Eeséva Rao: May I know whether Russin has offred  auy
newsprint? v

The Honourable Shri K. C. Neogy: 1 do not think so. so far.

Shri H. V. Kamath: How does the price of Russian wheat compare with
that purchased from other countries? S

The Hovourable Shri K. C. Neogy: As a4 matter of fact, as T said. no cash
price is contemplated. It is entirely a barter*arrangement. -hut we are cutisficd.
that tlie value that the wheat represents is not. unfavourable to India. That
is all that I can say.

Dr. Mono Mohan Das: Is lhere any possibility of receiving cupital goods
from Russia?

The Homourzble Dr. B. R. Ambodksr' Only Communism along  with
Russian wheat!

The Honourable Shri K. C. Neogy: So far no such enquiry hag been nude.
but I may inform ihe House that very recently the talk of having a re;;ular
trade agreement with Russia has started informally.

Skri Mabavir Tyagi: Were the Standing Committee consulted before ihis
barter agreement was orrived at? a

The Honousable Shri K. C. Neogy: Which Standing Committee? Bic:iuse
there are more than one Standing Cemmittee concerned.

. Shri Mahavir Tyagi: The Standmg Commnf,tee pertaining to this Delagt-
ment.

The Hanourable Shri K. C. Neogy: I do not think so. i

Srijnt Kwladbar Chaltha: What is the pre-war requirament of ten by Itussia
and whether we have ¢eme to that level now?

The Homourable Shri K. C. Neogy: I am =sfraid I will have to ask for
notice of this question.

Sbri Mahavir Tyagi: May [ know what is the principle adopted in coimec
tion with such agreements by barter er otherwise, mparticularlv in regard to
commodities which are required in India. I am anxious to know as to who
settles about the requirements of a certain commodity before deciding to
harter. Do you take the industrialists or others into consultation or i it from
the Secretariat only that you get reports and arrive at agreements? ]

The Honourable Shri K. C. Neogy: T supposs we have a [ull and dependubiv
appreciation of the situation ns regards our own rtquxremente both for the
supply of certain essential commodities for consumption in India as also for
the export of certain commodities to other countries.

Sbri Mahavlr Tyagi: Ts there any muchinery devised by the Government
to take the industrialists also into onsultation when You take to such sort
of barter agreements with foreign countries?
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"The Homourable Shri K. 0. Nengy: I do not know bow industrialists need
to be taken into consultation in a special nianfer in this connection.

REOBGARISATION ¢F FeRrgpIcX PUBLICITY SERVICE

4764. Shri V. C. Kesava Rao: (a) Will the Ilonourable the Prime Miuister
be pleased to state whether the re.organisation of the Foreign Publicity Servica
is complete?

(b) What are the languages in which pamphlets and magazines for external
publicity are being published and fhrough what channpels are they distributed?
Dr. B. V. Keckar (Deuty Minister for External: Aftairs and Commonwcalth

Relations): (a) The reorganisation of external publicity is ag yet o the process
of being completed. ®

(b) Magazines are publiebed at present in Engligh and Arabic and distri-
buted normally through commercial cbannels and pubbicity staf abroad.
Pampblets are. published in English, Persian end Arabie and distributed
‘through our publicity staff abroad.

Shri H. V. Eamath: Is there any real and cffective Q’-ordlnatlon between
external publicity and internal publlcntv

Dr. B. V. Keakar: Yes, Sir. .

Shri H. V. Kamath: How many professional jougnalists are there in the
“External Publicity Section, and bow many amatcurs?

Dr. B. V. Keskar: I require notice.

Shri R. L. maviya: What is the amount spent on foreign publicity?

Dr. B. V. Keakar: I would not be able to give off-band. but if my honour-
‘able friend wants, I can furnisb bim with the figures.

Shrimati G. Durgabai: Mey I know whetber there is any proposal under
caisideration to extend the scope of the foreign publicity service by adding
2 few more correspondents?

Dr. B. V. Kealar: There is a proposal to extend this service of foreign publi-
<ity. not speciallv by adding a few more correspondents but in other ways also.

Shri H. V. Kamath: Ts it not Government's policy to see that so far as
pnblicity is concerned,—whetber internal or external—only professional journa-
lists will he employed and not fnateurs or non-professionals?

Dr. B. V. Keakar: Our experience is that journalists alone are not effective,
tut in certain cases, for publicity, people with wider and more, I should say,
experience of learning and literature are also effective.

Shri H. V. Kamath: Have there been instances where persons wha bave
been merely teachers or lecturers bave been appoiuted in the Publicity Depart
ment without, any regard for theie.flair for publicity work?

Dr. B. V. Keskar: No, Sir.

Shri Ramnath Goenka: Are illite;ates also taken inta service for foreign
publieity?

Dr. B. V. Beskar: Not that I know of.

Shrl M. Tirumaia Rao: Is the All-India. Radio utilised for the :urpose cf

external publicity, and if-s0, does it function under the External Affairs Mmb
stry or the Inforination Ministry?

Dr. B. V. Kegkat: Ajl-India* Radio is _one of the best instrumeuts for
external publicity. It is not under the External Affairs Ministry but it works
in cowrdination with it in regard to foreign [:ublicity.
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whether Governiment is aware that

Shri V. ©. Kesava Rao: Muy I know 8 A el

due to the lack of proper publicity foreign countries like 1.
are not in a positicn to understand the Indian problems? )

Dr. B. V. Keakar: e are quite aware o the prol_)lem posed h’y.the question
of my honourable friend, we are thinking oi extending our ppbhclffy te bhgse
areas as far as possible, but we have also lo ts}ke wto consideration our fin-
ancial situatiou and the funds that are at our disposel.

Mr. Frank Anthony: Who sppoivts these foreign publicity agents and under
whose control do they work in these different countries?

Dr. B. V. Keskar: There ure no such persons as ‘‘agents’”. We have got
our Information Officers attached to our Consuls, Legations aud Jmbassi-s
sud it is through them and our missings abroad that our publicity generally is

onge. .

Shri Ramnath Goenka: Muy T linow what the circulation of these mugazifies
and pomnphlets issued by the Foveign 1department is? .

Dr. B, V. Keskar: I require notice of the question,

Shrimati G. Durgabai: May I know whether there is o Public Relutions
Officer attached to each Embassy and whether it is not their Inty to send
news and reports regularly?

Dr. B, V. Eeskar: There are public Relations Officers attached to certain
Embassies. not all and we do get reguiar reports frorh them.

Sardar Bhopindar Singh Man: May I ask what is the space taken by the
Ministers in these pictures of the periodicals?

Shri €isharimohan Tripdhi: Is it a fact that in the United Statss of
America. the old machinery for publicity as established by the British (overn-
ment on our behalf is still functioning und functioning te our detriment?

Dr. B, V. Kegkar: I think my friend is misinformed. The old trachinery
for publicity that was established during the British rule is there; but it has
been modified considerably and expanded. and 1 think expunded t our ad-
vantage. -

Shrima¥ Parnima Banerfi: May I know- if the foreign publicity serviee
is a separate service from that of our ¥imbassies?

Dr. B. V. Ksglar: The foreign publicity service is ¢ section of the External
Affairs Department. Jo every Embassy we have got Infermation Officers
who do this work. They are part of the Embass:v.

Shri M. Tirumalz Rao: Have Government received any corplaiut about the
méﬁﬁc{enc,v of the publicity section attached to the London High Commissioner's

ce?

Dr. B. V. Keskar: Net thut 1 know of.

Shri Mahavir Tyagi: What is the objoet of this publicity? May J have
an answer? I am serious about it. I want to know whether they publish
the activities of the Government at home or their policies with regard to
foreign Goversments or our economie¢ conditinu or whether they give publi-
city te our manufactured articles? What is the aim of the publicity?

Dr. B. V. Keaimr: The object of foreign [.ublicity will be explained .in
detsil during the Budget discussion.

Shri Ramnath Goeakd: When waa the Foreizzm Publicity Departmoent sepa-
rated from the Information Departmeut?

Dr. B. V. Keskar: I think it is so since last year.

Shri Sita Ram S. Jajoo: Are Govermnment f India preparing any films for
publicity in. foreign couatries? .

Dr. B, V. Eegkar: Yes. Sir.
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Dr. V. Subramaniam: ®, the Government nge any- -authorised news from
here or they gather the news from reports appreariug in papers?

Dr. B. V. Eeskar: There is a direct news service from here specially
meant for our Information Officers: abroad. They utilise this news for thelr
publicity. .

Shrimati @. Durgabai: My 1 know what tbe propasals under the re- on;: ni-
sation” plan are?
Dr. B. V. Kekar: T um sorry I wiil not be abic w give it now

1 hope to
give it in the nesr future.

ExpoRT TRADE WITE FRANCE

*765. Shri V. C. Kesava Rao: (a)*Will tbc Honourable Minister of Com-
nserce he pleased to state what steps are being taken to stimulate exporl trade
with Franee?

{b) Has there bcen a wavked decline in the export trade with Irance wnd
if sn, what are the reasons for it:?

The Honourable Shri K. C. Neogy: (a) I would refer the henourable member

to the answer just given by me to Starred Question No. 762 Ly Shri R. K.
Sidhva,

(h) No. there is no perceptible® decline in our export trade with Frimce.

REFUCGRES. FROM EasT BENCGAL

*766. Shri H. V. Kamath: Wil the Hououruble Muu:(er of Reliel and
Rehabilitation be pleased to state:

{a) whether the influx of refugeces from Fast Bengal =tiil continues: und

- (b} the measwes taken or proposed to be taken in order to stop or check
the exodus from East Bengal?

The Honourable Shri Satyanarayan Sinha (Minister of State): (a) and (b).
The lionourable member is referred to the reply given by the Honouruble Shri
Mohanlal Saksena to part. (c) of Starred Question No. 2 by Bardar 13hopinder
Singh Mun on the 8rd February, 1949. _

Sardar Bhopinder Singh Man: May I tuke it that the non.provision of Lousing
accommaodation fo these refugees ‘or non.provisien of business premises.is also
& part of the plan under consideration by \\}uch yoiu are gomg to (hecl\ the
influx from Pakistan?

Mr. Doputy Speaker: It is :An ironical question. #

Shri H. V. Eamath: Tn view of the fact that the reply by Mr. Saks:na
was given many days sgo, and as we are living in the present and not in
the past. may I kuow whether the influx continues or has stopped?

The Hcaoarable Shri Satyanarayan Sinha: Tt has practically stopped.
The replv-was given only on 3rd February. Duringz these three or fonr weeks
no new situat.ion has arisen. So far as our information goes, the exodus has
practically stopped. )

Slrj H. V. Kamath: Practically means eompletely or what?

* The Honourable Shri Satyanarayan Sinha: It means what it means.

‘PERSONNEL AND PURPOSE OF Missiox 10 Ermioria

*#767. Shri H. V. Kamath: Will the Honourable the Prinie Alinister
be pteased to state:

(a) the personnel ané purpose of the mission that was deputed to Ethiopia
in September 1948;
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(b) the expenditure incurred in connection therewith; and
{c) the results achieved?
Dr. B. V. Keakar (Deputy Ministsr for External Affairs and Common.
wealth Relations): {a) The personne! of the nussion wus composed of:
(1) Sarder Sant Singh, Leader.
(2) Shrimati Ammu’ Swaminatban, Membher.
(8) Shri Devji Rattansi, Member.
(4) Shri H. L. Khanna, Member.
(5) Sbri C. J. Stracey, Secretary.
(6) Shri Jai Dial. Ministerial Assistant.

Purpose of the goodwill mission was promotion of mutual goodsvili and
closer contacts with the Government and people of Ethiopia; to study the
economic and political conditiens in that country and to sscertain the posi-
tion of Indian nationals there.

{b) Rs. 29,000 in round figures.

(c} 'The visit ‘of the Mission bas resulted in closer contact between Indin
and Ethiopia and bas given Government an insight into the conditions of
Indians living there. Nearly 508 Indianr are dping business in Ethiopia and
about 70 Indian teachers are employed by the Ethiopian Government.

Skri H. V. KEamath: Was there any ill-will in Ethiopia towsrds India to
necessitate the sending of a Goodwill Mission there?

Dr. B. V. Keskar: There was no illwill. The Mission was sent to augment

e friendly refations betweeen our two countries.

Shri H. V. EamsW: What was the genesis of this Mission? Was it sent -
at the invitation of the Ethiopian Government or was it our own-roving
mission ?

Dr. B. V. Eegkar: I want notice.

Shri B. Das: Have the Government of Fihiopia asked for the cstulidish-
mént of an Indian Embassy there?

Dr. B. V. Eegkar: Yes, Sir.

Strimsati @, DurgabAi: May I knew the steps: tuker to give: effect to the
suggestions made by one of the members of the Missiou. namely, Mrs. Amnmu
Swaminathan?

Dr. B. V. Keakar: All the suggestions made hy the Mlsslon are under the
active vonsideration of the Government.

Shri V. O. Eesava BaO‘ May I knew whether this Mission has submittcd
any report?

Dr. B. V. Eeekar: Yes, Sir. L

Shri Sita Ram S. Jajoo: As the recult of the :nission have tbe Govern-
ment of Tndia entered inte any trade agreement with the Government of
Ethiopia?

Dr. B. V. Eeskdr: The Mission has succeeded ver¥ considerably in bring-
ing forward propossls by which we hope to have greater trade relations with
Ethiopia.

Shri M. Tirumala Rao: Is there any propoaal to invite & reciprocal misgion
to understand our country?

Dr. B. V Eeakar: Not for the moment: hut it is possible.

Shri H Kamath: Did the Missfon explire the possibility of Indians
settling there?
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Dr. B. V. Eeflar: That is a possibility that can be taken into account.

Shri Mihir Lal Chattopaddyay: What is the cost invoived in this Mission?

Dv. B. V. Keskar: As given in the answer, it is Rs. 29,800.

firi H, V. Kamatk: In view of the fact that this Mission hes achievod
splendid results, do the Government propose in future to associate at least
one woman member of this House with every Delegation that goes abroad?

Shri B. Das: Will Government make available to the members of this
House a copy of the report of the Ethiopian Mission?

Dr. B. V. Eeskar: Ilxcepts from the report might be made available for
the use of honourable members, but 1 cannot say whether the whole report
can be made avasilable. Some paris of this report are somewhat confidential.

Shri H. V. Eamath: Which paite of Ethiopia did the Mission .visit, cnly
Addis Ababa or other places too?

Dr. B. V. Keskar: T do not know, Sir. o

SENTENCES OF DEATH PAsSsED ON GENERAL T0JO AND Ris COLLEAGUES

«768. Shri H., V. Kamath: Will the Honourable the Prime Ministar be
pleased te state:

(8) whether it is a fact that the Imdian judge on the International Military
Tribunal at Tokyo acquitted @neral Tojo, Japan's Wartime Premier, and his
other colleagues of all the charges that had beei: preferred against them; and

() if so, what steps, if any, wers taken by Government to present the
execution of the death sentences passed on (eneral Tojo and ‘some of his
colleagues?

. Dr. B. V. Keskar (Deputy Minister for External Affasirs %nd Con:nioflp
wealth Relations): (a) Yes. He considered that they were not guilty en
uny of the counis and should be acquitted.

{b) The Government of India however suggested at the appropriate time
to the Supreme Commander of the Allied Powers in Japau that the question
of commuting the death sentences- might be considered.

Shri H, V. Eamath: Which Government, Sir. nomirated the Indian Judge
on the International Allied Military Tribunal? Was it this Bominion Govern-
ment or the Interim Government or its predecessor Governmént?

Dr. B. V. Kesgkar: T do not understand the question, Sir. I do not think
it is a question of domination by anybods.

* Shri H V. Eamath: My question was: which Governnient nominated. not
tlominated?

Dr. B. V. Keskar: You mean the Indian Judge. It is our Government.

Shri H. V. Kamath: 1s it the Dominion Government or the Interim Gov-
ernment or the one before September, ,1940?

Dr. B. V. Eegkar: T would trv awd find out this infortrmtion if the honour-
ahle member is very curious to know - it.

Shri H. V. Kamath: Did the Government agree with the findings of our
Judge to the effcet that General Tojo and his associates were not guiliy of
the crimes alleged against them? )

Dr. B. V. Keskar: This is an international Tribunal. While nominating
a judge, it does not mean that we have got any authority to confer er to
reject the findings, because it & beyond our scope and power.

Shri Mihir Lal Chattopadbyay: In view of the fact that India openly
declared not to participate in this war in anyway either with men or money,
why did the Government decide to semd a judge to sit in the Intemational
Tribunal?
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Dr. B. V. Keskar: The decision wag taken long before and I do not think
that by participating in this Tribunal, Indie wss participating in the war.

Shri B. K. 8idhva: May I konow if any reply hss been received to the
representation made by our Government in this connection to which a refer-
crce bas been made by the Honoursble Minister's predecessor?

Dr. B. V. Kegkar: Out of those sentenced, I think an appesl in favour of
General Tojo and others was taken ‘into consideration, but not on]y the. re-
presentation of our Government, but of other Governments were rejected.

Shri H. V., Eamath: Did Government.suggest that the appeal might he
heard by the Supreme Court of the United States? ’

Dr. B. V. Keglar: No, Sir. I do not lmow. .

8hri H V. Kamath: Did Government receive representations about this.
matter frem individusls or Pepresentdtive organizations in India?

Dr: B. V. Kegkar: I do not know, Sir. R

Shri H. V. Eemath: Ts the Deputy Minister aware, Sir, that some War
criminals who atom-bombed Hiroshima and Nagasaki and some others who.
brought about the Bengal famine in India, have gone scot-free? °

Shri Deshbandhu Gupta: Is it-a fact that the findings of the Indiars Judge
were not given due publicity?
Mr. Deputy Speaker: Otder, order.

-
Waicanea MurTi-Pcrrosg ProJect IN C. P.

*769. Shri H. V. Eamath: Will tbe Honourable Minister of Works, xlines
and Power be pleased to state: .

(a) at what stage the Waiganga Multi-Purpose Project in 'the Central
Provinces has arrived;

(b) how far it will promote rural as well as urban electrification;

(c) bow much land it is expected to irrigate; and

(d) whether any represéntations or complaints have been recsived from any
section of the people of. the area affected against the execution of the Scheme?

The Honourable Shri N. V. Gadgil: The project is under the administra-
tive control of the Government of Central Provinces. but.the Governmeut of
Indin are giving all assistance through the Central Waterpower Irrigation
and Navigation Commission.

(8) Preliminary investigations are in progress. Recently the Chairman
of the Central Waterpower Irrigation and Navigation Commission has suggested
un glterative site for the proposed Dam.

{b) ¥ the Scheme materialises. it will provide cheap power both in rural
and utban areas,

{c) Unless the preliminary investigations are completed, it is not possible
to indicate the extent of the area which will be irrigated, but it may be upto
one million acres.

(d) Yes, but as the site of the dam has not yet been finalised, the com-
plaints are premature. :

Shri H. V. Eamath: When the Honourable Minister visi i

; H : : 2 visited Nagpur in
i];e(;;zl{:brzrg;:g;. did he not receive any complaints frén the local malgus‘ars

::‘;ianmvurlbla 8tri N. V. Gadgil: That is trué, Sir.

- V. Eamath: What was the content of the complaints Sir?

Il
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The Homourable Shri N. V. Gadgil: Obviously. they did not want the dam -
site to be located there. ) =
Shri H. V. Kamath: May I know how these complaints were disposed of?

The Honourable Shri N, V. Gadgi: I proml%ed a full and sympathetic cou-
sicleration.

Dr P. S. Deshmukh: By what time is the preliminary investigation likely
to be completed?

The Honourable Shri N. V. Gadgil: T think it will take at least one year
more.

Dr, P. S. Deshmukh: Is it not possible to vspedite the preliminary mvest»
gation by any means?

Thie Honourable Shri N. V. Gadgil: Tt is not possxble There are innumer-
able considerations that have cropped up as a result of the Police Action in
Hiderabad. We are conridering whether it would not be better to consider
this scheme along with other schemes in connection with the Godavari Valley.

Shri H. V. Kamath: Dis 1ot the Honourable Minister assure the malguzars,
who lodged their complaints, that if on investigation the Honourable Mimnister
féund the compluints were genuine, he would not hesitate to change the rsite
f the project?

The Houourable Shri N. V. Gadgil: Welil, as I said. I promised full con-
sideration, which means and includes all relevant considerations as regsrds
the technical aspect, the nature of the terrain and as regards the economics of
the whole project.

Shri R. K. Sidhva: What is the result of that sympathetic consideration?

The Honourable Shri N. V. Gadgil: If the honourable member shows' a
little patience, he will know it.

EsTABLISUMENT OF Foop TgCENOLOQICAL RESEARCH INSTITOTE

*770. Pandit Mukut Bibari I.a] Bhargava: (a) Will the Honourable the
Prime- Ainister be pleased to state whether -the Goveniment of India have
any «<cheme for opening a Food Technological Research Institute iu India?

(b) If so. whure is it likely to be located and what subjects are likely to
be studivd und subjected 1o research?

fe) What will be tle reeurring and” non-recurring cost of the Institute?

* The Honourable Sluri Sstyanarayan Sinha (DImister of State): (a) The
establishment of a Central Food Teehnological Research Institute has bean
approved by the Council of Scientific and Industrial Research.

(1) The Institute will be located in ‘‘Cheluvombs Palace’” in Mysore, which
has been gifted by the Government of Mysore for the purpose.

Research on all aspects of food techmology and in particular on the probletus
peculiur to Indiaa conditions cennected with the storage of different food
matsrials.  processing of foodstuffs for improvement of keeping  qualities.
palatability and digestabilicy, treatment of different coarke food materialsi, .
search for new sonrces of food materials for humar consumption, will be
conducied. The whole rang. of focd precessing. which includes survey of
potential foodstufis in different regions. production of concentrated foods.
vitamins mand other food accessorizs etc.. dietetics. studies on cooking utencils
and improvement of indigenous cacking methods, study of problems faced by
Indian fdod industries, provision of technological information, survey of existing
industries and develorment of new industries, pilot plant trials with different
tvpea of industrial equipment development of new methods of detecting focd
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adulteration, questions affecting food $anitation and all problems connected
with foed and dietectics with parficular reference to Indien conditions, will be
covered.

(c) The recurring cost of maintenance and pobn-recurring cost of eguipmens
for the Inafibute are being worked out by a Planning Officer.

8hrl H. V. Kamath: Will the activities of this Institute be closely co-
ordinated with the Institute that is functioning at Coonoor also? Ia the
Honourable Minister aware of the Institute at Coonoor at all?

The Honourable Sbri Satyanarayan Sinha: I would like to have notice.

FINAROIAL ALLOTMERTS FOR COMMUNIOATIONS, HosPITALS AND EDUCATION IN
NorTE EaSsT FRONTIER TRIBAL AREAS ’

*T71. Srifut Euladhar Ohaliba: Will the Henourable the Prime Minister be
pleased to state:

(a). what sums have been allotted for communications, for Hoapitals end
for primary education in Sadugu Frontier Tracts; and

(b) whether Government are going to establish any high schools in Abor
tracte?

Dr. B, V. Keskar (Deputy Minister for External Affairs and Common-
wealth Relatious): (8) The honourable member is presumably thinking of the
Sadiya Frontier Tract. A statement is laid on the table of the House giving
the particulars asked for.

(b) At present there is no proposal to establish any high schools in areas
eccupied by the Abors.
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Srijut Kulaghar Ohaliha: May I know -whether the Goverament is intending
to establish high schools in the Lushai Hills and other places in Assam? Ia
the Government aware that the people there are going Communistic?

Dr. B. V. Kezkar: I am not aware that these areas are going Communistic.

Srijut Kulsdbar Chaliha: Are the Government awere that no schools have
been established nor roads built in Naga Hills and the people ther: wre
very restless?

Dr. B. V. Keskar: This question does not arire out of this question, but
I may inform the honourable member that the Government hes 8 five yesar
plan for the development of all these areas snd thix plan is going to be imple-
mented immediately.

Srijut KaladRar Ohaliba: May I lmow whether the Government have
received 2 scheme from the Government of Assam for the development of these
tzibal aress.

Dr. B. V. Keskar: There have been suggestions {rom the Government of
Assam ani they are being considered very carefully.

Srijut Kuoladhar Challha: May I know whether any sums have been sanc-
tioned by she Central Government for the development of these areas?

Dr. B. V. Ketkar: Yes, Sir.
-GRaxT OF IMPORT LICENCEs I DELEX AND AJMER.MEEWARA

*772. Pandit Mulut Bibari Lal Bhargava: (a) Will the Honourable Minister
of Commewrce be pleased to state on what basis and principle import licemccs
were granted by the local Governments of the Centrally Administered Chief
Commisgioner's Provinces of Delhi and Ajmer-Merwara?

(b) Was this done by the Provincial Governments on their own initiative
or with the approval of the Government of India?

(c) Are Government aware shat the policy of the Governments in thesse
areas in giving import licenceg to selected individuals has caused resentment
among the general public an ? the trading classes and if so. what steps do
Government contemplate to take to avoid the recurrence of this?

The Honourable Shri K. C. Neogy: (a) to (¢). I understand the honouraole
member desires information regarding movement of cloth to Centrally Adminis-
tered Provinces. My honourable Colleague the Minister of Industry and
Bupply will answer this question in due course.

_ Mk. Deputy Speaker: If any honourable member wishes, he may put supple-
mentary questions to Question 773.

ReruceEEs FrOM East Bswoay

*T73. Shri M. Ananthaesyanam Ayyangar: (a) Will the Honourable Minister
of Relief and Rehabilitation be pleased to state what is the amount of money
that is being spent by the Government of India to feed and shelter refugees
from East Bengal?

(b) What steps have been taken to implement the decigsions reached abd
the Inter-Dominion Conference where” the Government of Pakistan agreed to
make conditions esfe for the minorities in East Bengal?

(¢) How many such refugees from East Bengal have gone back to their
tomes?

The Honourable Shri Satyanamyan. Sioha (Minister of State): (a) Amount
of money spent on feeding and accommodation separately is not available.
A sum of Rs. 1 crore 22 lakhs and 65 thousands has, however, been spent on
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refugees from East Bengal upto end of December, 1848 by the Government of
India and Provincial Government. This includes a sum of Rs. 19 lakbs aud
20 thousands for loans.

(b) Government of India bhave not yet received exact infortnaticn about
the action taken by the East Bengal Govermment but several leaders in East
Bengal have since the conference held at Delhi in December, 1948, made
public declerations stressing the right of members of the minority community
to have their grievances redressed by Government, and promising them equal
righ#e, opportunities, privileges and obligations with the members of the
majority community. Tke Governor General of Pakistan has also recently
aasured & deputation of the minority community that henceforth they will have
s fair representation in recruitment to Gevernment services. The Government
of East Bengal arc reported to have set up Provincial and District Minority
Board in their Province. That Government are also reported to have drafted
an Ordinance for the aetting up of Evacuee Property Management Boards and
it is expected o be promulgated soon.

(c) The number is not available.

Sardar Bhopinder Singh Man: Are the Government quite satisfied that the
conditions prevailing now in Pakistan are safe for the minorities to live there?.

The Honoureble Shri Satyanarayan Sinha: Not quite satisfactory; but I
think it is for the refugees to decide. So for as the Government is conccrned,
from the reports which are available and from the assurances given by the
Government of Pakistan, I think the situation is tolerably bettar.

Shri H. V. Eamath: During the last eighteen months or more since the
15th August 1947, how many assurances bave been given by the Government
of Pakistan and how many have been broken?

The Honourable Shri Satyanarayan Sinha: It cannot be enumerated.

Shn H. V. Eamath: Are they innumerable? Are the assurances innu-
merable or are the breaches innumerable?

The Honourable Shri Salyaunarayan Sinha: Both.

PropwoTION OF ELECTRIO ENERGY AND SUuPPLY TO RURAL ARXas

*774, Pandit Mukut Bibari Lal Bhargava: (a) Will the Honourable Minister
of Works, Mines and Power be pleased to state what is the total electriic ¢nergy
produced in India and what percentage of it is being consumed by the urban
population and what percentage by the rural population?

(b) What has been done or is being done Ly the Ceniral Government to
patronizz production and distribution of elecfric energy for the benefit of the
rural population of India?

(c) Have the Government of Indis prepared any scheme or do they intend
to do so in future for making electric energy available for rural areas in the
Centrslly Administered Provinces of Delhi and AjmerMerwara?

The Honourable Shri N. V. Gadgil: (a) The total electric energy produced in
the yéar 1947 (upto which detailed statistics are now available) was 2073-3
willion kilowatt hours. Of this the percentage consumed by the urban popu-
)ation was about 95 per cent. and that sonenmed by rural mopulation about nve
per cent.

(b) ZElectricity being a Provincial subject for purposes oi development it
is the function of the Previncial Gavernments o promofe and foster schemes
for rural electrification. The Central Government have, however, passed the
necessaryy legialation to enable the Provinces to set up Provincial Electricity
Boards to whom the tssk of electrical development, particularly in the backward
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areas, is to be entrusted. We have reasons to believe that several Provincial
Governments have already initiated investigations on rural electrification in
their respective Provinces. The Government of India will naturally do every-
thing in its power to aid the Provincial Governments for the completion of
such schemes by giving them assistance in the matter of investigation, pro
curement of plant, ete. In fact, the Central Government have already pre-
pared Rural Electrification Schemes for Assam and the Central Provinces.

(e) There is no scheme yet for the rural electrification of the areas around
Delhi or Ajmer-Merwara.

Pandit Mukut Bihari Lal Bhargavs: May I koow, is there a proposal for
the establishment of & provincial electricity Board in Delhi and Ajmer-Merwara?

The Hounourable Skri N. V. Gadgil: Yes, obviously under the provisions of
the Electricity Act which has been recently passed.

Shri Deshbandhku Gupta: Do the Goverwnent propose to make any arrange-
ment to supply electric energy to the rural areas?

The Honourable Shri N, V. Gadgil: It is for the new Board that will come
inf:0 existence to decide.

DevELOPMENT PLAN FOR DELHI .-

*775. Pandit Mukut Bihari LA} Bhargava: (2) Will the Honourable Minister
of Works, Mines and Power be pleased to state whether the Government of
India have prepared any plan for the development of New Delhi?

(b) It se, what are its details and what capital investment iz likely to be
made thereon?

{c) Is there any scheme for building 4 Diplomgts’ Colony in New Delhi and
if 6o, at which site and what is the estimated investment on such a scheme?

(d) Has any scheme been prepared by the Government of India to construct
underground railway lines round Old and New Delhi and if so, has any scheine
been prepared therefor? What is the estimated cost for the same and is it
prop:ose] to clectrify it. .

The Honourable Shri ¥. V. Gadgli: (a) Yes. A tentative plan for develop-
ment of Greater Delhi has been prepared showing diagramatically the nature
of development around the preszent built up areas.

(b) No details of the cost have been worked out for the items of work
involved as the plan is to serve the purpose of a guide map for all future
developments as and when necessary.

(©) Yes. 1t i8 proposed to develop an area of 1,608 acres between the
Kijt:hener Road and Willingdon Aerodrome towards the South-West of New
Delhi. A pertion of this ares would he set apurt 85 a Diplomatie Colany.
This area will consist of 100 plowe of 2 acres each. Ite development is esti-
mated to cost Rs. 62,72,080 which also includes the cost of roads connecting
the entire area with New Delhi. }

(d) A scheme for improving the communications of Delhi by the installation
of Electric Circular Railway has been comsidered by Central Co-ordination
Committee for the development of New Delhi and is under Consideration.
The scheme js roughly cstimated at Rs. 10-3 crores and comprises 36 miles
of surface track and 2! miles of underground track. The Railway is proposed
to be run by electricity. ;

Shri H. V, Kamath: Is it a fact that the proposal to build sdditinual
residential quarters for members of the future Indian Parliament, hag been
shelved? :



1136 CONSTITUKNT ASSEMBLY OF INDIA (LEOISLATIVE) [laT Manck 1949

The Honourable Shrl N, V. Gadgil: The proposal is still under consideration:
not shelved. i

Shri Desbhbandhu Gupta: With regard to the answer to part (d), may [ know
how long will it take the Government to take it in hand?

The Hodourable Shri N. V. @Gadgili: 1t all depends upoin the financial
position of the Government of Indis. It will coat 10°3 crores.

Sbri H. V. Kamath: Hss it been finally settled thut Delhi shall be the capitul
of free India? i 4

The Honourable 8hri N. V. @adgil: There is no question of settlement; it
continues to be the cspital.

Shri M. Tiromala Rao: Is the Honourable Minister aware ol a statemeit
uiade by responsible members of Government not excluding himself that there
is a possibility of having a second capital somewhere in the centre of India?
1t so0, will he review the position as to whether such a large amount of capital
should be invested on Delhi for ite expansion? '

The Honoursble Shri N. V. Gadgil: As regards the suggestion that L had
something to say about this, I say it is not true. The view of the Govermnent
of Indis is that Delhi should continue to be the capitel.

Mr. Nazlruddin Ahkmad; Will the Government consider the desirabity of
baving a second summer capital for India in view of the extrerue heat of Delhi?

The Honourable Shri N. V. Gadgil: There cannot be any summer cupital,

"because, that plan has already been rejected by this House long long agn.

SurFERINGS AND NEEDS OF gX-L.N.A. MEN IN Siam, BurRma aNp MaLava

t*776. Prof. N. G. Ranga: Will the Honourable the Prime Minister be
pleased to state: i

(u) whetber Government 2re aware of the existence of large numbers of the
IN.A, ranks who had been moved from plantations into Siam, Bunna and
Malesya along the Death Railway Track for the work of the [.N.A;

(b) vrhether Government bave received any reports [rom their representa
tives 1n Msalaya and Burme regarding their sufferings and needs;

(c) whether Sri Sivaraman of the Reuters, Baogkok. bas made any oral
or written report to Government about the need for relieving their distress;

(d) whether Government have received a memorandum from the Indian
corumunity in Bangkok about the sufferings of these ex-I.N.A. men; and

(¢) whether . Governuient propose to call for detailed reports ubous their
conditions from India's Diplomatic Representatives in those places and take
steps for giving them relief. :

Dr. B. V. Keakar.(Deputy Minister for External Affairs and Commrwnwealth
Relations): (8) No. Aceording to the information available, no I.N.4. personne}
wure drafted for work on the Moulmein-Bangkok Railway or moved «long this
liﬁilway, as suggested by the honourable member, for work connected with the
IN.A. 3

(b) No. e,
(c) No. % :
(d) No. . P 4
(e) h view of the above answers, thiz does not appear necessary. As &
matter of fact our representatives are instructed to keep in touch With {he
condition of the Inditns abrcod and to give all possible help. ’

+ Answer to this question laid on the table, the gueationer being ahsent.
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" A certain coufusion seems to have ariseu in the honourable member's 1niud
between the members of the I.N.A, and the members of the Indian Indepen-
dence Lieague, The latter was a civilian body. The Japanese Occupation
Authorities used forced labour on the constzuction of a railway between Moui-
mein and Bengkok. A large number of labourers worked under appalling con-
ditions and died of disease and malnutrition. A considerable number of these
fabourers weie Indians, with South indians predominating. No I.N.A. per
sonnel appesrs o have been included among these labourers. But many of the
labourers may have been members of the Iudian Indgpendence Lesgue.

The question of affording relief to the dependents of Indian iabourers Grafted
from Malaya, who died in the construction of the railway, had been ¢ngaging
the attention of the Government of India since 1948. A sum of $1,500,000 wes
set apart for their relief by the Malayan Government. Help from oth2r funds
ulgo was given,

Th: Government of India had set up a scheme of repatriation and many
Indians were repatriated to India by 1st March 1948 when the scheme was
finally wound up. The Govemment of India also sanctioned schemes for dis-
tribution of cloth and cash for destitute Indians in Malaya. Two Medical
Missions, one sponsored by the Government of India and the other by the
Indian National Cengress visited Malaya and did good work.  Organisations
like the Ramakcishna Mission have also done good work. Governinent gave
s grant of $10,000 to haumakrishna Mission for this purpose ir 1947 and have
recently given another grant of Rs. 15,8600 to the Mission for the construction
of a dormitory at Singapore for orphans.

Derosris BY NON-MUsLes LESSERS IN SCHEDULED BANKS AGAINST
Waste Laxws I WEBST PONJAR

*777. 8ardar Hukam Singh: (a) Will the Honourable Minister of Relief
snd Rehebilitation be pleased to state whether Government are aware that
the non-Muslim lessees of waste lands in Western Punjab deposited large
amounts of money as security in certain Scheduled Banle?

(b) Are Government aware that these lessees, now refugees in India, capnot

~withdraw these amounts, even though the lease periods expired before partition,
as the Fixed Deposit Receipts stood in the name of the Collectors of the
Districte?

(c) Has this question been taken up in any of the Inter-Dominion Confer-
ences, and if so, with what result?

td) If no agreement has so far been reached; do Government propose to
take up this matter at the next eonference?

The Honourable Shri Satyanarayan Sinha (Minister of Stae): (a) Govern.
ment have no information.

{b) and (c). At the Inter-Dominion Couference held on the 14 December,
1948 it was decided that all mopeys due to evacuees by Government or quasi-
Government bodies should be paid by them direct to the evacuees concerned
without the interventiorn of the Custodian of Evacuee Property. Pending am-
endment of the Evacuee Property Law, both Dominions have issued instructions
lc their Custedians for free movement of such moneys.

" (d) Does not arise.

TMPORT OF BEER ¥ROM NORWAY

*778. Shri V. O. Kosava Rao: (a) Will the Honourable Minister of Com-
merce be pleased to state whether the Government of India prapose i import
beer from Norway? :

{b) What is the quantity of beer proposed to be imported irt: Iidier
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{o) What is the valve of the beer to be imported?

(d) Is India importing beer om barter ayatem or on cash payment?

The Honourable Shri K. C. Neogy: (a) Commercial imports of beer from
Rorway are permitted under the @®pen General Licence. No imports are oon-
templated on Government account.

(b) and (c). As beer is eliowed importation under the Open General
Licence from Norway, no estunate can be given as to the quantity and value
of such imports that wiil-be made from that country.

(d) Beer is not imported on a barter basis.

Shri B, V. Eamath: How many breweries are there in Indie and is their
production not adequate to meet the needs of the country?

The Honourable Shri K. 0. Neogy: I am afraid I am not aware >f the num-
ber that my honourable friend requires; therefore, I am unable to answe: that
question.

Shri H. V. Eamath: What about the brewery at Solan?

The Honourable Shri K. C. Neogy: I do not kaow. My honourable friend
may address that question to his colleagues who may have direct personai ex-
perience in these matters.

Shri H. V. Kamath: I bave no such colleagues, Sir, that is why I have
approached the Honotrable Minister.

InporT OF NoRWEGIAN APPLE JUuIOE

»779. Shri V. C. Eesava R20: Will the Honourable Minister of Commerce
de pleased to state whether the Government of India have proposed to iTport
Norwegian Apple Juice and if so, what quantity of it will be imported?

The Honourable Shrt K. C. Neogy: The Government of India have no
specific proposals to import apple juice from Norway. As, however, apple
juise is allowed importation from all soft currency countries, they would have
no objection to such imports being made on commerial account from that

oountry.

Shrt H. V. Kamath: Which countries export Apple juice at present?

The Honourable Shri X. C. Neogy: I am afraid I am not in a position to eay
that. The infornation is summarised under the head. F'ruit juice. How much
of that represents Apple juice, I am not in a position to state.

Mr. Deputy Speaket: The question hour is over.

(b) WRITTEN ANSWERS
MIGRATION OF ANGLO-INDIARS TO AUSTRALIA

*780. Shrl Blswanath Das: Will the Honourable the Prime Minister be
pleased to state:

(2) the number of AngloIndians who migrated from India to Austrsalia in
the years 1947 and 1948 and the number that has been repatriated so Indis out
of the said number; ard )

(b) the reasons for the migration aa also for the repatiation?

Dr. B. V. Keskar (Deputy Minister for External Affairs and Commonwealth
Ralatinns): {a) and (b). Government have no information on the subjeét they
have asked their High Commissioner in Australia for particulars ond as scon
as these are received. they will be laid on the table of the House.
Dorypeerce BRTWEEN OLD AXD NEW TYPE: oF BUNGALOWS AND QUaRTERS IK

New DsrLm ' )

4781, Shvi P. Xurhiraman: (a) Will the Honourable Minister of Werks,

Mines and Power be pleased to state “whether it is a fact that the hungalows
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-and quarters that are being constructed for officers, non-gssetfed officere and
.clerks in New Delhi are of a quality inferior to the existing bungalows and
quartera?

(b) What is the difference between the old and new types in respect of
ascconunodation and convenience?

(c) Is it proposed to charge the ssme rents for both these typea?

The Honourable Shri N, V. Gadgil: (a) aud (b). No bungalows are being
constructed by Government. The additional accommodation required for
officers and clerks in New Delhi is being constructed in fiats according to the
-austeri‘y standards which differ from existing buildings in the following respects:

(i) The new buildings are doublestoreyed while the old ones are single-
storeyed

(i) The new ones provide less accommodation than the corresponding
category of old ones.

(iii) There ave only two types of accommodation, one for officers nnd one
for clerks, in the new buildings while in the old ones there ere
several types.

(c) Rent will be charged uccording te the existing rules, namely ten per cend.
-of pav of officers and clerks or the standard rent hased on capital cost ~f con-
struction, etc. whichever is less. The question of pooling rents of quarters is
under consideration of the Government of India.

IxPORT OF MEDIOIRES

*782. Shri B. N. Munavalll: Ss) Will the Honourable Minister of Commerce
‘e pleased to state whether medicines were imported from soft cnrrency areas
dp the year 1948?

(b) If so, what is the tetal value of such imperted medicines in 19482

(c) Are the imported medicines such as are not available in India? _

The Honourable Shri K. C. Neogy: (a) and (bl. A statement giving the re-
-quired information is placed on the table of the House.

(c) Imports from hard currency and dollar countries are restricted to suoh
‘pharmaceuticals and preparations as are not available from soft currency ajeas

.or suob as cannot be manufastured in this country. Imports from soft curréncy
areas are allowed under Open General Licence.

S8TATEMENT
Palue of Dvugs and Medicines imported from Boft and Sterling countries duving the year
1848,

Month Value
Re.

January, 1948 . . 28,711,188
February, 1148 i . 44,66,039
March, 1848 . g . 20,97.740
April, 1948 . y . §,68,752
May, 1948 s . . 10,62,870
June, 1948 . . . 25,711,916
July, 1948 . “ . 23,75,000
August, 1948 . . . 41,27,000
8eptember, 1948 : . 28,23,600
QOctober, 1948 . = . 56,99,000
November, 1948 3 . 48,40,945
1 Deceraber, 1948 : . 36,50,408
Grand Total 5 3,64,43,856

+ Note~The imperte for the months of November and Decomber 1043 do not include
the imports into the Province of Bcugal as the relevant figures have mot yet been zemvod
@rom the Collector of Customs, Cal
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Ziat of drugs and medicines uswally vmported
{1) Aloea.
(2) Asafoetida.
(3) Campbor,
(4) Cocaine.
(5) Cod Liver Oil.
(6) Morphia.
{7) Preparation of Opium and Morphia
(8) Proprietory and Patent Medicines.
(9) Quinina.
{10) Quinine Hydrochloride.
(11) Quinine Balts other sorts.
(12) 8araspsrilla and preparations thereof.
(13) Btorax (including liquid Btorax Rose Melloes).
(14) Other sorts of Drugs and Medicines.

ENQOTRY INTO MANPOWER SURPLUSES AND SHORTAGES OOKDUOTED BY I.L.O.

#783. Shri B. N, Munsvalli: (s) Will the Honourable Minisber of Labour
be pleased to state whether it ia 8 fact that the enquiry in% meopower sur-
pluses and shortages that are being oonducted in Europe by the International
Labour Office are extended to Asian Countries as well?

(b) Has India been asked to furnish statistical information about its aurplas
menpower &vailable for emigration? -

{c) If so, what is the number of such surplus manpower?

(d) What are the facilities and conditions offered by the Internationak
Labour Organigation for such emigrants?

The Honourable Shri Jagiivan Rem: (a) Yes.
{b) Yes.

(c) The information is beiug collected.

(d) The information is not avzilable so far.

NoN-IMPLEMENTATION OF COKCILIATION BOARD’S AWARD IN COLLIERIES

*764, Shri R, L. Malviya: (a) Will the Honourable Minister of Labour be
pleased to sta.te whether it is 8 fact that the award of the Board of Conciliation:
has not been implemented in many of the collieries even now?

(b) If not, what are those colliery areas and what steps do Government

pr?{pose to take in the matter and what are the steps which have already been
taken?

The Honourable Shri Jagjivan Ram: (a) and (b). The Board of Conciliatior
(Collierv Dispute), Bihar and Bengal, on which employees and workers were
represented made certain unsnimous recommendations. The industry sc.wpted
these recommendations and the leading Coal Mining Associations, namely the
Indien Mining Assaciation, Iodinn Mining Federation and the Indian Colliery
Owners' Associaton, have issued detailed instructions to their member collieries
for giving eftect to them. {(3overnment have reason to believe that almost ali
the collieries have implemented the recommendations as complain#s about non-
implemientation have been very few. The Regional Labour Commissioner,
Dhanbad rmd his staff devote special attention to this matter and sll cornplaints-
4% non-‘mplementation are investigated by them nnd steps are taken to e ctify
them.
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ConsTRUCTION OF HoUsgs FOR MINERS

*785. Shri B. L. Malviya: (a) Will the Honourable Minister of Labour be
pleased to state what progress bas so far been made in the construction of
houses for mineis? :

{b) In which coal-fields has the construction of houses been started and.
how many houses have been completed?

(¢) What was the target fixed by Government for the year 1948-49 and hes
the same been resched ?

(d) How many houses do Government propose to construct for miners
during the year 1949-50 and in what coalfields?

The Honourable Shri Jagjivan Ram: (a) and (b). 48 quarters at Bijoynagar
in Bengal coalfields and 50 a% Bhuli in Bihar coalfields have been conatructed.
Besides 75@ quarters at Bhuli are nearing completion.

(c) No target was fixed for the year 1946-49.

(d) Fer the present it-is proposed to construct 1,008 quarters at Bhuli in.
the Jharia coalfield during 1949-50. Land required for a township at Dutla
in the Central Provinces coslfields is being acquired.

BoNus ScHEME FoB MINERS

*786. Shri R. L. Malviya: Will the Honeurable Minister of Lakour be
pleased to state what percentage of the miners has received the benzfit of the
boruss scheme in the quarters the bonus bas been paid to them?

The Honourable Shré Jagjivan Ram: The percentage of workers in the Cent-
ral Provinces and Berar and Orissa Coalfields, who received bonus during he-
year 1948, varied from 40-8 per cent. to 5447 per cent. on an average.

In respect of the Bihar, Bengal and Assam Coalfields, it has oot yet been.
possible to coneolidate tbe information for the year 1948. But during the
benus period of the 13th May 1947 to 3lst December 1947 in the year 1947
about 24 per ceni. of the workers on an average received bonus in the coalfields
of Bengal and Bibar.

ConsTBUOTION OF CENTBAL HO8PITALS AT RuNIGUNS AND C.P. CoaL FELDS

*787. Shri R. L. Malviya. (a) Will the Honourable Minister of Labhour be
pleased to state what progress has been made with regard ‘o the corstcuction-
of central hespitals at Eanigunj snd the Central Provinces Coal fields?

{b} Do Government propcse to construct u central hoswisal in the coal
filds of Kerea State (Central Provinces)?

The Honourable Shri Jagjivan Ram: (a) Government bad proposed o con-
struct a Central Hospital at Asausol for the Raniganj coalfields 'and a regional
hospital at Datla for the Central Provinces coalfields. The question of selecting-
a site for the Asansol bospital is going on. The site for the Central Provinces
hospital hag been fixed and land is being acquired. The schemes have however,
been kept in abevance as an anti-inflationary measure for the present.

(%) Government have no Lroposal to construct a central hospital in the coai-
fields of Korea State at present. - '

COLLIERY AREAS NOT UNDER Minzs Boarp oF Hraure

*788. Shri B. L. Malviya: (a8) Will the Honourable Minister of Labour be-
plensed to state whether there is any Colliery area in India which ‘s not under-
the Mires Board of Health? )

(b) ¥f so, what steps do government propose to take % bring thase areas:
also under th- Mines Beard of Health?

The Homourable Shii Jagjivan Bam: (a) Information is being collected and’
will be laid down on the table of the House. ;
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{(b) Certain Provincial Governments bhave constituted Mines Boards of
Health under locel enactment and it will be for them to take steps, legislative
or otherwise, to bring any colliery area under the control of such Boards. After
full information is received, Provincial Governments concerned will be requested
%o bring such colliery areas ag are not under some Mines Board of Health to
bring them under some existing Board or cobstitute new Boards as the case
may be.

CoLLisION OF S.8. “JAL JAWAHAR'’ WITHE A DuroH STEAMER
*78¢. Shri H. V. Kamath: Will the Honouralile Minister of Comirce be
dleazed to state:

(2} whether it is a fact that the §.S. ‘“Jal Jawahar™ collided withi a Dutch
‘steruder recently at Port Said;

(b) if so, the date snd cause of the accident; and

(c) the extent of damage, if any?

The Honourable Shri K. €. Neogy: (3) and (b). Government understand
that on the 8th February 1949, a Swedish vessel became temporarily unmanage

able during equally weather whilst entering the Suez Canal and collided with
the ‘“Jal Jawahar."” ‘

(c) It is reported that minor damage was_occasioned to soft nose, stem
plate and structure port side well above water line.

GABSETTED AND NON-GAZATTED STAFF IN MINISTRY OoF COMMERCE

*790, Prof. Yashwant Rai: \Will the Honourable Minister of Commerce be
»vleased to state:

(i} the number of Gazetted officers;

(ii) the number of superintendents;

(ili) the number of Assistants; and

{iv) the number of clerks aud stenographers in the Minissry of ‘Coramerce?

The Honourable 8hn K. C. Neogy: (i) 87.
(i) 16 (including one :on-gazetted)

fii) 149.

{iv) 188.

INDIAN ScHOOL orF MINES, DEANEBAD

*791, Dr. P. S. Decimukh: (a) Will the Honourable Minister of Works,
Mines and Power be pleased fo state the number of students who reccived edu-
«cation in the Indian School of Mines, Dhanbad, during the rears 1947-43 and
1948.49?

b} How many students have, since the estsblishment of the School. com-
pleted their studies?

{e} What iz the recurring end non-recurring expenditure on this Scvool from
ats incoption up-to-date for -ach year?

(¢} \What is the anoual income of this school for the same period?
The Honoturabl: Shri N. V. Gadgl: (a) The information is as follows:
ti} Duriug 1947-48 121 students
(ii} Duriug 1948.49 143 students
ib) 872 students
{c) «nd (d). A statement giving the information is laid on the table.
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STATEMENT
Ezpenditure on Indian School of Mines and Apphed Geology and Arnual Income

Expenditure
Year Incoms  Recurring Non.re-
ourring

Re. Ra. Ra.
192627 . X . - - . 8,206 70,662 e
1927.28 . . . . . . 19,629 1.27,444  1,19,000
192829 . % . . . . 26,734 1,49,437 72,948
192930 5 . o = . 29,607 144,364 48,338
1930-31 . - = 5 . . 25,763  1,46,467 36,436
1931-32 . s . . . . lB 229 1, 33 625 11,040
193233 . . » - . - 16, 662 1,20,604 14,136
1933-34 . A 3 5 v 14.836 1,6¢,217 o
1934-36 . . . = « 15,189 1,64.380
1935636 . = . - = 16,712 167,267 e
1936-37 . ‘ . v f 17,33t 1,867,642 7,600
193738 . : . i . . 20;553 1,79,320 455
193839 . . . ' x - 21,686 1,92,866 13,809
193940 . . . . ' . 24,071 1,87,431 2,600
1940-41 . % i 3 . . 96,644 1,93,884 2,000
1041-42 . . . v . . 23,978  2,02,080 ‘e
1942.43 . H . . . . 16,915  1,80,069 2.000
1943-44 . 5 i z ¥ . 23 000 1,95,287 6,625
1944.46 . . . ‘ - . . 46,864 2,42,914 6,792
1945.46 . . . = . £ . 60,964 2,62,044 ve
194647 . 3 W “ . 2 - 54,663  3,01,180 10,600
1947.48 . . . . . . . 12,479 1,22,260 oo

(frem 18t April 1947 te 14th August 1947)

1947-48 . . . . 5 . . 22,000 1,94,188 =

(from 16th August 1947 to 318t Merch, 1948)
194849 . . . . . . . . . 64000 432,000 1,00,000
(eotimasoc) (aniisted) (sotiibted

Expenditure on construction and maint of School buildings *
Mainteaance Construction
Year (recurring) (Noprecurring)
'l ! Re. Ra.
1926-39 . . . . . 11,64,224
193839 . . . . 6,050 sin
193940 . 5 = 4,633 -
1945-46 E : s 13,223 1,29,826
194847 . . i i 23,160 .
194748 . . . . 34,291 1,63,968
194349 . : . ¥ 34,640 1,41,667

As cogaids information which is wanting in the sbove mtatement stope are being taken to.
collect it end. if avaitable. will be added later.

» Exrorr oF GROUNDNUTS

*792. Babu Bammnarayan Singh: Will the Honourablo Mianister of Cotimerce
be plear«d to state.

{8) the number of ground-iut exporters or shippers;
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(b) !be rules regulating the enlistment of ground-nut exporters or shippers;
and :

{c) whether it is the policy of (Government to encourige jroiucers’ orga-
‘nisations to work as exporters of their own produce of groundnut?

The Honourable Shri K, C. Neogy: (a) 71 ¢stablished shippers and 100 new-
comerg have beeu granted licences against 1948 allocations.

{b) Those who exported groundnuts during the period, January 1, 1947 to
September 30, 1948 are clossified as established shippers and %0 ‘per cent. of
the available quota is distributed among them: broadly in proportion to their
«hipments to different destinations in the said period. Applications from those
who are not eatablished shippers are considered on merits for the remaining
10 per cent, which is earmarked for newcomers.

(¢) Yen.

Exrort axp InpomT oF CoTroN TEXTILES

*798. Sbri Basanta Kumar Das: Will the Honourable Minister of Cemmerce
be pleased to state: .

(B% the quantity of cotton textiles licensed for import during the year 1948
:and the quantities exported to different countries during the seme year;

(b} the total quantity exported to the hard-currency areas;

(c) the effect of reduction of export duty from 25 per cent. «d welorem to
10 per cent.,

(d) whether any difficulty has been felt to compete in the hard-currency
‘markets by not abolishing the export duty;

(e} by what per cent. the export centrol prices arve higher than the: internal
control prices; and

(f) what are the reasons of tbe risc: of the internal control orices and what
is the extent of the rise?

The Homowrahle Shri K, C. Neogy: (a) The: information regarding the
quentity licensed for import during 1948 is not available as cotton textiles are
cleared through Customs on the basis of value. The total value of the cetton
piecegoods and yatn so licensed is Bs. 21,86,15966. A statement (No. I).
showing the quantities of wotton piecegoods and yarn exported 1o different
countries during the year 1948 is laid on the table of the House. The inferma-
tion regarding the value of exports is being collected and will be laid on the
tabie as soon as possible.

(b) 67 Tons. '

(c) The reduction of export duty has resulted in some improvemeut in the
utilization of quotes and at the end of 1948 the quotas utilized were 43 per
cent. of the total quotas issued for export. as :«gringt 20 per cent. before the
reduction.

(d) Yea.

(e) Control on prices of cloth for export existe only in respect of Australis,
British, East Africa and Sudan. JIn these cases the controlled export price is
nine per cent. higher thau the ex-mill price if the exporter is himself o m.nu-
facturer and seventeen per cent. in other cases.

(f) The main reason for increase in the prices is the rise in the prices of
coften; other reasons being increase in the wages and prices of mill stores etc.
A comparative statement (No. IT) showing the retail prices during the previous
control period. the decontro} period and the prices now in force is laid on the
table cf the Houge. ¢
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STATEMENT 1
Actual exports of cotton piecegoods and yern dwring 1948
{Figares in toms)

Cotton Cotton

Country piecegeads Twist and
Yarn
(1) Aden v . f . 546
{2) British Somdllsnd 5 5 H 3 50
(3) Eritree . 5 = f . 76
(4) Ssudl Arabia . 5 = 5 H 207
(5) 8ie : ; ; 32
(8) Peman Gulf Bbenkhdom - F z 506
(7) Australla . . 5 F H 1936
(8) BelRian Congo - : = 2 v 46*
) B E Afriea . . . ; : 2928
(10) B. W. Africa . . : . . 1132 i
{11) Burms& ) r R : s 7 1934 o
{12) <eylon ¥ j 2788 i
(13) Malaya and Str. Sttt!emernce . . 1032
{14) Torkey . . £ I 28
(16) 8yria g Z i 3 : v 5
{16) Iraq " . . . . 5 83
(17) Mauritiue . % Z y . 239
18) New Zesland . . 3 ¥ c 206
19) Rhodesia ; . 5 . . 73
(20) ¥ran. . st Yo : : 209
{21) P.E. Africa - i & s . 21+
{22) 8eychelles . . . ' : " 133
{23) ’I‘ruu)ordan . . ‘ i = 23
(24) . ¢ . ; 1015
(28) (‘ypxus . . . . . 2
{26) Etbiopia . g B : 89
{27) Dutob East In.d.\es « F . 5
{28) Br. Pacifie Idend . . . 48
{20) Prench Colonies H i 5 871
{30) Palestine 3 Y 5 2
{31) B W. Indies . . . . 4
(82) Uhnited ngdom 3 W % 28
(33) Afgmnistas . ¥ 5 605 vie
Pakistan . N 5 M 5 16444 4272
(36) Nepal i z i i A 826¢ 161
(36) Tibe . ¥ . . : 450 ¥
Torar . 34286¢ 4452

* Hard Curency Area. + This includes a quantity of 10200 tons of bandleem cloth
exported to the vorioua couptries darivg the froe omccadian frum Z3rd April 1048 to st
July 1848 3 For the period Janusry.October 1948,
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[
; BLACE Marxermwe v Keroszns Oun

794. Shri Damoder Swarup Seth: Wil the Honourable Minister of Works,
Mines ::2d Power be pleased to statc :

(s) whether Government are aware thiat whereas keroeene oil is no% avail-
able oo ration eards for weeks fogether, it cau at all times be procured from
JO znnas to 14 annas per bottle; and -

(b whether Government yropose-fo freeze forthwith all stocks of kerosene
oil und teke up its entire distributiom fuu the existing agents to put a stop
to its black mwurketivg and if not, why not? . :

The Honourable Shri N. V. Gadgl: (a) Provincial Governments control the’
distribution «nd prices of koroseue under powers delegafed to them under the
Hssential Supplies (Teraporary I’owers) Act, (1946). It is possible that ec:uses
of shortage of kerosene mnd blaok marketing occur at vasrious places frorn time
to time, as the clistributioss of kerosene from main ports is restricied by the
availability of trangport and of tin plate. ‘ .

(b) The answer is in the negative. 1t is not practicable for Goverument
to set up their own distrihutivg agency owing tn various difficulties invoived.

UNSTAERED QUESTIONS AND ANSWERS
WoRIL oF CHRIBF IABOUR CoMMISSIONER AND CERTAIN. OTBER OFFICERS .

46. Shrimati Dakshayani. Velayudhan: Will the Honourable Minister. of
V.abour be pleased to state the nature of the work of:

ti) the Chief Li.hour Commissioner-;

(i) the Chief Adviser of factories;
“(iii; the Chief Inspector of Mines;

{iv) the Mica Welfare Comuuissioner; and

(v) the Mires Welfare Commissioner respectivaly?

The Honourable Shri Jagjlvan Ram: (i) to (v). I lay on the table a atate-_
ment outlining the natur: of the work performed by the officers ngmed in the

question. i

: STATEMENT Ry
Ndture of the work performeii by the (“Mef Eabostr Commissioner, Chief Adviser Factories
@hief Inspector of Mines in fudia, Micn Mines Welfare Commistioner and Cool Mines
Welfare Commissioney. .

(i) Otief Lubour Commisaicaer 1 ent-al}.—The Chief Labour Conunissioner is the head of
the Organisation denling with industrial relations in indusifies and undertakings falling within
the central sphere, namely, Federal Railways. mines, oil-felds, major ports and .ther estab
lishmente owned or controlled by the Central G t. This organisation is in chaxge
of conciliation, welfare (excluding welfare in cosl mines) and operation of labour laws to
the extent to which their administration is a ceotral respoosibility. The Chisf labew
(Cemmissioner exercises oartain statutory functions under the vavious labour laws insofiar es
they appi? to centrs] sphere widertakings end personallv nndestakes conciliatior in major
disputes. Besides, he advises Government omr lzhour matters including labour legislaticm,

. (i) Chief Aduizer Pactories.—-Tlie work of the Chief Adviser Eacleries is° mainly advisory.
He advises the Ceutral, Provitcial and State Govermments as well as .indusirialisis and
other inferested persons on the desizn and layout of facteries. honsing of labour. workimg
canditions in factoriee and all rmatters connected with the Factory taw. iHo also arranges
training courses for junior Factory TInspectays and refreshesr coarses for senfor Inspectore
“of Provincial and Btste Covernreents. and isspes various leaflets, pampblets, posters. otc.,
“for promoting the safety, healtb and welfare of workers. The.Chief Adviser Factorjse is
alsc responsible for the administration of the Indian Deck Laboorers Act 1934, sy Regu—
lations framed thereunder regarding protection against accidenis to workers emplo¥od in

loading and onlesding ships..
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{iia) Chief Inspector of Minee in Iniia.—The Chiet Inspector of Mines is the priocipsl
officer ceaponsible ior tbe enforcement of the Indian Minee Act, 1923, and the Regulations
and Rules jremed der. He, isted by Inspectors under Imn, jnspecta mines and
corducts eaquiries into nccxdenu lie ia s member of several Boards and Committees
connected with the miuning industry, such as the Cosl Mines Stowing Board, Advisory
Council of Scheol of Mines, Executive Committee of School of Mines (Chmrmnn), Coa!
Mines Labour Walfare Fund, etc., aud of the Mining Boirds nnder the Bibar and Wess
Boogal Goveromente. Buides, being head of the Mines Department, he is respoasible
for work connected with Compotency Certificate exmminstiens, awerd of certificates, etc.

(iv) Mica Mincs Welfare Comunissirmer—The Welfare Commissioner for Mics Mines is
the prineipal officer appointed by the Central Govermmant to administer, supervise and

carry oul activities in the Bihar mica felds firanced frem the Mica Minea labour Welfaro
" Fund which bas been created mader the Mics Minee Labour Welfare Fund Act, 1936.

(%) Coal Mines Weifare Commissioner.—The Coal Mines Labour Welfare Commissioner
ia tbe prindipal officer appeinted by the Centia! Governmeat to supsrvise and carry out
varioua welfate measares including the building of miners homsss financed from the Coal

gx‘{;ﬁ Laboor Welfare Fuod created uader the Coel an Isbour Welfere Fuund Act,

IMPIEMENTATION or ['RevisieNs o¥ EMPLOYEES Sm-m INSURAXCE AcT

4i. Shrima% Daksbayani Velayudhan: (a) Will the Honourable Minister cf
Lavcir Le icused 1) state what are the various Social Security Measares thss
bave beun effected by Government after legislation for the samoe was passed”

(b) Who is the bead of the employees State lnsurance Corporation?

(¢} ‘What are bis special qualifications for. the post?

The Honourable Shri Jagjivan Ram: (a) (# The adminwstrative provisions
of the Employeces’ State Insurance Act, 1948 namely, chapters I, {i, 311 and
VI11 were brought into force with effect from the 1st September 1943.

(ii) 'I'be Employees’ Stste Insurance Corporatien, the Standing Coremittee
and tbe Medical Benefit Council provided for in scctions 4, 8 and 10 respec-
tively of the Act bave been set up.

(ii) The Director General has been sppointed. Steps to recruit other frin-
cipal officers and the stafi are being taken.

(iv) ‘The rules which bad to be framed by the Central Government under
section 95 of the Act were pubhshed for criticism and are oxpected to be isaued
shortly.

(v) Regulations undcr section 97 of the Act are being dratted by the (or
porataca.

(vi) The concentation of workers to whom the Act will apply in the firss
msyance. the medical facilities available pear those concentrations at present
and the extent to which these facilities will bave to be expanded or cxtended
under the Act are beind surveyed by the Provincial Governments with a8 view
to selecting suitable sites for the dipensaries and bospitals to be set up by
the Provinciel Governments and for the offices which the Corporation will
bave to establish.

{vii}) As the introductien of the Scheme in the whole of the country may
taks some time it is intended to start the scheme in the centraily administered
nreus of Delhi and AjmerMerivaia at an early date so that it may serve as a
Pilot Scheme.

th) Dr. C. L. Katial has been appointed as Director-General of the Employes’
State Insurance Corporation under Section 16 of the Act.

(c) (i) Dr. C. L. Katial got his H.onours M.B.B.S. degree from the Punjsb
TUniversity standing first in Medicine' in the University in 1922. He is also
D.T.M (Liverpeol) and LM, (Dublin). He was practising in Engiand for
sbe past 20 years. He'was 8 member of the War Medical Connmttee, a fellow
of the Royal Society of Tropicsl Medicine and the Examinin Surgeon of the
City of London in respect of provisions of the Factories Act and the Workmen's
(‘ompensation Act.
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(ii) Dr. Katial was olosely sssrciated with the various social security .mea-
sures in the United Kingdom for . long time having held the followng effices:
1. Chairman of the Medical Board, Ministry of Pensions, I.ondon.
2. Member of the Londoz Panel Committee for National Health
Insurance.
3. Honorary Member of the I.ondon Insurance Institute.
4. Chairman of the Public lHeslth and Matermty and Child Welfare,
Housing and Assessment (ommittees of the Finsbury Borough
*Council,  As Chaizman of the Housing Committee he was responsible
fercesinrying through an extensive housing scheme costing a million
pounds. .

(iii) In addition. Dr. Katisl ook an active part in the public life in England.
He was the Mayor of Finsbury in 1938-39 and was a Justice of the Pesce, the
Land snd Tax Commissioner for the County of Middlesex. appointed by the
Britich Parliavoent, a Member of the London County Council and ef the
Metrepolitan Water Board of Loondon and Chairman of the Food Control Com-
mittee of Finsbury. :

Caracrry 8 KmowaTtrs OF - HYpBO-ELBOTRIC WORKS

48 Pandit Mukut Bibari I.a! Bhargava: (a) Will the Hcnourabl: Mixister
5 Works, Mines snj Power be pleased to state what is the present irstsled
~apacity in kilowntts of hydro-electric worbe in India, and how does this com-
pare with other advanced countries?

(b) What is the per capita consumption of electricity in India agsd hiow
does this Per capifa consumption compare with the censumption In other
advanced countries like the U.S.A., U.S.8.R. and Switzerland?

(¢) What sre the resources of India as compared to water Tsgources o
other ndvearwed countries like the U.S.A. and U.8.8.R.? '

(d) Whet is the estimated cnpacity of the mujor hvdroelectric projcets now
aclonly under exeenfiom or in ndvanced stage of planning and what are fhe
major projects of this character in the bands of the Government of Tnd:n?

(e) What time i) nguregate such rmain projects aré likelv to take and what
are the estimated cost of expenditure thereon? By which time are thev likele
to be cormwlete-d?

The Honourable Shri N. V. Gadgil: (a) to {c) A statement (No. Tv ~i-in~ #}.
required information i3 laid on the table. The informa¥on is o1lv approxi.
mate, based on rough estimstes readily available in the Secrctarint.

{d) and (e). A statement (No. IT) showing approximate readilv avni'able
informaticn is placed on the table. Only the Hirakud Dam Project is being
executed under the direct superyision of the Government of India.

STATEMENT 1
Hyde-  TnstaDed  Per capite
olectric capacittT consump-
Name of count,y potential {in milbon tion units
in milion* EW) (Kwh)
KW) ’
U. S.8. R. . . . . 8 . . - = 100 224 2,150
U.S.A. % . ‘ Z = . A E 45 14.9° 1.775
Cenada . . 3 P , : . T 3R 7.7 3,580
Frence . . s . 5 . s ] . 9 3.7 812
Qermany . 3 32 300
Switaarland 4-5 2:8 N7
Sweden 76 2-8 1,743
Norwsy 4-5 2-4 3,579
. 30--46 ®5 12
U .X. 1-5 05 838
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' STATEMENT II

i-  Probable Ilastalled capecity

Name of the Project mato cost dase of {E.W.)
] inJakhs of completion
B& i i
(1) Bleakara Dam Project :Enst Punjab) ; 2,400 1956 4,00,600
(2) Hirakud Dam Projeoe Orisea) 4,781 1066  3,21,000
(3) Damodar Pkmp“ (Bbhar and Wose Bongaly 5,608 1984 3,50,000
(4) Tuugabhadia Preject (Madsas, 1,700 1953 7,000 firm
: (14,000 veasenal)

(5) Macbkund (Msdrsa) - “ 1,563 1962 - 51,006
(8} Rihand Project (U.P) . . 2026 19567 2,30,
{7)- Yamune Project (U, P.) . Stegel: 1954 22,560 firm
: 798 (28,360 seasenal)’
(8) Sacda Project (U.P.) 3 i 697 1964 - 41,400
{8) Jog Extansicn (Mysore) " 500 1950 72,000

TerAL 1,494,960

Note.:--Apart from the projects Jisted sbove, there-drs under emecution 8 number of smaller
'm?c , new and expemaions, Also & number of other ma jor Projects are under investigation?
ve not yet reached eu advanced “tege. 5 .

Mixzral Dprosrss ™ Smv¢HBHUM DEraicr. Bmar

.

49, 8hri Lakshmirsrayan Sahu: (a) Will the Honourable Miuister of Worlis,
Mines and Power be pleased to state what are the mineral deposits in Singhbrum
District now in Bikar?

(b) How miipy of them are now worked and how long will they last?

(¢} Whai ure the new mines to be worked out yet?

The Honourable Shri N. V. Gadgil: (a) A list of the minerals knowu to oseur
in the S8inghbbum district is leid ou the table.

(b) The minerals at present being worked in the district wre Slate stonc
limes#one, Chroinite, Chiny eluy, Cepper. Gravel and other stone:*® Iromore,
Maganesesre, and Stensite.  The deyesits of these minerals, are likely to last
for several vears 1nore, at the jesent rate of sonsumption. -

(c) Roughly speaking, the unewer to this part of the question can bhe ob-
tained b) deducting the minerals listed in {b) above from those listed in (a)
above. But whether it would be worth while mining them would depend on
the demand. the cost of production and other variable facters. For further
inforniation the following publicatious may be consulted:

M) Memoirs. G.S.1.. Vol. LXIX, Pt. T (Mineral Depcsits of FPastern
Singhbhurs and %urrounding areas).

(i) Memoirs, 6.8.1. Vol. LXXVHI (The Econemic teotogy wnd Mineral
Resources of Bihir Province). -

STATEMENT
List of minerals which are Lnown tp orcur n the Singhbhum District

(1) Abrusives-- E .

(i) Garnet,

{ii) Chert.
(2 Apshite.
(3} Asbestes :
{4) Bargfem i
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{5) Building mateviala~—
(i) Stove.
{ii} Shate.
(iii) Ballast.
(6) Chromite. 'z
(7) Chiaa clay.
(8) Copper.
(9) Gold. .
(10) Iton ore, vanadium kearing iron ove -
(11) Kyanite,
(12) lead.Silver.
(13} Manganese.
(14) Mica.
(144) f.imestone.
(15} Mineral Fertilisers—
(i) Potasb Felgpar,
(ii) Apatite (vide item No 2)
(16) Mireral Pigments
(17) Redractory materiala—
(i) Chromite (ridc item N2, 6).
(ii) Delomite.
(iii} Kyanite (vide item No. 11).
(iv) MngncSito.
(v) Quartz Schist.
(vi) Bteafite. .
(vii) Potstone
{18) Vanadium L Y
(19) Occarrences of little or ne itoportance—
(i) Monuz.ite.
(ii) Topaz.
{iii) Torbernijte.
(iv) Corundon:
< (v) Titaviom.
{vi) Wolfram.

MuvEBAL DEPOSITS OF GANGEUE 8rarz - (OBIS8A)

50. Buri Lzkrhminarzyan Sahu: (a) ‘Will the Honourable Minister or
Werks, Mines and Fower be pleased te state what are fbe mineral deposits
of Gangvur State (Orissa)? .

(») How many cf them are being worked now?

r'} When will the others be worked and what are tfbey"

e Honourable Shkri N. V. eadgil: (n) A list of tha mineral oeeurrenceu of
the State ig placed on the table.

- {b) Deposits of limestone ang dolomite onl¥ have bsen worked during reoant
sears.. .

(¢) Deposits other thmn limestone and gelemite -are not being worked at
present.. It is not possible te say definitely when tbey will be worked. F# ia
open o av¥ private barty who is able to obfaxn a mming lease to work any of
the deposits at any tlme .

4
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= STATBMEBNT
List of mineral acrurrences o) Gungper Stute (Orissa)
(1) Lixoestune ond Dolumite
(2) Managaoese Ore.
(3) Coal.
{4) Goild
{5) losd ore
(6) Pyrites
(7) Diamonds. =
(2) Kyanite.
(9) Sillimanite
(10) Fireclsy.’
(11) Kaolin and white clay.
(12) Black Carbogacesus Phyllite.
{13) Barytes,
14 Bed. Ochre (Red iron oxide),
(15} Soapstone.
{16) Tron stone (Limonite).
(17) Quartz and Quartz eand.
(18) Feinpar.
(19) Muscowite.
(20) Bnoi)ding stones.

@orPPER Minks IN DHALBAUM

51. Shri Lakshmtnarayan Sahu: iu) Will the Honourahle Minister of
Works, Mines and Power be plessed tv state how murh copper has s» for heon
extracted out of tite hines i Dhalbhum?

(b} Who workx the Galudi copper mines?

© {1 How much of the conper o olitained has been used in India and how
reuch was exported ?

(dY How much copper still remaine ty be taken out?

The Honcurable Shri N. V. Gadgil: (a) About 110.000 tons of copper metal..

(b) I'resumably the honourable member is referring to the Mozaboni Mines,
nanr, Ghatsila. The Indian Copper Corparation has heen working this mioe
rince 1924, /

() Prretically the whols amount bas been consumed by Indis.

(d) W35 not posesible to say. The Indian Copper Corporation is said to bave
proverl reserves of about twe: million tons of copper ore.

- MwERAU RESOURCES OF MAYGEBHANY ,STATE (ORISSA)

52. Shri Lskahminarayan Sahu: (2) Will the Honourabie Minister of
Worke, Mines aud Power he pleased io state what are the mineral regourceswof
Maynrbhani State (Orisea)?

(b) How far have they been exploited?
(c) Whrt are tbg conditions for working the Gorumohisine Iron Qres?
The Honourable Bhri W. V. @adgil: (s) and (b): A list showing the miperal

osourrences of the State. and the deposits which are being wm'ked i¢ placed on
the table.

(a) The iron ore depusits »! Gorumohisine are bemg worked vnder legse by
the Tata Tron and Steel Co.. Ltd. Jamshedpur. The terms on which tha lease :
wag granted sre not knowm to tbe Governmemt of Indie.
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STATEMENT
Jast showing the mineral occurreness of the Maywrbhanj State
(1) Lead Ore
{8) Iron Ore.
(3) ¥anadiam bearing Magoetite
(4) Kyanite and Dnmorticrite.
6) Aabestos.”
(6) Glasa Sand,
(7) Waite clay.
(8) Building materials
(8) Gold
(10) Red Oxide.
(11) Bilica S8and.
(12) Ochre.
(13) Soapstone. : .
List showing the deposits which are deing worked in the Mayurbhonj State
(1) Iron Ore.
(2) China clay.
(3) Red Oxide 3.
(4) Kyanite. .
t5) 8ilica Sand
{6) Asbestce.
(7) Ochre.
(8) Seapstone.

83. [Wirapraws.) g

G AZETTED AND NON-GAZETTED STAFF IN MINISTEY oF LABeUR g

54, Prof. Yashwant Rai: Will the Honoursble Minister of Labour be
pleased to stote:

(i) the numher of Gazetted officera in his Ministzy ;

(ii) the pumber cf Superintendents; v

(iii) the 1winber o Assistants; and

(iv) the namler of senior grade snd junior grade clerks and atencgraphew?

The Honourable Shri Jagjiivan Ram: So fur as the main Secretariat of the
Ministry of Lubour is concerned, the figures are:

(i) 18. = ’

() 6.

(iii) 41. .

(i™, There arc no senior grade clerks in the msin Secretariat. The fum-
ber ot junior grade Clerks and Stenographets is 45 and 1% respectively.

Infornation in respect of the attached and subordinate offices i being col-
lected ...and wiil be laid oun the table of the House in due course.

G AzBETTED AN¥D NON.GAZEITED STAFP IN MINIBTRY OF Law
55, Prof. Yashwant Rai: Wil the Honeutable Minister of law be
pleased to state: ’ '
() the number ¢f (Gazetted officers in his Ministry;
(it) the rwusler :f Superintendents:
(iii) the number >f Assistants; snd
(iv) the munher of senior grade and junior grade clerks and stengrophers ?
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The Honoursble Dr. B. R. AmbedMar: (i) 19, (i) 6, (iii) 30, {iv) 50.

SHORT NOTICE QUESTION AN.D ANSWER.
GrIEVaRces oF G. I. P. GTARDS. :

Shri B. X. Munavallii (a) Will the Honourable Minister of ‘Railways. be
pleased to stute whether it ix 8 fact that the Guards in the Great Indian Penin
‘sular Reilway had represeuted their grievances to the Railway: authorities anc.
to the {tovemment of India?

(b) Arc. their grievances genuine?

(¢) 1 so, why ave their genuine grievances uot redressed?

(d) Is it o fact tbut the guards bave started fast since the uiorning of the
23rd February, 1949.

(e) What steps do Government intend to fake to stop the fasting of these
ruards?

The Honourable Shri N, Gopalaswami Ayimgar: (n} Some Gunrds of the
G.1.P. Railway sent a representatiou direct to the Government of TIndia =
month ago.

" (b) and (c). The representation is under consideration by the G.I.P. Rail-
way Administration.

(d) Yes.

(e) Some of the Guards terminated tbeir fast on lbe 25th February, 1949

that is two dave mfter they commenced it and the others followed suit on fhe
27th February.

. 8bri Earihar Nath Shutrl Are the Government aware that the running
sl ownuces of guards bave, accerding to the new calculations made by the Rail-
wa):; Board been considerably curtailed on all the milwways?

The Honourable Shri N. Gopalaswami Ayyangar: I do not think they bave
been curtailed Lut hardshipa in certain individual cases have been relorted,
und it is 8 fact that the scales sanctioned or guards bave not heen as liberal as
in the case cf other running staff.

My. Prank Anthony: What were the tasin grievauces set out in this 1wpre-
sentstion?

The Hananrabils Sbri K. Qopalaswami Ayyangar: There was a printed memo-
randum which wus teceived by the Goverument. The grievances mentionea
are the fotlowing: .

(i) Free supply of uniforms,

(ii),Continuanty of geod conduct allowance.

(iii) Payment of duv wages with arrears due to éuburban guards.

(iv) Adjustinent, of seniority of guards on various anomalies bssed on the
C.P.C. report.

(v) Enforcement ef iniue maes transfers of V. T. suburoan guards.

(vi} on-payment of dice apnual increments to staff over due: and

(vii) Fixation of pay of staff ou the prescrihed scale

guri B K. Sldhva: Is not it a fact tbat some of the mdnldunls wbo were
drewing o perticular sulury previously, are now drdawing less under the new
scale ?
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The Hobourabls BMri W. Gopalaswami Ayyangar: 1 cannot give an answur
straightaway. But if there are any such cases, they will be look=d into, because
the general principle that we are following is that no guard should get, under
the new arrangemente, anything lees than what he wae gefting previously.

8byji B. K. Munavalli: May I know wheu the good condust allowance was
stopped and why?

The Hodourable Buri N. aopw Ayyangaz: They sre all included io
the new allowanees.

Shn Haribar Nath Bhastri: Tn view of the reply that has just been given
by the Honourable Minister that according to the new grades tle position of the
guards is not so liberal us in other agees, do the Government propose to re-
examine the question?

The Honourable Shri N. Gopalaswami Ayyangar: We will look into the
matter.

Shri Kishorimohan Tripathi: Have Government examined the grievanoes in
tbe memorial? Which of them have they found genuine and what steps are
Government taking to redress these grievances?

The Houoursble Shri N. Gopalaswami Agyangar: They are all under the
consideration of the G.I.P. Railway administration. When anything requires
the orders of the Government of India, they will be referred to us and we will
consider them.

we



Tuesday
1st March, 1949

THR.CONSTXTUENT ASSEMBLY OF
INDIA (LEG{SLATIVE) DEBATES

(PAR® E—PROCEEDINGS OTHER THAN QUESTIONS AND
ANSWERS)

Official Report

. Volume II, 1949
(a4th Pebruary, 1949 to 18th March, 1949)

Fourth Session
OF THE

CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE)




CONTENTS
| Volume 11.—34th February, 1949 so 18th March, 1949. §
w . PaGEs
TrUBRSDAY, 247E FEBRUARY, 1949 —

Hindu Code-Disoussion on motion to consider as reported by Belect Committee
to re.cireuiate and to re.commit to 8eleot Committee—~not conocluded. 821—71

Famay, 2678 FREBRUARY, 1048— |
Death of Mian Mohd. Rafl, = . = - ‘ . A s 878

Paperehid on the Table d o E D e Ll W E e 87816
Eusential Barvices (Prevention of Strikes) Bill—Iatroduced. . . . 876-—17

Hindu CodesDiscnssion on motiona to consider, to re-citoulate and to
Te.00mmit to Select Committee— not concluded : . . . 877—086

.
Moxvay, 287a FesroARY, 1040—
Btatement re Locomotives imparted fiom U.8.A. andCanada « o & 937—40

Papers laid on the Table . y, x 4 . 3 . . 940
Hindu Marriagee Validit Bm—Extondon of time for mtatim of Report of

Belect Commitsee y . o . 940—41
Hindu Code—Discuesion on motlom to oonmder. to rs-on-eulato and to re-com-

mit to Select Committee—mnot conoluded. . S S . . . 941—56
Demands for Bupplementary Grants for 1048-49—Railways. . . . ' 956—08

Presentation of General Budget for 1949.50 . . . . . . 969—8T7

Toumapay, 18T Mancx, 1949—

Repealing and Amanding Bill—Introduoed . . . . . 989
Capoellation of meeting for 2nd March, 1949 . . . .+ o+ 989
Chartered Accountants Billv—Preventation of Report of SBelect Committes 090
Tea Committee for India Bill--Presentation of Report of Belect Committee . 990
Indian Judicial Procedure Bﬂl—Extcnnion of t:ime for Pkswutatxon of Report of
Belect Committee . . A 990
Time for 8tudy of BudgetPapers. . - + « + .+ . 990
Hindn Code—Discussion on motions to oongider, to re-circulate and to re.
cormit to Beleoy Committee—not concluded. a . 4 . . 991—1030
- BT
Taosinfy, 3ed ManaB, 1949— :
Death of SBhrimati S8arojini Naidu . N » » . ] 5 . 1081—38
General BuCyet—General Discussion . . . . . i - 1036—69
FapAv, 670 Mancx, 1949— s
Papiialaid onthe Table. . . i R 1067
Estate Duty Bill—Exteasion of time for Prmnt.atlon of Ropatt of Belect
Committee - . . . 1087—868

General B“M Duvu-lm ’ o oD g . . 10881107
GATURDAY, Gra Manon, 1040— I

Coffee Market Expansigh (Amendment) sm—muoquoed. G 1109

QGeaeral Budger —Ganarl Disrusdan . . . . §id ue 1109—64

Mlbl Bﬂb- (Prevention of Btrikes) Bdl—W!tbdmn o . d 1164—87



(i)

MoxDAY, 7TH MaRCR, 19490 — Pagzs
Paperslaid ou the Table . R . . N ~ 1169
Code of Criminal Procedure (Amendment) Bnll—lntroducod N . ‘e 1189
Indian Wiretess Telegraphy (Amendment) Bill—Introdioed. . . .= e
Qeneral Budget —List of Deruands .  +« . . . . . . 1169—1798

Doivand No. 28—Miniatry of Defeaee . i <, . 1170—1223

De.nand No. 76—Defence Services, Eﬁwhv&—&’my . . . . 11701923
Denand No. 77—D3#fence Servioss, Effestive—Hbyal Indian Navy , . 1170—)12234
Danand No. 73—D3fense 8arviess, E¥active—~Royal Indian Air Foroe . . 1170—1223
Danand No. 79—D:feace Services, Non-effective oharges. . . . 1170-—1223

De.aand No. 103—Dofence Capital Qutlay . ¥ a . 5 . 11701228
TUBADAY, 8TH Mancr, 1940 —
Qeneral Bultget—+List 6f Demands . ; . . z " . 1226—64
D> nand 'No. 19 —~Mbuistry of Bxteraal Affairs ani G5 nnonweslth Relations, 122584
Demand No. 39-—Tribal Aresa. . i H . r % . 1225 —64
Demand No. 40—Extornal Affsire. A R i F § . 1225-—64
WEDNEBDAY, 0TH MAROH, 1948 — F
General Budget—List of Demands . ' . . . . . . . 1206—1314
Demand No. 2§—Miaistry of Industry and Supply , . 2 . » 1265—131¢
Denand No. 55—Industries and Supplies . 5 g 3 - . 1265—1314
Demand No. 66—Salt. ' . 3 . i W 3 ¥ 1266—1314
THURSDAY, 10TE MAROE, 1949 —
Crininal Law (Renaoval of Racial Disoriminations) Bill—Introduced . " 1816

Merchant Shippiag Lawa (Extension to Aoceding States and Amondment)
Bill.—-Introduced. . . 5 . 5 . 5 . 1316

Qeneral Budget—Liat of Demands . . . . 131 531
Denand No. 8—Irrigation {including Workmg Expenm), N avngatwn, Em-

bankment and Drainage.Works met from Reveaue, . 1316—61
.Demand No. 28~Ministry of Works, Mines and Power . . . 3 " 181.6—61
Demand No. “—-G@Ologiﬁﬂ.l san'y . . . . . . . ° 1816—61
Demand No. 46—Mines . . " . . . . N . 1316--61
Demand No, 69—Civil Worka . . ¥ . . ’ . . . 131661
Demand No. 78—S8tationery and Printing . . " . . . 1816—861
Demand No. 88---Delhi Capital Outlay - . = . . . 1316—61
Deinand No. 100—Capital Outlay on Civil Works . . . ‘ . 1816—61
FripAy, 1112 MAROH, 1040 —

Qenerel Budget—List of Demands « o . . . .« s o 1363—80e
Deémeand No. 21-—=Ministry of Commeroe 5 ' Y, 5 . N 136399
Demand No. 836—Ports and Pilotgge R . . ) . o 1363—99
Demand No. 37—Lighthousesand Light ships . : : ‘ 136399
Demand Nd. 62-~Commervial Intelligence and Statiatios: . . . 1363—%9
Demand No. 84—Joint Stock Companies. . - . . . . 1393—99

WaDNESDAY, 16TE MARCH, 1940—

General Budget—List of Demands - . . ‘ . % . . 1401—47
Demand No. 1-~-Customs . * 2 X . . . . . 1401—47
Demand No. 2==Central Excise Duties . 5 ’ ! . a 1401—e7
Demand No. 3—Taxes on Incomp umludmg Omm Tax.¥ . . 1401—47
Demand Mvo. 4—Opiwn . . . . v . . N - 140147
Demand No. 5—Prowincial Emciae, v L : ‘ . 5 . 140147



(il )

Pacas
WEDNESA,Y, l6rE MarcCH, 1949—oconsd.
@anerd) Budget—List of Dernauda—-consd.

Deniaod No. 6—8tamps . . . . . ., . 140347
Demdnd No. 20.—Ministry of Finance . . X ’ . . 1402—47

De:msnd Nq, 31 —Paymeats to other Governinent Depart menia, ete., co
of the Administration of Agenoy Buhjeots and Managemeat of m 1402—47
Demand No. 82—Audit . . . . . . . . 140247
Dervand No. 86—Misoelianeous Departments ‘ ‘ . 140247
Demand No. 87—Curtency . 5 3 . - ” . . 1402—4¢7
Dey;and No. 88—Mint . . . . . . . - P 1402—47
Deurand No. T1—Territarial and Politioal Pensions. . . . M02—47
(®eanand No. 72—Buperanouation Allowsnoeesnd Pensians . .. . 140247
Demand No. 74—Muoallanoonn . . ' . . . 1408—47

Demand No.

80—Grante-in.aid to Provnnonl Oovcnmmu

.

1403-—47

Demand No. 81—Miscellaneous Ad]uut mente betwesn the Central and Prcvin-
isl Qovernments - , . . 140847

Demand No. §2—Reaettloment -nd Development . . + 1403—47
Demand No. 84-—Pre-Partition Paymente . x . 140847
Degand No. 91—Cupital Outlay on the India Seourity Puu . 140347
Dewand No. 8¢—Capital Outlay on Industrial Deveiopment . : . 140347
Demand No. 87—Capital Outlay on Curreary . . 1403 —47
Denand No. 98—@eyital Outlay on Minta . " i . 140847
Demand No. 10l—Commuted Value of Penaions . " . 1404—47
Domand No. 102—Payments to Retrenehed Persoanel . . ] 140647
Dewand No. 104—Capital Outlay on Bohemes of State Trading . 1404—47
Damand No. 106—Capital Outlay on Development ; 140447
Demand No. loﬂ—Pa.ymenta to Govmmont of Pu.khhn for Unl(lue Institue
tions . . . . . . . 140447
, Demshd No. lO’l—Intemt-bso and In!aut-bean’nc Advenoes . 1404—47
TaEUReDAY, 17TH MARCSH, 1948—

Genaral Budget—List of Demands . . i ; : . 14640—1508
Deamand No. 18—Cabinet . . - . ’ . . 144987
Polioy ecegurding Subveraive Orgamuhom ‘ : . 5 = 1466—87
Demand No. 13— Ministry of Home Affalera . 2 1460—87
Po!l’l:zémllgggglt;z t:)r I.ez.m Mmm.ry Orgmisatmm mgbhlhod by ) . .
Demand No. 84—Jaila and Convict Settlemonto . . 1450—88
Demeand No. 38—Polioce . v . . 145088
DomEad No. 63—Census 5 : 1660—88
Damand No. 83—Civil Defence . R 5 . . 1460—88
Demand No. 85—Delhi® . . . , % 1450—88
Demand No. 86—Ajmer.-Merwars : . 1450—88
Damand No. 87—Panth Piploda : 1450—88
Damand No. 88—Andaman and Nicobar I.lhndn 4 145088
Demand No. 27—Ministry of 8tates. . s . 1488—1600
Demand No. 89—Relations with Indian Gtotee . 1488—1608

Pemar, 18Te Manocs, Weo—
Pepers laid oa the Table. 1507—09
18 09

Protective Duties (Miscallaneous vamom) Bnll—.lntroducod



(iv)

Frinay, 1618 MarcR, 1048—omid. Paors
General Budget.-.List of Demande . S ... ... jpoo_.82
Demand No. i8-—Ministry of Heealth . . . . ‘ . ’ 1610.—22
Improvement of eonditions of Nursing Services % . . : . 1611—22
Demand No. §1—Medioal Services . ‘ ‘ . . ‘ 3 1510.-22
Demand No, 52—Publis Mealth. . e« « 4« . W 1610-%3
Demand No, 16— Miaistry of Education . . . - . . 1623—66
Deamand No, 46—dArohaeology. . . ¥ . : - . 1623—57
Demand No. 48—Other Soientiflo Dopartmenu . . . . . 162367 -
Demand No. 50—Education. 3 . 2 . 162367
Transfer of Collages in Delhi to tho Umverawy Area ; . ’ " 1831—67
Demand No. 22—Ministey of Labour . . . N . p ‘ 1667—74
Unity of Trade Union Orgenteations. . . s . . . 5 1667—174
Demand No. 26—Ministry of Trensport . . ’ . . . . 1578--82
Demand No, §8—Delhi Transpart Service . . . . . . 1676—82

Demand No. 70—Central Road Fund . A - " . : . 1576—82



CONSTITUCENT ASSEMBBLY OF IND1A (LEGISLATIVE}
~ DEBAYES ’
(PART 11— PROCEEDINGS OTIHER THAN QUESTIONS AND ANSWERS)

Tuesday, lat March, 1949.

=18

The Assembly met in the Assenibly Chawber of the Counci' House at »
Quarter to Dieven of the Clock, Mr.  Deputy Speaker (Shri M.,
Anantbasayenam Ayyangar) in the Chair. :

QUESTIONS AXND ANSWERS
(See Fart I).

11-.50 A M, 3 - .
REPEALING AND AMENDING BILL.

Tho Honourable- Dr. B. R. Ambedkar (Minister of Law). Sir, I beg far
leave to introduce a Bill to repeal certain cnactments and to amend certmm
other enactments,

Mr. Deputy Speaker: The question is:

“[hat leave te granted to introduce a Ball to xepeul certaio enuctments “and. to sl
cirtain other enactments’’ >

The motion was adopted.
The Honourable Dr. B. R. Ambedkar: Sir, I introduce the Bill.

CANCELLATION OF MEETING FOR 2ND MARCH, 1949

Shri B. V. Eamath (C. P. and Berur: General): Before we Proceed i,
other business, may 1 bring to your notice the fact that to-morrow’'s: meefing
of the Assambly hus been cancelled, but we are meeting on Saturday. D=
view of this may I request you that the (uestions tabled for te-morrow msy
be taken up on Ssturday. !

Mr. B. Poker (Madras: Muslim}: May 1 know why the mreeting for yester-
day was cancelled?

Mr. Deputy Speaker: I shall refer the houourable member to paragraphe
19(a) regardmg the allotment of guestion time during the Budget Session :

““When. the question-hour is eliminuted ow:ng to the cancellation of a meeting of the~
Asgembly or it8 adjournment without trmact‘m% any business, all the questioms; Botlh
starred and unstarred, origirelly cntered in. the lists of questions for that dsy will e~
trest.od as unstarred questioos for the next meeting, and will be printed slong with: thes -
answers “in the,Official Report of the latter day. No freah lists of such transferzed' quas-
tiona will be printed bui at the next meeting the original lists, morked as wnstarred, wills
be placed in the House in the sets of agenda papers for that meeting.”

Shri H. V., Kamath: May I point out another rule: that the first hour of
every day shall be devoted to the answering of questions?

Mr. .Deputy Speaker: It is true. That is being complied with so far uss
Saturduy is coneerned, because we have no questions tabled for that day®

- {089)



CHARTERED ACCOUNTANTS BILL.
5 PRESENTATION oF REPORT OF SELwCT COMMITTER
‘The Honourabls 8hrl K. €. Neogy (Minister of Commerce): Sir, I beg

‘@0 present the repord of the Select (. nunittee on the Bill to muke provision
for the regulution of the profession of accountants.

TEA COMMITTEE FOR INDIA BILL.
l'm:.sr,;m\‘!.m o¥ REpeRrT OF SgLicT COoMMITIEE
The Hodourable 8hri K. 0. Neogy (Minister of Commerce): Sir. 1 beg to
present the Ieport of the Select Cowmittee on the Bill t» provide for the
development of the tea industry *nder Centrul control, and for that purpose
to establish a Tea Committee for Indin aucd levy a customs duty on tea pro-
duced in, nnd exported from, India.

INDIAN JUDICIAL PROCEDURYE BILL.
Exrension oF Time por Puesexiariox or Rieows or Sgrecr CoMMINTEE

‘Pandit Thakur Daa Bhargava (liust PPunjab: General): 1 move:

CTHat the tune appanted for tie presentation of the Report of the Select Commitiee
-@n the Bill w davily and modify the law in practice bitherte followed in Criminal appti-
catwons for wper al Jeave to appeul 1o His Mnjesty in Council for Criminal cases decicﬁsd
«by the Indian Cowrts, be exiended up to the 25ih March, 1648."

In the original motion before: tiie louse the date is .11th  March. With
your permission I want 1o vwend this to 25th Murch.

Mr. Deputy 8peaker: The question is:

“That the time appointed for the presentution of the Report of the Select Con.mittee
on the Bill 10 clarify and modify the law in practice hitherto followed in Criminal appli-

ostions tor specal leave to uppeal to His Mujrsty in Council for Criminal cuses decided

By the indiaa Courts, L. extended up to the 25th March, 1949.""
The motion was adopted.

.

TIME FOR STUDY OF BUDGET PAPERS.

ZBegum Aigas Rasul (U. I’.: Muslim): Sir, I want to bring to your notice
the #act, that the two doys that have been allowed to the Members of thls
Honse to study the Budget is a very short period and [ should like to request
you to utlot mure time for its study hefore the general discussion of the Budget
$akes pluce.  In the provinees four duys ure given to the Members to study
the Budget papers beiore the (eneral Discussion tukes piace.

M. . Deputy 8peaker: Two dayvs have ulready been allowed—one is a
‘holiday and the ofher is a working dryi all the swme honourabie members *
will hure two duys techuically. 13ut 1 am wsare such honourable members us
have not heen able to study the papers autliciently will take purt in the dis-

entsiaus an the one, .
8hri Biswanath Das (Orvissu: General). In this conuection, may § make
:a submission, Sir!  Even in provinces Mewhors are given more time to study

the budget, thau is given here.  Tliix is o ve:y complex budget. We just
Have.nne working duy and one holiduy.  Some of us will have to attend
wommittcs meetings even on Ll lolulay.  Under these circumstunces, 1
swonld request you to eonsider the position and extend time.

Mr, Deputy Speaker: I am ufraid 1 um unahle to do anything in this
muotter. s matter hus dlrendy becn decided by Mr. Speaker. However, I find
sthat .tbree dnvs huve been nllotted for Generat Discussion—we are all accustom-
od to the General D'seuxc-on. Bo tar as vot'ug of Demunds for (irants is cou-
«cerned, more pointed attention may have to be paid to it and I find that nine
aiays have been allotted for it. Therefore, I do not think that the present
anme talile need be altered.

490 !
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Shrimati G Durgabal (Madras: General): It is with great pleasure that
1 rise to support the motion mude by the Honourable Muistor of Law. I also
feel thut 1 should express my deep debt of gratitude to Bir, B. N. Rau and
his colleagues on the Committee who have bestewed great labour on the report.
which forns the busis of this Bill.

The Bill tv codify the diindu luw when it goes on the Stutute L3ook. will be
a great landmark in the social history of this country.  Befores i go it greater
detail into the traiu provisions of this Bill 1 would like to stress ouc puint.
Honouruble Members ute aware of thi fact that the provisions of this Bill are
of a permissive or enabling nature.  "lhey impose wo wort of obligation or
conipulslon on the orthodux section of the Hindus.  Their culy effect is to
give the growmg und clamant body of Hindus, 1men and women, the freedom
to live a life which they wish to live without. iu any wuy affecting or infring-
ing their liberty to :wdlhere to the old ways.

T wish to contine my romarks only to one or two muin  objections  that
have been raised against the Bill,  Tles firkt ohjection is ngainst the attempt
at coditication-ituell. It is urged that rmany of the principles of the Hiudu
Law wre now wil-settled, und us it would susetthe the settled law, n code i8
not eulled for at wll.  The other objectian is that far fromn preserving  the
Principles of Elndu Law whelo lbwe been hunded down from generation to geu
eratim, i wttempt ot cadilreution wouid tend to introduce priucipes which
are quite alien to Inodu seciety. It hig been said thot she Logistacure has nu
12 Noon right to altee the luw of sanritis, shratis med suges of great repute. An
~ other charge ugainst the Hindu Code Bill is that it secks to introduce
changes of a rvevolntionary character awl, therefore, it will destroy the luw
laid duwa by swritis and Dharma. My waswer to all these objections is that
it iy just because rmmy of tha priuciples of the MHindu Law are now well-
sottled, that un attenpt to set down nll thess principles into w1 systematisod
and easily understocd code should lLe made.

Hindv Luw us it exists today is rigid without lweing certnin.  Many
%(h('ml decision and  precendents lave outlived  their usefulness.  As  un
nglish writer puts it, the case law on the subject las  berowne o luxuciant
Jungle where it iy uot pos» ‘ble o see the woad for . the trees. Ther: are
tequently conflictitig decisions af wvaious High Courls givou from time to
time. Even the decigions of ‘the P’rivy  Council on xowe of the iutricute
‘questions of law are widely felt to he out of necord both with uncient aathrity
and also modera spirit. A wuiform and  unitied aw will - preve w beou te
Hindu society, hecanse it would suwve. considerable tine of law ~ludents and
-8lso practitioners who have otherwise to take s cousiderable number of years
to get to acquire o full grasp of the lnw.  Evuon tbe ordinary citizen will also
be nhle to read the cade nud way to himself, "Within this cover is the ithole
tnsis of my rights. peiviieges and obligations.” A code will ulso  minimise
the time and labou: of Judges and it would nlso induce the speedy administra-
tion of justice. To be without 8 code is. in my opinion, to be without justice.

The objection that it has introduced changes of a vevolutiouary chursoter
ia mmn!y voiced by vested interests.  The subordination of somc of the
present ‘interesés to secure the future interests of the country is always &
thing to be welcomed. As u matter of fnct, this Code doss Dot really go
far enough in that direction and that is my op.nion.

- The bulk of the agriculturnl property is excluded from the operatien of
$his Code. Therefore, it is urgad that your object to have a umlfoter law is
frustrated. Why attempt a Code at all if this object is defented” My
answer to that objection is this. What is simed by this Code i~ to huve a

ant b
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uniform law for all Hindus, Lut not a uuiform law necesearuy for all kinds
of property. In the interest of agriculture itself, if no* far anything slse,
‘sepurate laws and specinl Iaws will bo enseted by a[mronrime legislatures
which mway include a specinl jnw of succession whigh i quite different from
the law of succession applying to other forms of property.

Now I eome to what | cousider as the main objection, that is, the giviﬂ’g
of a shure to the daughter. This was opposcd on many grounds that it would
lead to disintegration and fregmentavior of  property, . besides introducing a
foreign element in the shupe of the son-in-law.  And also it is objected to
on the ground that tho simultaneous heirship of a deughter with a son would
simply shutter the Hindu socioty. Also it is said that if the daughter takes
away a share the love ol her brothers is lost, It is also said that sous in
many families would simply bogruined under th¢e double burden of marriage
expenses and also a share to the daughter., May I ask what sort of affection
it is of the brothers if only it would involve putting a little more strain on
their own self-interest? May 1 also ask if no share is given to the daughter
the sons’ love will be grester?

With regard to fragmentation I fail to unriorstand how this question -ait
be raised, as it has already been said that agr.:ultural property is exolvded
from the: purview of thiz Bill.  This point was raised by onc ~f the honourniite
members of this House and we are al{) aware that the bulk of agricvltural pat«
perty is excluded from the operation of this code. It would onlv apply to
urban and movable property. Wlat they mean, I feel, by fragmenﬁatlon is
. dimunition of the share which they will get if the daughier is a'zn siven a
“share. The daughter being of the same flesh and blood should thare be 80
much uproar, I ask, if a share is sought to be given to her!?

With regurd to the imrucluction: ¢f & stranger into the faw.ly wy »nswer
is that the property which the dsughter takes from her fnthac, if necessary,
by legislation may he made ta form as part of her sepurate crrperty.  The
-evil or the good resulting from thé leghl provisiou depends c¢i3c on the purti-
enjar individual 7e.. sep-hi-lew concerhed. I do not wanl to say much
about this.

It should be noted that the dnughter, as do the sons, dcinands a share if
need be only after thie death of the father and thcre is absolutely no question
of her demanding a partition when the father is alive.  Therefore I do not
see why some honourable members should object to this. As the Law
Ministes has aiready dealt with the matter the amsritis themselves have recog-
nised the share of the daughter to her father's property, and therefore there
is ‘nothing revolutionary ebout this and the sitempt to exolude the daughésr
on the ground that shé does not contribute to tle spivitual benefits of the fathae
or her ancestors is I say unjust and unfair.

In this connection the argument is *put forward, why ot the daugbter
_tako a share in her husband’s property and not some 4o ask for a share in her
hthera property?  This appears to be a n)mpmmlsing formuvla. I may

straightaway that this compromise formuls i3 not or will not be accept-
ab e to women. We say that we should be recognised on a basis of equality.
This code proposes to abolish the distinction that existé on the basis of sex
and that should be removed. The dsughter should be recognised as an heir
and should enjoy her property in. her full right as a daughter and @s an heir

. to the father. As regards the question of disintegration I have already dealt’
with the matber. The evil could be met by different ways.  Fragmentation.
oan: be stopped and ccagoliation could be secured by apeoial laws. 1f tbe-

-
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property. goes down to a certain extent that could he sold and the shares could
be adjusted: There ‘are different ways how this problem could be tackled
and the argument on that score could not be advanced that the *daughter
thould not get a share. Hence the Select Committee has recommended,
based on this princip'e of equality thas «she should be given an equal share
‘with the son. I appeal to the gonourable members of .the House to support
the recommendation made practically unanimously by the Seleot Committee
ie“.this regard......

8hrf H. V. Kamath (C.P. and Berar: General): Dr. Ambedkar was not in
ssmpathy with that. : :

Shrimatl @, Durgabal: Thérefore when it is said that the daughter tokes &
share both from the father and from the husband and the husband takes
nothing, how about this? The Sclect Comnmittes has recommended that the
man alsn eon inherit the wife's property in the same way as the wife inlt®rits
the husbuad's property end uleo the son will be given a shere equul to that
of the daughter’s i1 the mother's property just s the daughter claims o share
in ler father's property.  Therefore there should be no difficulty even'in this
regerd. For those who oppose this Bill on these groudds there is one answer
given. I do not want to quote because the time ix limited and other members
are anxious to spenk (Honourable Membera: '‘Go on,  Take your time’). Mr.
V. V. Brinivasa Iyengar pointed out in this connection that those who oppose
this legislation on religious grounds labour under a misunderstanding that
Hindu law has remained static from the time of Manu. That is not the

position.

This takes me on to another subject and that is shout the status of womeén
with reference to the holding of an éstate . ahsolutely and npt in life.  The
Bill seeks to remove this disquulification- attached to womarf’a estate and it
gives her the right to hold property absolutely and not for life only. The
main argument in favour of limiting. the estate in the case of women is that
they are insapable of managing it and also that they are likely to be duped or
exploited.  Also it is said that they are illiterate and*they do not uunderatand
the principles of management and hence there wiill be a atrong inducement to
designing male relatives to take away her right. My snswer to all thig ia
this. The House is aware that the daughter has an absolute estate in Bombay
today. Therefore on that ground I do not think they are exposed to any
risk. The other argument is that we have scores of instances whers women
‘have proved better managers than men. - Alse there {a one more argument.
No doubt I agree that women are illiterate hut may I ask you how many men
‘are Jiterate? Three out of four men continue to be iiliterate today. (.dn
honourable Member: ‘Nine out of ten’.) Tberefors the relative adventage
enjoyed by men is confined only to one in four of the male population (4=
‘honourable Member: ‘They are the sons of their mothers.’) and it slould
8lso be ‘remembered that the percentage of literacy among women ia rising
very much faster today than it is among men. (Shri H. V. Kamath:
‘Question.”)  With regardjo the quant:um of her share I have already stated
the position of the Select Committee. = We have recommended an egual
share to the daughter. I appeal.to you that you should be generous enousgii «
to endorse the recommendation made by the Select Committee without any .
hesitation on your part. I will now come to auother subject, namely mono-
-gamy. However much I wish %o epeak on this subject, I do not do it be
cauee of the limited time at my disposal. Nob only that, but this has heen
dealt with amply by the honourable the Law Minietar and also by several
other speskers. = Many arguments have beem put forward on economic and
soclal and other grounds; even religion sad spiritualism have been sought in
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md to support their urgurments. But feelings were expressed in u very light-
“hearted mauner: if only & man is healthy and wealthy, why not he many
and marry aguin!  Also, that if the rule of ~nionogummy is enforced many
Hiudus will become Muslims in order .to secure the beuelits of polygamy! 1
need not unswer this yyuestion because 1 have found one lady witness very
ably und effectively nnswering this point.  She suid that if the 1ule of niono-
gamy is not enforced, it may be that women will become Christiuns in orfer
to sccure the benetits of monogamy.  But ieither .of them 1 think is serious.

Shri B. Das (Orissa: General): Do you think a Christian woman is bappier
thun a Hindu woman?

Shrimati G. Durgabm As the honournble the Law Minister has already
stated, the force of world opinion and the practices prevailing ifi the whole
woeld are there and they are in favour of monogwuv Therefore 1 necd not
deul with this mutter any nore.

Neither have | time nor is it desirable for me te take the other aspects of
the Biil becausc theresnre other Members who will deal with the questions
like marringe und divoree, hut T only wish to say something on co-purcennry.
The distinrt.on betweeu miluhighare vmud Dayabliaga cume a8 v result of the
different interpretntions put, by the commentators wnd  other  interpretsrs.
Fundugzentally, the basis of joint family is there common to both.  The right
by birth and the principle of survworshxp is a distinctive feature of Mi'aklura,
The Dayabliagu system hax in actual experience proved very satisfactory und
the Bill iherefore seeks to rupluce the Mitakshara system of inherifance hy
Duyabhaga. 1t is raid the yreuter prosperity of the people-in Bengu ind
their iucrensing commercial vnterprise is due to a large extent to the Bayabluge
system. 1 nid told thut the commercial enterprise of Nattukottui Chetliyars
in Madias. is largely due to their ideas of legal relntions of the membera  of
their frmnilies which approximate more to those of portnership than is the
case in Bruhmin joint fumilies.

Much has begn xmd on this sub)cct therere I o et want {0 lnbour this
point. | feel that the opposition is more dne to their love for this uncient
inutitution, but those who oppose it 1 think oppose it because theyv forget the
fact that Hinda Law and Dharma on these 1watiers remain static  and o
-chianges Jurve been mude.  Various judicial  decisious huve made  changes
from timw to fime o this system and the institution has been simply shorn
of it chnruckeristicss.  This point has been very ably answered by o very
great ‘mvyer ke 8. Srintvasa Ayvangnr, wbo  xaid  that  under the THindu
Law. nx authoritntively mt,mpwtml b\ the Trivy Comneil, the unity & Lhroken
by any member at oy thoe v w nnilateral declarntiou of his intention to
sepurate frow the family.  This ix quite_ sufticient to answer that  charge
ugu N5t thee brenking up of the go-parcenmy or thesreplacetent of the Mital: hara
by Dayalhaga.

1 do not wnnt to take more time of the Hou Mane things hmve hap-
pened sinve the achievemoent of freecdom and Iu?l has been purticipating in
“infemational couferences wnd pleading for human rights and ulko for egqual
trentinent of Indians in foreign eountries. It will he n great misfortune if at
this juncture we fail to enatt 1« Hindu Code within our own horders, in which
there will be no diserimination and where there will he equality for men and
women to tove. to develop und to eontrihute to the re-building of our India.
Our Constitution is in the making, we have ulready pussed the Chapter. on
Fuudamentul Rights, and reeognined the principle of equality of  everyone
before lnw.  We have ulso passed the provision enabling-ourselves to have &
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uniform: Civil Code.  Theefore, I ruuke this appeal to yon.  Let us not be
waunting or halting i having & Code of Hindu Law for ourselves which wilk
prove a great hoon te our own society i the way in which I have uhvady
stated, . .

Pandit Takshmi Kanta Matra (West Bengnl: Ceneral): Sir, | am thaukful
to you for giving me th's opportimity to put in n few words what J feel 1egmid-
ing the motion before the [House. nimely the consideration of the Hindn Code
Fknow T am i a position of grent disudvintage innsmmeh as I could not bo
present when tlr2 Maotion was Jdehated during the frst_twa dags, as § had lo be
awayv frory thi place. 1 had. :n the few moments 1 conhl anateh in the midss
of my preoccupations, noticed Press reports that my honourable | fiiend e
Law M nister, Dr. Ambedkar had. made 8 magnificent speech in support of his
motion. Alko, that un equally peaverful speech—I mm not muking nny com-
prison, 1 rely on reports, thangh there is a divergence of opinion even muoug
the reporters that an equally powerfu) speech was made on the other side by
IPandit Thakur Dus Bhargava.

1 lstened svith considerable attention to tle four apeeches that. huve berm
made. in favour of the motion and the one agn'ngt it. . As the deb:ite wag going
on yesterday, I could see the mnod of the House—nuometimies hilnrious, Dhist
when a Merlber sought to differ from the anan  prov.sions of the Bill alf
wmauner of gibes nad  ironicul  cheers  greeted  him ull througlh.
(Honourable Members: ‘No, n10.") 1 wn glad it is not so.  Well. T think ik
will give me sume encouragemewnt becatise most members know—l1 think eveXy
single member knowe—wlnzh way I will speak. 1 do not know how I rame
to sttain “4his sort of notorietv—I could not say, fame—that I do nat suppozs
the provisions of this Bill. 1 will nuke no secret of it (zbe  Honorable
Memnber: Why should you?) because I awill spenk oné my convietions. 1 know
what g deliente taslk it is for me t0 be uddressing this House, constituted ss i
i8 and in the mood in avhich 1 find it.- 1 know thatt I may have to rue the
temerity which 1 have shown Ly faking cournge in both hands to say” what X
feel, It is rather helpfil that inmnedintely hefore [ address this Hruse, T haver
had e opportunity of listening to my honowulle sister, Shrirnati Durgabe,.
who has mnde a closely rorsoned speech in support of this Bill.

I must apologise to my sister for not being hble to ugree with her in. the
thewries which she has sso confilentiy assimned a heing almost uceopted hy
all  She fibished her speech szith o peroration, appeslng fo the Flonse to
give effeet to, the principle i the Druft Goustitution providing for equulity {as
all ir the eye of the law. . Yes, we have done that. ; She also remimled uy thak
wo huve nlrendy passed, as‘one of the Directive Principles ‘of the Constitntios,
thist there should e o unifoim Civil Code for the whole of th's conntey. | zm
glad she guve me the slarfing poiut of my  speegh today. Whan this subject
was debatad a couple of menths ago in another place and when it was thradved
mut elyewhere informally, T registered n velicment protest against this provis'ary,
a3 1 felt that it was nothing hut an  outcomie of shihboleths K and slogans—a
uniform (livil Code for & cowditry inhbited by 82 to 34 wrores of people prafcss-
ing all marmer of faiths:  Hindukm.. Sikbisim, Juinism, Buddhism, Chridtiana-
tv: and last Wut not the least, Islam! [ tuhled amendinents that the persanai
faw should he secure nnd thut this was an encroaghment by the State on the
personul law of a person whizh the Stute had no right to make,

Mavulana Hasrat Mohani (1. P.: Muslivn): Hear, hear,

Shrimati Renuka Ray (West Bengal: Geferal): That is the reeson why yom
shonld support this Hindu Code. . b
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Pandit Takshm] EKanta Maltra: The honourable sister in front of me
$8y: that it is the reasen why I should support the Hindu Code, - May I say
that -bhst is the very reason why | um going to oppose the Hindu (Code--one of
#be main reasond. You must be logical. I can understand the feelings of
mny sisters. Do not think that I am & hater of women, that I am a misogynist,
or that I have no feeing for women. (Arn Honourable Member: ‘He is a
marvied man®.) Yes I aun a married man. I have a humble wife—married
-ancording to Hindu shastric rites,—a simp'e, unsophisticated tady, bred up and
martured ia the ideals of our Hindu homes. (The Honourable Dr. I, R.
" Ambodkar: 'What a pity’) It is a pit.y! May be, but I have not ' much of
fove or liking for the lavender, lipstick and vanity bag—variety of that sex.
I am happy, and I'am sure out of every hundred Hindu homes, 98 have got
thege types of wives and ere quite happy.  (lu ITonawralle Memlicr:  “\Why
W8T 9D per cent, are so’) [ oanc glad, o friend saye it is 99 por cent.
weenrring. That enforees my mguinenl. Sa T can tell my hovourab'e frivnd
. Ambedkar that T have not tele the necessity for the dinstic changes that
de has wowsht to iwdroduce i this B3l (Thé Henourable Dr. B. 1L
Amlredliar:  "Netther did 1 feel wny’,) My houcsarable friend savs i wlxeo (il
nob fec! tlie necessity.  [f he clill not really feel. any necessity for these sweep-
ing chonges, then do T tuke it that, it was due to his mogalomania that we
bav: got this Hindu Code RBRill? 1 have very grest adinirnlion for my
Sousurable friend Dr. Ambedkur, with whom I had the privilege to work for
a number of years hefore this Assembly. T respeet hine. T know the perfor-
anance e has heen dailv puiting in in connection with the Constitution Act,
{Honourabl: Members: "Henr, hewr) T npprecinte him. 1 adimire him.  But
3 wiil never appreciate vabut he has been doing in counection with this Soci!
‘Legmintion which is sure to d'srupt the Hindu society by the revolutiorary

anges which very few of us can now rewlise.  (Honourable Members:  ‘No
vevolution. No, no) Yes, T am ¢lad it is “No. no.” If this Bill is passed
o law.........

Babu Ramparayan 8ingh (Bihar: General): No.
Pandit Labshmi Eanta Maltra: What no? 1
Babu Ramnarayan 8ingh: Tt would not be passed into law.

Pandit Ialmbm] Kanta Maitra: T see. If this Bill is passed into law as
wt 8 T will then see who is a better prophet—myself or those who ssy ‘‘No,
RS :

‘Shri L. Xriahnaswami Bharathi (Madras: General): "You wait and see.

Pandit Lakahmi Kanta Maltra: Well, wait and see. Posterity will judge,
and I do not think you will have to wait till posterity. You will have to wait
amly till the next General Tlection {0 see what the country has to sav about
¥ov and your work. '

Maulzna Hasrat Mohan|: Hear, hear. Well done.

Pandit Yalmbmi Kanta Maitra: 8ir, the first point raiscd by my sister
@hrimati Durgabai was that having passed that Directive Principle, you
#bould not now object to the Hindu Code.  When that Directive Principle
wmna accepted hy the House, T thought that the snske had been killed—the
Windu Code Bill,L—but I now see that the snake was ony acotched; it baa
wmmred its head again and will in time apread out its fangs of venom. If
Jou are true to your Directive Principles, if you mean to ast on them, then
why bring the Hindu Code Bill. Bring a .Universal Civil Code applicabla to
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Hindus, to Christinne, {(Shri L. Krishneswami Bharathi: ‘Will you support
it?") to Parsis, to Sikhs. to Juims, to Buddhists, to ,Muslime.' ‘,You dare not
touch the Muslims but you know that Hindu gociety today is in such a bad
way that you can venture to do anything with it. Only a few ultx:a-mode::n
persons,. who are voca!, but huvie no 1eal support in tl}a country, are interastcd

in this Bill. (Iaterruption).

HINDU CODE

Mr. Depuly Speaker: I.et him proceed.

Pandit Lskshmi Kanta Maitra: ALillions of demb peaple, ignorant Lut
not the fess datelligent or sonsibie: simply because they do not *have the colle-
ginte cducntion, or are not momberas of the legislutures, think that such a
radic:l chenge in their personat faw is not called for. They are not to be ignurcd.

Shrimati Renuka Ray: Then do not draw up the Constitution.

Pandit Lakshmi Kanta Maitra: 1 therefore feel that there v no sinecrity
m the aceptinee of the prineipla of one uniform. Civil Codos for the wholas
country; or elve. how could  van. within two months of it, come out with
th's Hindn Code .Bill which seeks fo govern only the Hindus, Sikhs, .fuins

and Buddhists? ¢
Shrimati Renuka Ray: IHindu Code came much before,

Pandit Lakshmi Kanta Maitra: You have omitted Christinns, _Musl&ml.
Tarsis. .

Maulana Hagrat Mohani: Muslims will never ucecept any interference in
their personal law.

Pendit Lakshmi Kanta Maitra: You need not have reminded me. I k- ov

timi. T perfectly appreciate the proposition of my houwourable friend Musuiana
Hasret NMohani. But all the swme, I th'nk this i8 a fundamental departura

from the accepted.principle in the Constitufion.

When my honourable friend Shrimati Durgabai said that codification is
justified. She tried to prove that an irresistable case had been
made  out. for codification.  With sal' respect to my sister Shrimati
Durgabai I submit 1 stand unconvinced. I can understand the
necessity for codification when the iaw is in n state of flux or that ther: is
mu-h diversity of opinion, or a good deal of vagueness or uncertainty about
it. Codification should in such a case be undertaken by the best legal brains
in the country sitting together to give shape to the various principles of law
which are more or less in a conftiainZ or uncertain state. Is that the cnze with

regard to Hindu law in this country?
8hri Krishpa Ohandra Starma (U. P.: General): It is.

Pandit Takshmi Kanta Maltra: I accept your statement, but I feel deep
regret for the colossal ignorance you have exhibited Hindu law, if my
honourable friend is .a lawver and holds that view, he has not practised. He
will plense excuse tbis friendly rotort. I can stand interruptions. If you
interrupt me you will be only adding ginger to my epeecb. After the advent
of the British to this country, the Hindu law got graduslly orystallised.
They did not dare to touch the personal law.of the people of the country.

- Babe Rsmnarsyan Singh: The.y brought in limited estate for women,
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Pandit Lakshmi Kanta Maltra: 1 um comirg to thut straightaway, If 1
forsiet to reply to that point., kindly remind me. Hindu Law is rueh a vast
subject that I can talk for hours on it, if the Chair permits me to do so. !
assure tou, Sir, 1 em net Lomg ta do that.

1 protest in the first place agnimst the manner in which this Bill has been
sought to be smuggled into this Housc and through this House. It is an
oxtruordinary procedure, Mr. Depuby- bpeaker

Shrimati Renuka Ray: [ object, M. Deputgs-Speaker, to this ineult to
the House. '
Pandit Lalmhmi Kanta Maltra: 1t is not » point of order.

Shrimat! Renuka Ray: This is n. point of order, 8ir. I object to the remarks
made uguinst the House.-

Pandit Lakshmi Kanta Maltra: ‘Smuggling’ I have never uuderstood ta be
an el amentary word, If the hovouruble member th.nks that there s any
stigmu attacbing to it. 1 would uee nnother word in substituton  thereof. T
weuld suy that ‘the huste with which this Bill is sought to be passed !n the
Hanse 13 extruordinary. Is thot also an  unpurl’amentary word? If so, give a
parlimmentary expression for that. You ciuumot find o substitute for it. (4n
Houcurable Member: ‘Cammendable speed’). It is v most wgtreordinary pro-
cedure that hne been udopted in this House. 1 buave some Ix‘?le experience of
parliameniary aetivitv in thic House. I have never known an oceasion when
n Bili of th's inportance tnd mngnitnde hus been songht to he fussed in the
way it i Jdone now.

Shr| Brajeshwar Prasad (Bihor: General): {t will never be passed.
(Interruption) ) '

Pandit Lakshm| Kanta Malitra: 1 like interruptions but T could not eatch
what he said. 1§ the honournble members think that by constantly interrupting
tne i this way the cffectiveness of my specch will be marred they are mistaken.

The Bill was intrednced on the lust day of the lust. Budget session.

Babu Ramnarayan Singh: Lax{™hour.

Pandit Lakshmi Ksanta Maitra: You know very well how n Bill of this im-
portunee aud magnitude, 2 Bill which seeks to regulate the liJe #nd conduct of -
Hindu rociety wns introduced on the lust day of the nst session; hew at the
ond of the dnv's work we sat bevond 5 o’clock for two honrk and the honon:-
ahle fhe Minister for L was allopeed to make a sneech committing it to a
Seleot Committes only  thrce or four  speakers, under o rigid time limit were
allowed to speak and at 7 o'clock nfter a short session the motion was car-
vied.  Thireafter  what  heppened? 1t went  to  the  Sekect  Comniitice,
The Setect Committee reported on it and on the motion for consideration of that
report. points of order were raised in this Howse. | am uot geing 1a onter
into the merits of these vitad points of order.  ‘Thev were disposzed of. 8o
great wak the impatience that in the last session  the henourable the Law
Minixter wanied {o simply sav that the Bill be taken into consideration and
there wWax no speech.s It wasi somehow got into the agendn.  Very webll it
wits dotie. Points of order were rnled out and it was found that it wes within
the competence of the House to po on with the measure ns reported by the
Scteet Commmitiee. Now look at the way in which it is being dealt with now.
In the short intedlude hetween the Railway Bndget and the (feneral Budget
thi< ix“sought to he pushed throngh.  There is no aerionsness about it. ~ No-
hadv fecls its imvortance. The country at large in bewildered hy the way in
which we arve dealing with a piece of legislation of thik far resching importance.
If vou attneh resnl importance to it, if you really mean husiness, if you want
that woinething shonld be done by way of revising the Flindt la®~ as f§t is
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his is certainty not the way to do it. Keep the DLill for » special
= ul‘fbr small b‘l’iunking Billsy and the like you are devoting duys and
‘That being the case, do you mean to say that a Bill which secks to
¢ Lte and condict of the Hindu tommunity should be deult \wgh.
nought to be done? 1 euser my exlu)lu';.t-lc
important legislatiou is bemg confidered.
You know how ut § o'ciock yesterdny there was the Supplem‘entnry De.munud.
for Ruilways and luter in the day the Genernl Budget cite m. | wish to
submit, Mr. Deputy Spesker that 1 have not been accustomed to this kind of
procedure with vegurd to Bills of this nature. 1 nsk the old Members of the

Legislature to recall a single precedent for this.

BUBSIVN,
iyt

regulute th . It
inn the huphiard way in which it is
protest wguingt the way in which this

BTIbu Ramparayan 8ingh: There i‘s uone.

Pandit Lakshmi Kaota Maitra: Sir, the question i, is there wny renl neces-
sity for codification. ] see nbisolutely none, beciuse, as my learned friend Shri-
nmti Dirgaibai said, the Hindu luw is well setthad wnd it hus held the field for
about hundred years, The uncient Hindu law, when the Rritishers cume here,
wis interpreted with the help of Indisu  Pandits. They used to cull them
Judge I'undiis who ransacked gll the Smrities and Dhurmae Shasatrax aud inier-
pretcil the iww. This process conticmcd till they suceseded iu evolving trom.
the veat mnss of Swmritics and Nibhandlianas and usnges a systern of judicial
principles eonstituting the Hindu Law shich now hold the fie'd.

Sir. it is well known that the Hindu Law has tic oldest pedigree of all the
kiwavn svsteins of jurispindence in the world

Dr. Mono Mohan Das (West Bengal: General): 1t is nnjust,

Pandit Lakshmi Kanta Maitra: Yes, the Hindu law is unjust!  Hindu society
is unjnst! Hindne are unjust! It is ot possible for waybody.to reply to an
imterruption that the Hindu law is unjust. It took «uly three words to con-
pose that interruption. I do Lot know if T have the cupacity to reply (0 a
swacping ehurge like that made in three Worde "1t is wigust’. Whether n system
is.good or had, it is for the socicty to judge: it is not for disappointed or dis-
grauntled persons to judge. But 1 mny say that the ohe surest proof of ite
gonndnogs s that it has beeu nhle to stand th: test of centn'es. ™ No system
which is intringicatly bad, unseswd or wnjust can endure for v Jong tinse, Hindu
v and the Hindu wocad swtew governed hy it have  been wble 10 with-
stand the shacks and rvevointions which have wmwept over the country during
the ages past.  Historic catnclysms have swept of the feot anciint eivilicn
ticrs of conntries like Greece.  Rome. Assvrin, Babylonin—which  have all
erurndled dowin.. wherons Hindu culture or comunmity, which crunm, date its
origin, stil! coutinues to fungtion with all the vigowr and vit¥iv, and T am
sure, Providence will allow 1t to function, 1l we set shont 4o wuderenie it
very foundations, hy legislnting in these reckless and light-hearted ways.  If
there was amything ‘esseutindly weuk in the foundationse of Tindnise: i would
not Ruve been nble to survive the npheavals thint overwhelrued it thronghont
its long anl chesanered historv,  ‘This eountry has heen subjected  tn foreign
rule for over a thonsand vonrs. History will tell you how she has rhowo her
wonderful ndaptability, reflection will reves! to you that the Hindu law* hns
had in it the germs of flexibility and aduptability which have ennbled it to ad-
i!ust iteelf ut )l times to the changing needs and to meet the challenges of the

imes. :

Shrimat! G, Durgabal: Hearl, hear,
Bhrimat! Renuks Ray: T{ore is a change now. (Interruptiona).
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Pandijt, I-akshmi Kanta Maitra: T :umn glad that 1 get a spate .of interrup-
tions, which gives me breathing tnic. 1lease do that singly. Mer. Deputy
Spenker, T am not so big a fool as to hope that many will be convmced by
what T siy, but I do hope that someone of us nt least, may give some little
thought to what T say. I =anraesily plead that Hinduism, the Hindu T.aw; the
Hinclu culture have got immemorial traditions. agelong-moorings, which it
would sot perhsps be wise for us to sweep away by one stroke of the pen. T
make this :nppeal to my {riends to the right and to the left. RKir, I am appre-
tiensive this is just what the present Hindu Code Bill is going to do for us, I
dv not ﬁml anything Hindu about it. It can be more properly culled nn 'un:
Hindu' or ' Anti-Hindu' Code".

Mr. Naziruddin Akmad (MWest Bengnl: Moslin) o Mus'im Code.

Pandit Lakshin' Kanta Maitra: \Wludever clse iounn be, itis nat o Hicdu
Cade. B does nai breathe e spivit. of Winduistas if reeks jof un-Tlindn idens:
a spirit of supreme countempt for ansthing Hindu permente- the whale  Bill
trcan the beginning 1o eild.

8hri H. V. Kamath: \Vhat i the Hindu epirit?

Pandit Lakshm! Kanta Maitra: 8ir. do vou call that Hindum? Vou please
think over vour system of marringe and inheritamce which form ke co:ner-
stones of HMindy system or Hindu society: are you going to undern‘ne i in
the way in which you are going to do? .That is the question that you will have

io unswer not onlv fo us here but to our countrvmen outside and to the pos-
erity.

8ir, 1 do feel that if we codify the law iu the way it is sought to be /cne,
as « siinple intellectus! pastime, codification for the sake of codificaticn, T wiil
plend with iy honourable: friends that it is unwise to do that. It is not ucces-
sary. No uced for it has been felt by anybody. T.ook at the opinions of tho
juldges of the different High (burts and the  district courts. Theyv are the
people: whi have to administer the Ilindu law. Has the Governn.eut got e
vast volume-of opinion embodying the demands from the judiciary that Hindu
law requfres codification and that also in the way in which it is souvht to be
done? No. Has there been such a general demand from the peopla who have
to guide themselves, guide their lives and conduct by the provisions of this law?
Have thoy demanded it? Hae there been that” kind of demand? My hor.our-
able friend to the right says: No. Tt is perfectly correct.

Shri L. Krishnaswami Bharathl: He supports you.

Pandit Lakshmi EKanta Maitra: My honourable fricud says: he sipports
mo. He supports truth. The country will be taken by surprise at what we are
doing. T.et ns not lav the flattéring nwnction to our souls that we sre doing
a wike thing. T know I cunnoi deceive myself in the way in which yon are
doing. Fven if it were wise, I wonld not have thought it necessary to attempt
thut codification, because of the reasons I have given. You cannot give any
uniformity to it whatsoever; and if Hinduism is anything, it is because of its
fundamental unity in the midst of diversity. That constitutes the essenco of
Hinduisr,, Hindu law and Hindu culture. In a vast country like this _you
caniot expect a uniformly standnrdized sort of life ignoring the natural variety.
If von did it. it is no wonder that you would come to grief. You may not
renlize it j1st now, hut renlization would come when the time comes. After
ali even nfter thiz codification, is it going to serve your end? I say: mo The
honourablc n.ember from Mysore vesterday made a speech. He syid: Now
the work hie been made so limple that by buying' n publication worth four auines ,
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or six 4nm8; you cou'd know exactly what the Hindu. law stood for. So
unyy friefids shout ‘quite richt’, ‘quite right’, but do these entbusiasts realize
fhay vven fhe sponsor of the' Bill docs not pnetend that he is going to codify
th. whole law of the tindus? 1n the preunmle he mnukes a nodest claim. nog
that kil of preposterous cluim; He says:

“Whereas it is expedient to ameud und codify certaine  branches of the
Hindu -n ww iy foree in the Proyvinees of India.”” - .

Thereiove ..i sust is prog<ed fo be diic is to codify certsin bratele.s, such as
the law of marzinge, law of inburitance and law of sadcption, - Broadly speaking
these sare th» naiu things.

Shri L. Krishnaswami Bharathl: What is left 3

" Pandit Lakstmi Kenta Maitra: My houourable {iietul usks sshot is left in
the Hindu l.aw. Does my honourable friend think that this is nll ¢iat the
Himlu Law stands for? These three brauches cover the eutire fieid ol Hindu
lifc und sacivity in this country? 1 can only sympathise with his ignoronca.
What about jouat fawmily prop:tsy, . partition, joint family business, religious
and cbaritable trusts, gifts, transfer inier vivos, and other things? They con-
stitute a muach veater field which is left uncovered.

Shri L. Ixrilhuuwmi Bharathi: Wills is also referred to.

Pandit Lakahmi Eanta Maltra: A mere leterence to Wills. does not mean
that it has received a full and comprehensive treatment. In any case, 1 am
grateful to Dy. Ambedkar. Tle 8 modest; he never claims to have brought
forward aun evhsustive Code. I1f my honourable friends on my right thirk this
is ol the Hindu Code, thcy are out Ambodkaring Ambedker.  Sir, even if
thie Hindu Code is adopted in the form in which it has been brought before
ws, it will il of its purpose for unother reason alse. My loneurnble sster
Durgabsi and .y honouruble friend from Mysore said yesterday, we!l. why
do you worry wbout thia: this wil not lead to fragmentation of agricn'turai
property. 1 4o not lmow whether they realised that they were furnisaim: cne

. of the strongest argumentss for rejecting this Bill.  Unconsciously, my sister and

brother have furnished one of tlie strougest arguments for the rejection of the
Lill ontrignr. You are going to regulate, the disposition of property. It is
now generally accepted that 30 per cent. of the immovnble property in th's
couniry is it the villages, in the provihices, leaving aside .tho Centenlly adininis-
tered wreas. Therefore, they wonld be out of the purview of this Ccde. 'T'o
house or otker immovable property inside the Centrally administ2ved eress,

-directly under the Government ci India. this Code will apply. Thewn, how is

this ctnim satisfied that this Code applies to all the Hindus in all provinces?
This is a very strong argument for throwing out the Bill; throwing out on the
zround that it feils in its objeetive. Besides the three categories I have men-
tioned, there are so many things which have yet to be covered. The agrument
weould ha that provincial agriculturel lund is purely a provincial subject accord-
g to the Constitution Act; so also are religious and charitable trust proper-
ties, so also joint family prqperty, and partition, self acquisitions, ets. When
this Yast field would lie uncovered, I ask the House seriously whether they are
reully satiafied with the claim of those who think that this is goiug to be an
exkvimtive Code or an ol eminacing Code and that it provides the panacea
for all the social and economic il's to which Hindu flesh is heir to. Do
thev really believg, that the 189 sections will be the vitamin tablets which wilt
go to vitalise the whole Hindu society? You may hold that vlew; the ¥louse
may hold that view; I do not hold that view. On the other hand, I think this.
is premature, absolutely premature.” Even if the Hindu Code be passed into
law, it could not come into force umtil all the provinoial Governments puss
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&insilur legislation in their own provinces for devolution of agricultural land.
Every singte province will have to do it before this Act could come into force
in nll the provinces. I am not now- talking of the States; 1 am talking of the
provinces. Jesides, it is not inconceivabie that .the provinces may be tuking
differcut decsions. 1t is not for the Central Government to force the Provin-
cial Governments to legis.ate vr @ particular line of succession, a particulur Jine
of devolution of sgricultural property according to it dictates. Then -provin-
cinl autonoisy will fail to thn ground and I am certain that the provincial
Mivistries will uot. touch such a proposal from the Centre even with a pair of
tongs il such direction went counter to their own views.

Mr. Deputy Speaker: Muy 1 stute for the information of the House that
‘there are w5 wwuy as 87 meiabers—J have received chits, ltetters, and ro au
from them—who are all uux'ous—most of them, if not all—to put forward their
view poiuts on this Bill. { wouid therefore suggest, however interesting the
specrh of the honourable member might be. that- the points that hive been
raised on one side in support of the Bill-may kindly be answered by others.
Thus, all the points would he threshed out. nnd this will contribute ta the.
tichness of the debuatc ax well,  Dr. Ambedkar has given a clear ana'ysis of the
Code with argnments.  Of conrse, the. Honse wouid like to know how those
poinds are strong aud how they are metb on the other side. Therefore, greater
attention nmy be puid to that nud alko regard may be had to the unmber of
s8pendiers that are in the wuiting list.

8hri H. V. Eamath: Muv T request vou. Sir. to consider, in view of the
vital bniortimee of this Bill. that two or three days time is hardiy adequate
and thit at loast o week or two should be allotted for general discussion?

Paudit - Lakshmi EKanita Maltra: With groat .respect to the views which
were expressed by you, 8iv, if T have given the impression that 1 was
filibusiering, 1w sary. I may tell you, Bir, thut™this Bill is of, such ment

,imnportanee that it would be utter’y unfair to the House if you ask us to conclude
this grnera! discussion thus. Becuuse, in the first stage, we had, nov the.
‘slightest opportunity to mnke a speech; this is the stage after getting ps
committed to the principle of the Bill, in which we huve to t:ee how best w¢
can serve our country, even within the limited sphere. If there are
86 spenkers, there is the clearest possible indication that the Bill has now
attracted serious attention and they want to give their viewpoiuts.  Therefore,
’]tl.le:le is no particulac sanotity to the period that is laid down for debates of 1lis
iind. 5

If we do not conclude the discusgsion today, certainly more days must be

$ound for further discussion of this.  This honourable the Law Minister ie
very zealous about it; he can give another additional session for this; if not,
even in this seseion four or five eddisonsl days ocould be found. The matter
must be thoroughly dehated. . I hope the House will Dot accept closure; nor
do I think that a closure will' be moved by the Chief Whip, and a motion of
this kind cunnot he close by whippiug without ascertaining that there has

‘been a full and sufficient deb'ate. !

8kl B V. Eamath: Another point. May I request you. Sir, that the
provincial MLAs who are not present here may also be invited to come and
participate in the discussion?

Mry Deputy Bpealmr: We will now adjoorn....

Pandit Lakshm] XKanta Maitra: 1 have not yet finiffed, Sir. I take it
T may resume after Lunch.

Mr. Deputy Speaker: Yes. We will now adjoum for Lunch.

¥he Aseambdly thon gdjoumed for Lunmok till. Half Past Two of the Clock,
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The Assem| ¢ re-assembled after Lunch at Half Past Two of the (lock,
8hri 8. V. Kriannamoorthy Koo (one ef the Panel of Chairmen) in the Chair.

Pandit Lakshm) Kants Maitza: Bufore the House adjourned for the recess,
| was trying to explain to it how this Code was bound to fail of its purpose
in some of the materis! particulars.- 1 explainesd that there was no necessity
for codification as the Hindu law in all its uspects was not only well-established
but well understood by the people who were governed by it. 1 also exp'ained
that those who are to administer thia Act—31 mean the Judges, the judiciary.
of the land, including the higheat--have never demanded that the law ahould
be codified, nnd 1 also explained that the scope of the Bi'l was very very limited.
and that' besides providing for marrie@e, adoption and.inheritance there was
a vnster fieid which wne ieft uncoverod, While referring to the ngricultural
lund, I may alse point out to the House that according to the scries of judicisl
decisions in this country, the question of land involves und embraces, n vast
variety of interestss and subjects, from the landloxd of the topmost grude down.
to the tiller of the oil, the man behind the plongh: and if the Proviucial
Govornments of the different conntries woere to regulate  the  distribution of
their property in ditferent. wnys other thun that indicated by the Central Act
there wns bound to be confusion worse confpuu(]ed

Then, Sir, T would like to mention that the Code hus not only tried digestiug
the existing Hindu Jaw withiu itk limited sphere, but .in that procoss of
collating nud digesting, u number of things have been introduced; n nurnber
of suhjectss, partioularly in® the matter of marrisge aud inheritunce, which go °
dintuetricnlly against the established notions of the Hindus. Thercfoe, it in not
mere'y a case of digesting, oollating: not also merely a question of amending—
hecansse nmending is a very mild expression: it does a good deal more than
that. It introduces inrfovations, far-renc:hing changes, pot only in the law of
marriage but ulso.in the law of inheritance.  8ir, 1 wish I could explain lo the
House the full implications of the changes involved. @~ But 1 am physically
sunequal “to‘the task. T will try rapidly to explain how 1 look at these

" changes. '

The two categ,ones of changes which id.my opinion and also in the opinion
of the vast majority of my countrymen sare very radical and sweeping, are those
that re'ate tr marringe and inheritance.  Sir, my honourable friend has

“no douht proviaed for speramentul marringe in his Code. 1 do not know if in
this country, up to the momeut the Bill wus drafted and given the shape it bas
now Quul, people .really demanded of the (Government of the land to prescrihe
a procedure by which marriages in this country are to be contracted. T think.
it in unbindy's cuse that prior to the introduct’on of this Bill, people hnd not veex
marrying or there was a good denl of difficulty in getting ourselves married.
But how the question of marriage would be improved I do not know. My
fundamental objection to thest: murringes is, thnt while on the one hand it
characterises one form of marringe ns sacremental marriarge, inside this
sacramental cover there has been introduced a number of things which cannot
condéivakly he onlled sacratental or amered ceremonial marriage.  Y.ook at
the prohibited degrues: T.ook nt the chnraoter of the parties. 1t can easi'y
be an inter-.caste marriage. a marringe outside caste, marringe of aagofras, and
at the same time it would be sacramentnl marriage. - It is rather curious, Bir,
that while a sacramental form of marrisge is heing prescribed, along side with
it there is n oivil muiriage. 1o not know how it finds a plnce in the Windu
code itself. « However, they pmvndet‘f an entirely different thing but a most
ohjectiopable thing is that while in the ssoramental formm of marrisge one
particalir cluas of prohibited degrees in put iggin the civil marriage an entirely
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different category is put; the ambit of the prohibited degrees is narrowed down,
so mucl so that the. 1mwrrisge T many cases becomes purely incestuous
matriuges. -1 do not understand, Sir, whal tiecessity was there for this uuless
we by this measure, want to give direct eucouragement to all manuer of moral
.looseness and lawlessness, which unfortunately is iuvuding the youth of this
country. Are we here going to give this the imprimatur of our sanction?
That is the question I would ask my honourable frieud very seriously to consider
and uuswer, not in a spirit of banter or leyity but with all the seriousness that

a diflicult social problem demmands.

I feel that the basic conception of Hindu inarriage has suffered the rudest
possible shock by introduetion into it of the matter ol diverc: which is so
repugnant to Hindu notions of marriage. Hiudu muaringe, as ought 1o be
kuown to every one who protesses himself to be a Hiudu, who honestly
takes pride in calling himself & Hindu, as I myself do, is & sacrament and not
a civil contract and as such it will not be difficuit for him to admit that divorce
is absolutely foreign to its concept. Union by marringe, according to the Hindu
Shastras is sacved and absolutely indissoluble (Interruptions). if you want me
to cut short my speech you will kindly iuterrupt me only on importunt mntters.
I'am not ofruid of interruptions—l1 know how to answer them, I can auswer
them in my own way. But if yon keép on interrupting me, my speech will be
unduly long and you also may not feel bappy over the replies I will give.

Babu Ramparayan Bingh: 7t ought to be §0:

Pandit Lekshm) EKanta Maitra: The institution of divorce in this countfy,
or in any country for the matter of that, bas" not been found to promote the
wull.being of the community for whose benefit it exists. As an huinble student
of socialogy, 1 have bad  ocensions (o read reports 6f  matrimounial courts.
An honourab'e Member referred to Judge Lindeay and ' I believe he also had
in view the “Revolt of the Youth”. 1 do not know whether my honourable
friend realised that he un(on:cxously provided onc of the stronger ar uments
for opposing this form of muarriage when be referred to that greut Jug
want honourable members carefully to consider if within tbe family clrcle we
ghonld permit matrimonisl alliances to spring up between n person and his
mother’s brother's daughter or his father’s sister's dwughter, as hes beea
provided in this Hindu Code.

Shrl H. V. Kamath: 1t is comjnon,

Pandit Lakshmi Eanta Maitra: IiL may be common in Sotth India, but
Bouth India is not the whole of India. = My whole point is that if there is a °
partioular form.of practiee in a particular patt of the country, you should not
@n out of your way to see that it is provided for the whole oountry.

I come from a province which is not in the Bouth. It is a backward
provinoe, educationally, eulturally-—call whatever gyou like that benighkted
backward province of Bengal. know of the -domestic conditions of the
families inhabiting there. Qo to any Hindu household in Bengal, you will
find thet besides the sons, daughters and other natural bejrs, sall manner of
relations, sisters, sons, nephews, nieces, maternal uncles’ sons, uncles”
daughters all knit together and maintained in the joint family system. The{
are all regu'ated and restrained by mozgl _and religious influences. You will
find it in almost every household.

d‘mc“iwm? 0orable Dr, B. B. Ambedbar (Minister of Law): What is the
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Pandit Lakshmi Kants Maltra: I shall tell you where the difficulty is.
There is no difficulty for.those who bave no family of their own. The difficulty
huppens in thia way. For dividing trouble htre I shall illustrate with reference
to mysef. If in my family my sons, daughters, father’s sisters’' daughters
and sors. mother's daugther's sons awnd daugthers ete. sister's duughters were
to live together, and if one of my sons contracts intimacy witb his first cousin
even when he is a minor or an adolescent, knowing human nature being what
it is, do you eliminate the possibility of this attachment growing up and
cu'minating in marriage? If you do, you are poor students of history, poor
students of sociology and poor students of psychology.  After all, the call of
human flesh is there and no legislation, however ornnipotent can root out this
1.atural undd powerful impulse in mankind. If you sanction matrimmoninl uninns
between blond relations,-—between tlosest relations iu the household, T shudder
to think what wonld happen to seciety?

The Honourabie Dr. B. R. Ambedkar: Nothing.

Pandit Lakshml Xanta Maitra: Nothing of course, if you do nob care for
society; nnthing, of ooutrse. if you believe in a kind of societv only where there
are only social butterflies sucliing honev here and theré and making merry;
hut I am for a societv which bhaz sttained or will attain for India the position
which is her ‘own, the ponition for which she is respecterd u)l the world over.
Jt you throw away all theme things. if vou put up a short of Vademmeoum, a
Rindu Code. where you finsl nll sorts of marriages, between firat cousins and
blond-relations sanctioned, if vou legalise all these incestuous marriages the
ancicty will be a sink of inoral degradation.

Shri L. Erishnaswam/ Bharathi: We protest agminst the use of the wors
‘incestuous’. It is very wrong to condemn outright a system whioh is
prevailing in large parts oi tite country. lt_. is a reflection on n whole provines.

Mr. Chalrman: Order, order. .

Pandit Lakshmi Eanta Maitra: Therefore. | c¢annot bui raise iny voioce
of protest against such a system, because I believe that marriage between firet
cousmse i8 not conducive to tho well being of society from the biolagionl and en. .
genic points of view and is opposed to the notions of Hindn Law.

shri 1. Krishnagwami Bharathl: No, no.

Pandit Lakshmi Kanta Maitra: ‘Thus, not only from the point of view of
society, but also for the peace and purity of family life, I want that this should
be condemned. It is immoral and outrageous.

Sir, my honourable sister, Durgabai, said quite rightly, that monogamy
should not be opposed. I do not know of any honourable Member in this
House who really does not want monogamy. Monogamy everyone of us want,
not for our mere lites; circumstances have forced us to accept this monogamous
marriage. It is a fact. Polygamy has’ psssed away completely from the
upper classes of this country not by legislation. That is my maiu conteution.
If you want to eradicate a social evil you should work up from within not from
above. 1 my henouruble friends look to the history of this country, they wili
find my position amply proved. @ We all know tho miseries and suflerings ot
Hiedn widows. Ther« are so muny cases of child. and young widows which
break our hearts or at any rate it ought to break our hearts. .In faot, in the
past generation, the late Pandit Vidyasagar of hallowed memory wee so muob
moved by it that he got passed tho Hindw Widow Remarrisge Act. But tke
country was not prepared for it zud wnat eves the result? The Act virtualiy
became a dead letter and has remuis:cd 8o till now. That it hound to ba $h-

- fake of all social legislation which hava not originated from n damand ¢rom

within the eaneby.
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1 was telling the House that pelygamy has virtually disappeared from the
country for a variety of reasons such 88 a growing sense of responeibility v
conjugal life, growing consciousness among womanhood and above all the
interpiay of all manner of forces, most important of which is economic, which
makes it impossible to mdulge m the luxury of having many wives at the
gsame time.  Therefore I say there is no necessity for any legisiation for it.
It has automstically died out: the custom has fallen into disuse. It may be
argued that there are some strata of society where it prevails. There also
I want to sound a note of warning. You cannot stop it by force or compu'sion.
You have got to create public opinion and when these unfortunate brethren
of ours come to realise the evils of this system they will discard it. If, on the
other hand, without bringing up their standard, without creating a conscious-
ness in them by education and public opinion you try to thrust your
legislation down their throats, I would request you to realise the effect that it
will have on them. Just as my honourable sister was telling us they will say:
This ix our society; it is such a castiron mould and they would not allow us to
have another wife. We will go to another form of society, embrace another reli-
gion where this is permissible. Any sociologist, any man interested in socia! re-
form will have to pay heed to that as well. The fear is not altogether an unfound-
od one. Anyway T feel that if you codified the Hindu law, all that should have
been dnone waa to prescribe the essentials of marriage—the requirements on
the part of the contracting parties. their ages, their mental and physical
oapacity, prohibited degrees of relationship and things like that. Those who
helieve in social ceremonies and functions, may go through the form of cere-
monial marriage but the essentials of marriage should not be allowed to vary
between civil marriage and sacramental marrlage. If there is'a demand in the
country for inter-caste marriages I will not stand in its way. If people want
to marry outside their castes let them by all means invoke the provisions of the
Civil Marriage Act of 1874, There is nothing at present to stand in the wav
of people who are anxicus to marry outside their castes. If there are ona fide
attachments among intercaste boys and girls it {8 not that we want to stop or
prevent them. They have got the faecilities open to them even under the
existing law, the law to which I referred earlier. ~You can change that law.
You can repeal or modify certain provisions so that people marrying under that
Act will have their children gcverned not by the .Indian Succession Act as
at present but by the Hindu Law. T have ro objection to that but I fail to
uwuderstand why in a Hindu Code side by side with the.sacramental marriage
you are rllowing civil marriage. This must be oomplétely taken out of the
Code which should have nothing to do with it. There may be a separate civil
merriage lew for all.

Sir, I personally feel that if you inaist on having the quession of divarce in
it, then you will have to face the music of it everywhere in the country and
un'ess as public men you have your ears stuffed with cotton, as moat public
tnen among us have, ¥ou will have to pay very vary dearly for it. In any case
as a Hindu I emphatically protest agsinst the introduction of this heterodox
concept of divorce into the ccheme of Hindu marriage.

Now let ©ir come to the question of inheritance. There haa also been an
innovation in this regard though I do not want to go into very great details.
Bnt there also I would like to tell my honourable sister. Shrimati Durgabat,
that, we are firm believers in tbe judgment of the Hindu law-givers of old ; we
are firm believers in the equality of the sexes. though not in the sense in which
she talks or her friends talk. Equa¥¥y must be in the senge of equality of
opportimity.  You cannot make physically man and woman the same.
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Xquality must therefore bave some other mesning. There i8 no feeling of
inferiority esttached to women, there is no discrimination with regard $o the
education of daughters or their marriage. ~ Our shastras have provided:

‘‘Kanyapyevam Palaniya, Shikshaniyatigatnat Dsya  Boraye - Vidusha,
Dhana Ratna Samanuvita.*

It means that the daughter also should be educated in the same way as boys,
and, in the fullness of time, given over in marriage to & proper groom with
dowry including rich jewellery. And in my society, in the Hindu sooiety
it is enjoined :

*Yatra Naryastu Pujyante, Ramante Tatra Devats.”

It means that Gods bless the households where women are honoured.

Woraen folk has been sccorded such a high and exalted place in Hindu
society. I do not deny that there may be bard cases: there are hard cases,
where women are not treated in the way they ought to be. But if you have

. fallen off the idesl of your seges, your saints, your law-givers or your leaders
they are not to blame for they have mot let you down. The blame attsches
to us. If you cannot approximate to the ideals of Mahatma Gandhi in your
conduct but preach them in season and out of season or take his name in every-

- thing but not follow in his footsteps, the fault is not Mabatmaji's; the fauit

is ours.  Similarly you - cannot impugn your Hindu 8hastras or law-givers.

They have set the standards quite high and it is for you to act up to them,

Notwithstanding our best efforts it is not possible to eliminate every case of

injusticc or hardship. Human institutions are imperfect. No human ingenuity
enn devise any procedure, any machinery or eny agency by which all possibilities
of social injustice can be completely eliminated. Iet us be frank about that
snd let us try to realise that.

My honourable friend said in connection with the ruanagement of property
that she knows of wornen who are better managers of property......

The Honourable 8hri N. V. Gadgil (Minister of Works, Mines and Power):
Of men alsol! .

Pandit Lakshmi Eanta Maitra: Exactly, of mcn also. T da not think there
is any single married rnan in this House who will dispute that proposition. In
the household she is the ruler: she is all in all.”  The tsllest o»f us. The Law
Ministe- or his honanralle collengne will have to cronch before he;i however
much he may thunder here. There you are ruled not by the rod, but by a
strange sort. of a whip, a soft, sweat gilken rord made up of filaments of love
which takes off all harshness and roughners, and menfolk have cheerfully rub-
mitted to her rule. 'She is the queen of the household. "Many married peo-
ple; I thmk most married people, would frankly admit that.

Shri L. Krishnaswami Bharat®l: That is how we have cheated them.

Pandit Lakshm| Kants Maitra: We are now going to cheat, them by this
Code. Do you think the greatest justice will he done to themi if you simply
give then; righ-, to property. Mi. Chairman, according to the Hindu notions,
n girl has a distinct position, a role entirely different from that of a son.  Any
honourable member who has read Sanskrit literature or has any knowledge of
it~-1 cannot make any presumption either way., whatha» moast people know it

or no one knows it.........

An Homourabie Member: The Lnw Member knows it.

Pandit Lllihml Kanta Maitra: He may know it, he is a scholar. Well, in
Sakuntala of our immortal pcet. after the marriage of Sakuntala. and her
departure to her husbsnd's place, there ocoure a 8loka which is elassicel mnd
which gives you tn a nutehell how the Hindu law-givers and the Hindu society
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look upon their girlhood. Immediately after Sakuntala left the hermitage for
ber husband's place, suge Kanwa said, ‘‘Today T feel relieved":

“Artho Hi Kanya Parakiya Eve Tam Adya Sampreshya Pratigrahita. .Jati
mamayang Bishadgh FPraleamam. Pratyarpit Nyasa Ivantaratme.”

*‘This my heart, my inner sclf today bas been relieved of a heavy burden und I
get that inner pleasure of relief.”” What was that burden? A daughter in
the family is like a trust deposit of somebody else’s money and just as one fuels
relieved as soon as that trust or deposit is made over to his rightful cwner. So
do I feel today having made over Sakuntala to her husband (/ntenuption;
Not in these days of law of limitation but I am talking of those days. ‘*Nyasa'’,
means o deposit. trust. If my honourable friend Dr. Kamath wauts further
interpretation, I am perfectly willing to give that outside the Chamber.

8hri H, V, Kamath; But I s not a doctor?

Pandit Lakebm] Kanta Maitra: More thun n doctor; you are doctor, philaso-
pher, lawycr, and legislator. 1 have great respect for you; vou are a nice
chap and above all a great patriot.

Sir. that is the conception of girls. 8o, it tho Hindu law-givers did not
give them a rigcht, of ownership equal to that of the son in “he family, it was
not bocause of any aversion. not because of anyv dislike but because of the sim-
ple resson that the girl is made for her husband's family; she is not to bacome
a part and parocl of the family where she is horn. That is the whole thing.
‘And therefore no question of injustice or inequality arises, I do not know of
any school of Hindu law prevalent in any part of the country where a daughtor
:mt;‘ been given a distinct share eaual to that of the son in the property of ber
ather.

8hri A. Xarunakara Menon (Mudras: General): It existe in Malabar.

Pandit Lalmhmi Eanta Maitea: [ am olad that in tho South they have got
an many things. ¢

Bresmatty Annie Mascarene (Travancore State): In Travancore too, sons
and daughters sbare equally.

Pandit Lakahmi Kanta Maitra: I am grateful for this information but alt
such information” emerges from the South; und if my friends from the South ...

S Badmltl Hansa Mehta: (Bombay: General): Are they not Hindus in the
outh?

Pandit Lakshmi Kants Maitrs: Yes but if they are proud of all that in
the South, let them not deuy us out legitimate right to feel proud of our man-
ners and customs in the North and North-East. That is my humble submis-
sion to them. I do not like this type of argument. Because some order of
suocession, some order of inheritance prevalent in Bombay or some other fart.
has been found suitable there. therefore it must be bodily trunsplanted into
Bengal and elsewhere regardless of all considerations whether it is a plant
whioh can grow and thrive in that particular soil. If a parficular institutiors
has heen found to work very satisfactorily in the South, it must be. alowed to
work there; But if it is not found suitable for the soil of the North or the soit
of the East or the roil of the West. T do not see any reason or justification
for foroibly transplanting it there.

In fact my one very serious objection to the Hindu Code is this: for this
craze for theoretical uniformity you igmore completely variety; you hnve got
these things in this part and those things in that. nart: that itself shows that
in this vast country of ours, peculiar social manners and oustoms have developed
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according to the needs of particular places or areas. They must be left
undisturbed.  In clause 7. bowever. the Bill provides an overriding power by
which all vsages, immemorial customs which have the sanction of Jaw should

be scrapped. T think it ie clause 7.

An Honourable Member: It ie clause 4.

Papdit Lekshmi Kanta Maltza: I will take it on my friend’s authority.
8ir. this in my opinion, is highly objectionable. Clear Proof of usage out-
weighs the written text of Law. Thie ie a well established dictum.

There are diversities of oustoms and manners because of the diverse needs of
the people that compoee this vast continent. And therefere:

Veda vibhinne Smritayah vibhinna, -
Natau munir Yasya matam Na Bhinnem.
Dharmasya Tattwam Nihitam Guhayam,
Mahjano yena Gatah 8S8a Pantha

An Honourable Mamber: Let us all be mahajans. ®
Pandit Lakshm] Kanta Maitra: Mahajan does not mean » moneylender.

That is the most unkindest cut of ell. That indicates the depth to which
society hae fallen. We cannot think except in terms of rupee or doliar or
shilling or pence. Mahajan hae been variously interpreted: as great men;
or majority of men. Take it in whatever sense you like: . '

Veda khila Sadachar Swashya che Priyamatmana, _ .
Yaemin Deshe Yadachara............ :

1 ao nuv want to weary this Housg with a lot of other quotations but this ls
such a subject that 1 ctunot altogether avoid it if I am to eonvince honourable
Membaers of the justice of my Contention based on Hindu ss. J bave
to make myself clear before the House. It may reject what I aay; it does
not matter; but I represent a constituency—not a purely territarial one—hut the
constituency of a vast body of men and women who believe in Hinduism and
Hindu Bocrety governed by the injunctions of Hindu sages of gJd.. 8ir, I repre.
sent for the time being the views of that constituency. It is tri€ that I have heen
returned to this Constituent .assembly by indirect election—rwith four or Ave
votes only. but I may atsure the House that I have fought some of the wsost
vontested elections in the country from some of the most importadt conetituen-
cies. Immediately before coming to this Constituent Aseembly I was re-
presenting- the city of Calcutta in the Central Legislature. Before that, I
was representing the Presidency Division composed of several districts with
lakhs and lakhs of people, and the Presidency Diviaion is admitted to be one
of the most cultured divisions in India. I know the people. 1 know their
pulse. My native town ie # famous seat of ancient classioa! learning. It is
my district Nadia, in Bengal, that gave the new schools of sniritiz, Tantras, Naift,
Baishnava Philosophy etc. 1 am not digressing but I ahall be falling in my
duty to the inberitors of this great culture if I did not try to place bafore the
Houae their views and ideas with regard to these matters of the Hindu (‘ede.
I owe it,to myself and to my community to give mv views eo that judgement
mav not go against us bv default. Anyway, Let me burry on.

I have shown you the plaes, the honour, which our Shastras have given to
our women. The famous queen Tndumati wae dead and King Ajah was he-
moaning her death thue:

Grihim Sachiva Mittah 8Sakhi Priya Bhishya Lalita Kalavidhan,
Karuna Bimalkhena Mrityune Harata- vade King Na Ma Hritam

*Oh ruthless God of Death! What have you not uiken away from me?
What mischief have you not done to me? By one blw, ¥You have taken away
one, who was my Grihini—vot know what Grikini means, the gneen of the
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house—who was my Scchiva——~Sackive means Minister. She was my minister.
Not only was shc the queen of my family but my minister, my bosom friend
in privuey and my devoted playmate in love.”’ ’

That, Sir, is the position which our womenfolk used to occupy in our so-
ciety. Therefore, it cannot be said that o.it of sheer greed, grouse, animosity
or jealoury or whatever you call it, the womenfolk has been rolegated to a

osition of iuferiority. If she has not been given a distriot status in respect of
inherit:nce co-equal- with the son, it is because  she is meant for some other
family than her father’s and that the property is to be settled with the persons
who will keep up the family, who will maintain the lineage and preserve the
sanctity of tha family truditions, manners and customs and who will continue
the practices and the ceremonies of the family. As soon as a girl is married
she becomes integrated int« snother family; and naccording to the Hindu con-
®uption the status of u wife in the husband’s family is a most reapectable
status—Tfar more respectable than the status of the . girl in her own father's
house. I will ngnin gquote Kalidas’ Shakuntala. When Queen Shakuntala
could not be recognised by King Dushyunta, who seid: *'1 do not remember
to have married you.”” Thercupon Shakuntala was exhorted by the Rishi to
remain in her husband’'s Hcuse even as & maid as that was & more houournble
position than to be in her father’s place.

The Honourable 8Bhrt N. V. Gadgl): That is how men behave!

8hri M. Tyrumals Rao (Madras: General): He was suffering from loss of
memory. '

Pandit Lakmi Kants Maitza: No, he was not suffering from loss of memory.
It was because King Dushyanta was under a curse by which he was to forget
everything connécted with his marriage; not that he was guilty of « deliberot=
movnl lapse.  Amazing ignorunce!

Shri B. N. Munavalli (Bombay States): What an excuse!

Pandit Lakehmi Kanta Maitra: I am not the author of Shakuntaln.  Call
¢ an excuse or whatever you like, 1 do not mind. But T quoted Shaltuutala:
beocause ite butbor Kalidas ie¢ a world Poet commandirg respect all over theo
world; and notwithetanding all your disparagement of Bhakuntala, it will remaiv
the ideal literary moster-piec-e of the world for all time. There ought to be aome
limit to whioh disparagement of our national institutions, oulture and traditions
can be tolerated. Mr. Chairman, I em reminded of & very famous passage in
Plato—I canndét recall his words exactly now—but he said, in effect: ‘‘Anybody
-who is false to his nation’s traditions, to his glorious heritage and culture is a
traitor and iz a person who should be given capital punishment’’. I do not under-
stand the putriotism of those. the pationalism of those, who have nothing but
oontempt and jeer for suything that ia their ancient culture and heritage.

8hri H. V. Eamath: Yon have misunderstood. Nobody is against our.
ancient- culture.

Paudit Lakshmj Kanta Maitra: We rhigbt differ on many matters in con-
nection with this Cede, but nobedy’'s purpose will be served—neither mine, nor
yours—by trying to belittle our great anoient sagea. They are not coming here
for your applause. They do not care for your radio propagande and news-
paper flashes. They did what they cousidered to be in the best interests of
the Community. 1§ today you are going to make a daughter co-equal with
the son in regard to inheritance, I am afraid a good denl of vomplications would
arise. Wheu the girl knows that she is getting & shere in ber father's property,
when her brothers kmow that their sister is a cosharer and as such the“property
will pass off to some other familv with her marringe. whose interest would it
be to marry off the girl? 1 want to know.



TINDU O0DB 1011

Shri H. V. Kamath: Her own.

Pundit Lakshmi Kanta Maitra: My lionourable friend says it will be the
girl’s own interest to murry as quickly us possible. T feel, Sir, that such a

girl will find wany u pit{all iying about her way.
8hrimati G. Durgabai: You distrust her?

Pandit Lakshmi Kanta Maitra: Not u question of distrust. Thé Hindu
sages have provided that marriages should be nugstiated-i0 whe Lgst -mtpeests

of the pair by the guardiaus of the pair:
Shrimats Renuka Ray: What dil Shakuntals do?

Pandit Lakshml Kants Maijra: I know.that Shakungpie.did uet curxy shas
way, but my friend and sister’s interruption feminds me.of u story. A
had the Mahabbaritha sud the Remayens recited o bis House for six montvs.
Thereafter. he -asked his dayeliter:  “Ypp have heard the story.  What is
the lesson you derive?’”  ‘“Well,”” replied the daughter, ‘‘from the Masha-
bbaretha 1 jearn that 1 eun bave five husbands us Draupadi bad five husbands. *’
Frorr the whole of the Muhabharathn thix is sll thet she Tenrnt. Enquiraed -
abhont the lesson sha derived from the Ramayana. the duughter in law replied.
“It is very clear. As soon ‘a8 my husband' dies. I cambdrmaried bo¥ny bus-
baad's brother.!’ *‘You kow.what happened. after, Rgvang died, his widow Man-
doQari warried hiw.hzother Bibhieana. ”’ Sir, _é‘céolrﬂm'g to"'KindU“,l_nw_lﬂie‘
bave been several systeras of marriage. ‘There way the Gandbarva form of.
marvriage for which we have not provided heré® though ‘we have the provision
in the Code for Civil Marriage to oover sl manber of suoch cases. 8o, I s
that in an ordinary Hindu house:hold, ‘udder thlé sodified Hindu -Law. you lrg
going tohring about 4.change in ghe relntionsdip between the varigus smempers.
Is this going so make for the sweetness of relationship ar. peace in”homa lite?

Babu Bamoangaa Sipgh: T3y no mesns.

Pandit Isxahmi Xants Maitra: There is nod gokig #6 ba:that sweet relation- -
ship between brothets and sisters and sisters’ husbsnds that now exists, be-
cause after a ifl is marriet, sha will hawe ber husband or ber son or somebody
else in her fdther:in-law's house to contrd! tbe proparty of her father's family and
there is bound to be bitterness. bad blood and jeclously litigation and all the reep
of #t. . Ultimetely the family will Yrbelc up.  Are we going %o enact a Code
whidh wil] fseifitate the breaking up of aur householde? Wil the sumsmum bonum
of Soc’al lifa be reached when cvervy single family i broken up and domestit

eace driven away? Tt ia for vou to consider ‘whether this should be done.

féel that these thinges are bound to hapgen.

8ir, a ginl may be edueated. But after bér marrisge when she goaes to her
fathier-in-law's houne she is being guided end dictated in all matters either
by her husband or hy some relation of his and it will not be in ber interest $o
endow her with a share in her father’s préperty by legislation here.  You will
say you will pass another legislation to ptevent her from being dictated in
respect of the property she bhas got from her father. If you are going to endlsssly
lecislate in that. way, in érder thes yon may hawe thé intelloctun]l wetinfaction
.of tavimg a WHindu ‘Code; I wowid leave: you alone. I therefore think that this
i8 a revolutionany 9bange and thia should neé be introduced. Thia doss not mesn
that T am agajne. making proyision for girle. By all menns roake provision
for themi. " Makt siiy proviejon for upmarried girls, Make her marringe m:id
har ednedtion ¥hs fret charge ou ber  father’s pmperty. Mbke it = absolude
ebarze on that property no that on her marrisge when she will he absarhed in
the family of her burband sne will be divested of her interest in her father's
propertv. But that ia not what vou are doing.  You talk of equality of acx
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justice and fuirvess but are allowing the gir! ihe right to inherit not only her
father’s property equally with the son, but also to share her hushand's propert?
or father-indlaw’s property.  This is equality with a vengeance.  The gl
should not get property from both sides. Thia will also lead to further trag-
mentation of property

Shrimatl G. Durgabai: The boy will get n share of his mother's property?

Pandit Lakshmi Kanta Maitra: A daughter whether married. unmarried or
widowed will get her mother's property. Let n.y honourable friend read the

Hindu Law. Even as it is. under the Hindu Lsw, all categories of daughters
are entitled to Streedhana property

Shrimati G. Dvrgabal: No, no, no, no. .

Pandit Lakshmi Kanta Maitra: I say, yes, yes, yes, yes. Thue the daughter
is provided nccording to the present Hindu law. I cannot go on correcting the
misapprehensiona of others. The Hindu law is there. The members of the
legal profession know it. I need not labour e point, I believe, that there is
sure to be more fragnientation.  This will inevitably lead to inoreased testamen-
tary disposition and ccnrequent litigation and ultimate ruination.

An Hooourable Member: Already there is fragmentation.

Pandit Lalsshmi Kanta Maltra: Yes, but two wrongs do not make one right.
Because there is fragmentation already, is n»n argument for making provision
for further fragmentation in the,shape of more shares to propérty.

.Sir, in this field of inheritance, another innovation has been iniroduced nnd
I think that is the most devastating of all chauges.

8hri B. Das: That is not the principle of the Bili. You can drop it.
Pandjt Lalxhmi Kanta Maitra; What is the principle of the Bill?

Shri B. Das: I am referring to partition and that is not $he maini principle.

Pandit Lakshm] Kanta Maitra: The system of ittieritazme jp the backbone of
the 13ill. Under this Bill you are going to scrap the Mitukshara law. Make
no mistske about i*. Tbe right to property by tirth and survivorship, which
is the basio foundation of Mitakshara law, is8 .ui.g to bc swept away. This
Mitakshara system of law bas been governing the country for hundrecls of yenrs
till there was evolved in Bengei the Dayabkaga law founded on the principle of
natural justice and affeotion. Many .of my friex.as who are supporters of the
Bil] have told me that I should be the laat person to oppose ig inagmuch as
it introduces the principle of inheritance enunciated in the Dayabhage law of
my province. My reply to them wes that that was no satisfaetion to me. I do
not want, even if the well-nieaning Bocial Reformers in India wants that that
systom ahould be adopted. Ever if a siperman or dictator comes and tells me:
‘Look here, the law of inheritance in Bengal should he made applicable to all
India’. I would ho the firat man to rnire my volce of protest against it. The old
system has stood the test of time. The change might auit my province, but not
all Tndin. I do not want that thie Mitakshare law of inheritance should he scrnp-
ped in favour of one which is neither the Mitakshara Jaw of inheritance nor the
Dayabhaga law. It is 8 hybrid mizture of both which ls conducive o tho wel-
fare of none, tending to bring aboot the disintegration and downfall of Hindu
society as it will completely unsettle a' well settle order of things.

I think I have exhausted the patience of the House and must bring my speech
to o olose. . (Honourable Members: ‘No. no’) 1 have dealt with inheritance.
1 bave dealt with nurriage. I feel that these two oranches of Hindu law which
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are sought to be drustically amended should g:t lulier eonsideration.  But it
will be a tragedy for India, for the Hindu wociety, if in tbe nawme of refonm sou
uproot the Hindus from their safe and ancient moorings which have protected
them froin the stress and storm of centuries. Let me again repeat that our
Shastrus. besides making elaborate provisions Yor all matters of social life, left
a wide Reld to well-established loca! customs and usages. They have been
very salutary in their effect, as stabilizing forces in society. If we ignors them
and make a fetish of codification we will cast Hindu Lew into a mould abso-
lutely intlexible, rigid and cnst iron; we will be importing into it unnecessarily a
character which never helong fo it. We will he  teousforming it into  some
thing, which will never be vble tc adjust itself to the needs of times, as it has
been in the past

Sir, before I conclude. 1 will touch on the argument wlich has bean advanc-
ed here «lso, but which has been very lightly bushed uside by those who do
not likeit It has been argued—and I believe perfectly rightly—that this T.egis-
lature is not competent to deal with it.

8hri L. Krishnaswami Bharathl: Legally incompetent?

Pandit Lakshmi Xants Maltira: Yes. 1 feel that it is not competent. In
anv case, if you toke shelter behind legal formation, 1 will tell you, xporal}y you
have absolutely no jistitication for wnesing this Code. T know: this objection
was raised not only from people like ua, but by people very highly placaq in
the political life of this country, hy dpeople with high political stature; for ins-
tance, hy a man of the eminence and standing of the Honourable Dr. Rajendra
Prasad, the President of the Indian Constituent Assembly, the sovereign Budy
by which in season and out of eeason, we are all swessing I want
to know whether or not his views deserve our best consideration. Personally,
I have very great respec‘or him. He is not only the uncrowned monarch of
Bihar, but he is one of the undisputed leaders of India. DPr. Rajendra Prasnd has
given the clearest possible indicstion. He knows not only the people of Bihar
but Bengal as well and also other provinces. He set up his practice in Caloutta
and up to the midd'e of his life he lived in Calcutta. It is not for nothing that he
gnve the warning that the Constituent Assembly, constituted as it is to-day, ought
not to discuss a legislative messure of this nature. I can speak for myself. 1 ean-
not speak for others. T honestly feel that I have absolutely no right, legal or
moral to be a party to any mewsure, any legialation. which is not absolutely
necessary for the day to dav administration. T was returned to the Constituent
Assembly with four votes only. [ can honestly declare here and now that
when I sought all those four votes from the Members of the West Bungal
Lsegislative Assembly, 1 never promised them that 1 would give them the right
of divorce, Neither did they ‘ask for it. 1 dec'nre that I never promised them
that [ was going to scrap up the law of inheritance. 1 never told them that
1 was going to the Constituent Assemhly to create a fresh Portfolio and a
Ministrv of Marriage. because I feel that such an institution will he necessary
here in the Centrat Government. if this Bill ges through. Look at the forma.
lities that have been p.rovided here. So personally, speaking, I feel that I have
no right to give my assent or dissent to this. I can only tell the House that I
am not competent, because I had no specifio mandate from iy Constituensy to
do it. “When 1 came in through the General Elections there were clear issues be.
farc the Country such as the attninment of the freedom of the country and alf
the rest of it; and the last time we came here. we were enjoined onlv to draw
the Constitution of Indis. Therefore. it might gratify our vanity thet we as
members of the scvereign legislature of the land are competent %o enaot such a
legislation but the claim is shorn of all moral content whatever. Nothing
wonld have been lost if we had deferred the consideration of this Bill to some
future date after the next General Elections. I emphatically mnintsin, Mr.
Chairman, that the time chosen for It® passage through this House has been
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Diost inoppartune. After the wtta.nment of independence. problemsg
probigms have been coufronting tht National Government,
Able to solve thewn? we have not. Are we in the country very popular? By
we T mean ‘ull’ including that side. No. Frankly, becsuse we raised expee-
taticne which we pave not been able to fylfil. That may be due to a varity
of «:nuses over wbwh we have had no control; thet may be due to an inter
play of forces, which took us unawares, absolutely unprepared. But through-
out the country. you #ind simmering discontent. As a matter of fact, 1 do
vot foel inclined to disciose my identity as a member of the Legislature, of the
Lasstituent Assembly, when 1 travel in & railway compartment, because the
moment they come to know that, they start vigorously oritiocising ue.

8hri B. L. 8ondh: (Eust Punjub: General): Then go by air.

Pandit Laksbm] Ksnta Maltra: I have started goitlg by air. Quite wrue.
There also I fare no hetter. I am not joking. I rddlly feel ~that the : couilttry
has hecome sick of us, disappointed of us because &f our failure 40 _do :enytbing
reul for the common man. Hitherto there bad been the Xashmir gquestior.
There is the question of commodity prices. Yesterday we bad s brilliant
perfernnce with tbe unfortunate-—enhuncement of post-card rate und the price
“of cloth. ‘ 5 ‘

ufter
Have we been

* Mr, Chairman;. Th_e bouoyrahle Mex_hbefl may copfine hirself to the Bill.

Pandit Ladahmj Kinta Maitra: 1 'am only saying that the rise iu . prices
of eormmodities, latour wtrikes, the Cominuwist munace, re.ugee problem
ctc. have been too much for the Govertiment. 1s e the time for us to go
on with this luxury of Social rkform legislation, end 8 very highly ocestrover-
¢inl ivginladion at that? It is sure to give rise to the bittereat aorimony; wnd
0: o matter of faot, it hes slresdy ®rought sbout .8 . lot ' of . acrimonious,
coutroversy. I believe hanourable members have been alrendy flooded with
literature (14eterruption). Of course,  from the. Anti-Hindu.Committee, and
sitniliér gosieties and essecinlions from 'Cidleutte and elsswhete, I have got
protesté fromh the Wommen's Association in  Poona. ' I have got protests
from Women’s Associntion in  Bengal, the members of which come
from the highest arirtoeracy iy the land. I bave not knowu of any Bar
Asbociation in Bengal which has not protested against this. I have not
known any Bar Associations which have supported this Bill. I have in my
possession perheps thé whole literature thet has been circulated 86 far in con-
nection with this I3ill. T hove classified it and the dead weight of opinion is
against it, qunlitatively ané quantitatively. I agein say that the titne is not
opportune. At g time when, according to our I’rime Minister's appeal we should
closa our ranks, put our heads together, devote all our time and energy and
work in amity. and conccrd so that we may solve the problems of the land, we
shotil1 not give another cause for disruption, another cause for liscord or
grouse or: dincontent in the country. 1 do feel nothing is to be lost if we shelve
this Bill tor the time beiug. If that is not dode, then, of course, T promise
that I will have to oppose this Bill at every stage. I oppose this Bill, becanse
I feel that it is 8 wholly nnwarrsated measure and that there has been no de-
mand ix the country for a legislation of this kind. I oppose it hecanse I feet
that in-all social {egistutions we maust go slow and that we connot hring abont
large soale socil reform by legislation alone. The reforms will have to come
from within. by force of public opinion which has to be rreated inslde the society.
Thirdly. T eppose beeant:e of the moet irregildr inamaer in which this Bill is
sought to be pnseéd in'this House. I oppose hecause I feel that T am ndt morslly
competeht to discusk thls Bif) and pass it in the Tegislature as it i éonstituted at
present. T oppose this Bill hecause 1 feel that it has brought in radica! changes
in the conoept of marringe. in the scheme of Hindu Law including the law of
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inbevitance unl succession. [ oppose it because I feel that it will create end-
nuss and needless complicarions including such things as Civil Marriage Regueter,
S8acramentil Marriage Hegister, Marriage Notice Book, Director Gencral of
Marriages, Registrar Generals of Marriages, Ministry of Marnages, and so ¢n and
50 forth. 1 uppose it on the further ground that it would give rise to bitterness,
disuuior and discord in our families leading to the disintegration of soociety.
1 oppese it gu the furtber ground that it is undemocratic inasmuech as a vest
body of opinion in the couniry is against it. In view of all these, I feel I am
morally called upon to oppose this Bill with all the force at my command.

\With these few words, yes, these are few words in view of the enormity
of the legislation, in view of the gravity of the issues involved; these are few
words in view of the opposition it bas roused and the repercussions it will have
s the socisty. Anybody who really wants society 40 be protected against this:
menace coming from the legislature cunnot but be articulate and discursive;
he bas to devote time to the full and dispassionate consideration of thiugs:
be muet give his humble bit of advice of caution to the legislators so that
they may not drive us ulong the wrang path and that the roclety mav rot
slip down the declivity into ruin. ‘

The Honourable Bhri N. V. Gadgil: [ have been somewhat provoked to
participate in the disoussion on a Bili ‘which undoubtedly -is Tevolutionsry. ‘I
have heard with the greatest respect the speech of .my honowrable friead with
whom I hud the honour to work in this House fo; more than ten years. -If
thete ig anything whioh distinguishes him moat, it is his earnestness which
is only equalled by his great eloguence. 1 entireiy ugree with him that in
-matters of.social reform one maust ge. slow. On that point, I have not the
slightest doubt. But this Bill has proceeded %o slow that some of us huve
rightly complained that it hes uot been passed much earlier. .Ae far as I know,
this Bill or at least the main provisions of. this Bill have been before the Houss
‘6r its predecessor and before the country including the members of the Bar
for nearly eight years. It cannot be said by sny. stretch of imsgination thes
this Bill has taken either this House or the oountry by surprise.

1 well remember in 1945, at the time of the yenernl elections, I was opposed
by certain, groups. precisely because [ stood for social ieform, because I stood
for she codification of the Hindu Law. The yery fact that I was elected and I
am still here is an indication that 1 carry the .views of my constituency.

A poinl bes been made by any horiourable friend Pandit Maitrs that this
House ia not competent to pass a legislation of this chsracter. I think this
objectiou 1 have heard so often in the coursie of the list fifteen years thut
every time wheu a social reform Bill wne before the House, the same objectionr
was raised. With what result, everybody knows. If this House is competent
to puss the Constitution for free India. I fnil to sece how it is not competent
to pass this legislation. As if to reinforce the argument with a personul appeal,
my honourable-friend Pandit Maitra referred.to the views expressed by Honour-
able Dr. Rejendra Prasad. I have. and, in fact, every person in this House
has, every respect for Honourable Dr. Rajendr1 Prusud. Yet. there is a duty
which every member of this House owes ¢to his conscience and to hin consti-
tuency nnd to this great eountry in whish he llvex shove everything, not ierely
ar a lcgisintor, but as a person who visuslises the roconstruction of Hiudu
society and he would he failing in his duty if he were to sake into conaideration
only th> personal views of one eminent “person or mhother eminent ‘peraon.
‘When I say fhis, I sny it In no epirit of disrespact. bnt hecause T feel luty ix.
higher than any respect for any individual ‘ -

The main péint is, has the time not come for tha rodifieation of the Hindu
Law; has the time not come for the introductior of certain reforms in the
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systeru of marriage, edoption, inheritance and all other things which go to con-
situate what is generally known as the Hindu Law. The sources of Hindu Law
are 8o many. I do not wnut to dilate on this and T do not want to take ninchb
tithe of the Honse. But there is u clear cnse established that there must be
some miformity, some defimtencss about the interpretation of the law. If the
law is not elear, if the law is Aot uniformn, the stability of society suffers. If we
have different interpret.ations of a particular text hy half a dozen High Courts, T
think the time has come when &ll this must be put an end to.

Further, my hunournble frient suggested that-we are atternpting to destroy
Hindu: Society. My ewn feeling is that here are about 290 persour who are
in close contact with Hindu Society: here we can come together, ventilate our
views and ceme to some agreement and ndjustment and pass a legisintion cul-
owiated to secure the further progress of Hindu Society. When Manu, Para-
shara and Yagnyavalkya wrote their emritis, they bad not the benefit, I should
80y, of a1y legislature, They were undoubtedly great men; but [ do not think
thut the race of great men died with them. On my left, 1 fin'l a person so
great in scholarship and cheracter that it would not be wrong on my part to com-
pare him with some of the old Rishis and law givers. If today in addition
‘to his own deep wisdom and learning be requisitions the help and co-opern-
‘tion of all the 200 persons, T think hig hands are strengthencd and his views
sought ter appeal fo us.

The m#n point, a8 1 eaid was- Haz the time come for certain redrms
.and bas the time come for the codification of Hindu Law? If the time has
come, it mnkes no difference whether one man promulgates n Code and the
-country accepts. it, or whether it is aocepted by the mrocess of discuesion in‘a
-democrafio manner and the country accepte it. The mein point is to judge
it without passion, without prejudice and without entering into any extremist
-considerntions. We have in this Honse to judge it pucely on merits and not on
-sentimental grounds. '

After nil, what ig it that is in this Code? Except for the question of in-
heritance, there is nothing to which we have not listiened so oftcnn and tn which
we have not agreed substantially. My own view is that there are two imnpor-
tant thinzs on which the controversy is centred. One is marrinze: the other
is ending ot the co-parcenary in Hindu law, 8o far as marriage is con-
cerned, ther¢ is nothing revolutionary in this. In these days, when overy-
thing is pointing towurds State control more and more, and when we are flk-
ing of nutionalization, I think the only sphere for private enterprise ie
marringe.

Mr. Nsziruddin Ahmad: T.et that nlso he nationalized!

The Hanourahls 8hri N. V. Gadgil: Now in this Bill a golden mean is
swstruck. The entry and exit in this sphere is 80 regulated that a modern man
ooming frem the west would certainty laugh at our backwardness. He would
say if marriage is a matter which is calculated o secure the highest happiness
for both, tken one of the grounds for divorce must be inenmpninhilitv of tem-
perament. . Have you gome up tc that? The grounds in the Bill are very
narrow. In fact, I sav that this is a verv moderate tnearnre. You do not
expect n wife to.carry on with s lunatic, e leper etc. and there is nothing in this
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Bill which ruus contrary to the povigions of the Smritia or which s inconsis«
teut with the ganius of Hindu socieiy aad culture., .Most of ua kunow the
Srnriti

¢ 3 safad, s aw afed qar | ofq seag, g adomm, faedad |

Thuse are the grounds given in the anoient” text and it scliething wpproximut-
ing to that is not availabie today in Hindu society, it {s= because we have be-
cowe stagusnt uud sll those dynamic urges tor progress have ceased to operate
Atter all wliom, and to what extent of Hindn society will this ctfect? bpeuk-
ing fer wy own provitice, 85 per ceut. have already ' some sort of divoree, uot
us a minlter of law, byt as a matter of custom. It is only the two or three
per cent. of people of the upper clusses who are opposed to it. DBut taking a
tair view, tlie educated sectiun is completely for it. )

®n the one band | igree thut divoroce must not ke made very cheup and
that incornpatiability of temperameut should nov be ene of the grounds. But
at the same time, merriage sheuid 1ot be cousidered a lite septince, if it virtu.
ally comes to thut. After ali, just as marriage has an individual aspeot, it has.
also n social aspect. If the two speuses do .ot ngree, then the bickermy und
the bitterness and the lack of Hharmouy is not coutined inerely to the precincts
of the fumily but it has wider apptication and effeot, a.nd svciety and the gen-
eral atmespher:: roundubout alée sutier.  If it is the desire of any law giver that
whatever piece of legislation he wants to get through it must have the capscity
of securing the results contemplated then we have to judge whether what has
been all along with us has really given us the result we have asked for. It
is 8 matter for antrospection. lf today we ir: providing some way out from
wedlock in order to make people, who are ready nci huppy to get out of it,
we are only doing what 1 think is our sociul duty.

8o fur as marriage is concerned, I fail to see how we can object to mariages
betwecn persons belonging to different castes. In the year 1949, it would be
a sad commentary on our progressive outlook if & @ingle person should stand up
bore und say—well, marriages between persons belouging to different vastes
should nut be legalised. In free India, I think there is ouly one caste. the
caste of free men: and one religion and that religion of bumanity. (8kri H. V.
Kamath . ‘And free women I’ This reform has been before this conntry so long
that those who feel that this means dissolution of Hindu society are enemies of
progress: such a Hindu scciety in my opinion ought to be dissolved. What is
this that n mun should be enlled untouchable because he is born in & patticular
coste I have never seen o boy born with a broom: I have never seen a boy born
in a Brahmin family with a Yegopavita, nor a boy born in a Marwarl family
with a yarajut: -

AT WY % ¢ | TS fei=ad fegar aife frver N hazrena
ﬂ ' &
All are bora Shudras and after Sanskers a maan attains higher status and when
he has gone through the different stefes of learning and aocomplishment he be.
comes u Shrotriya. Here is the resl spirit of Hinduism, not the spirit which
is cvinced by some of our old Sanatanic friends here and cutside. If the objuct
of this great country, as has been often given nut to be is to make a clessless

« societv, then we must see to It that proper institutions, Loth sooia) and poiitical
are evelved and enlarged. I therefore consider thai whatever recommendations
are made in this Code as regards marriage are not only abselutely necessary,
but they do not go far enough. But as I agree with my honourable triend,
Pandit Maitra, that in social matters we ought to go slow, I am willing to
aczept. this position for the time being.
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The most controversial part of the whole thing is the elimination of the
coparcenary from Hindu society. Something was eaid of public opinion.
Bomething was eaid ‘of the press and the bar. In my own province there is
an associatin called the ‘Dbarma Nimeya Mandal’. In this Mandal are to be

found. qmmmqaaﬁ?ﬁi fagraraeaf@_men of high learning and scholarship .
Very recently they have pessed a resolittion nnd expressed views on the proposel
Hindu Code:—

*“Fhe Dharma Nirnaya Mandal takes this opportunity, when the Hindu Code i# on the
anvil fu consideration in the present scsaion of the Assembly, to express ite appreciation
of the general liberalising influence which is brought to bear in the frame-work of the
present. code. The Mandal sees this influence clesrly in the removal of—

{a) distinciton regarding joios-ancestral and =elf-acquired property;

(b) different treatment of #ons and daughters; . <
" (c) technical difficulties in the interpretation of Woman's Estete; and

{d) dist-inctions Qelween Mitakshare and Dayabhaga rules of inheritsnce.

The Mandal believes that the above reforms will go a great deal to minimise court
litigatione and fuster astionul spirit and engender a feoling of oneneesa bg this one Hindu
Code being made to zpply to all Hindus in the whoie of India. The Mandal notes this
as the first attempt ever made in this direction within historical memory.

This is the reason, why in spite of several differences in minor detaiis, the Mandal
heartily supports the present measure as it is.”

Babu Ramnarayau 8ingh: Whut people do they represent?
The Horourable Dr. B. R. Ambedkar: They are most learned und orthodox

Tuen,
The Honourable Shri N. V. Gadgil: Bul enlightencd orthodox.

Now, I come to the gquettion of joint Hindu family. The House will no
doubt vgree with me that n progressive society ought to change with the change
e in time: and tbat it sbould evolve appropriate institutions both of pre.-

""" perty and of laws. The time has now come to assess dispassionately tbe
merits of the joint family system, both as an institution to secure family happi-
ness anl as an institution of rroperty. Even today if somebody gives me con-
vinging arguments about the benefits of the joint Hindu family T am j,repared
to hear him, for I am not dogmatio—1I feel that truth is the real thing, not pres-
tige for ones own views.

Now, taking the first point, hos the joint family system secured hrppiness
for the individual members of the family? I am not speaking what the duugii-
ters-in-law feel when thev have to live in a big family. What 1 have seen sind
heard definitels goes to show that so frr as hanpiness and harmony are eon.
cerned. this institution has ceased to be of any use or v:alue. After wl there
is nothing new in this. If out of 83 orores «{ Hinduys rearly # crores are al-
ready governed by Daynbhage and if that system has worked welt at least. one
cannot say that it is absolutely bud and that we must not even think of it.
An honourable Member: ‘Itis absolutely new."). That it is new there is no doubt.

ut what is the society that we are visualising for the future? Is it of a }atri-
archial typé? What is exactly the nature of the society you want to recon. .
strucf? As I understand, that society is goinz to be one in which there will
be equality of status and equality of opportunity because those are the two
phrases we have incorporated in the preamble of the Draft Constitution. T
think with that Preamble the joint family praperty svstem is not consistent.



8INDU OODE 1019

‘The real trouble seems to me to be—after having listened to the speeches
of various members—what is being given to daughters. But as an institution
of property the joint family system must go. because it concentrates weulith.
People will ask me, ‘'Well, has it or has it act doue sometbing good?”" 1 at
once ugree that it has done some good. But so far as property aapect is con-
cerned, so far as social credit aspcct is concerned, othor alternatives have al-
ready come into existence, such as vo-operutive: sociatize and .the joint &ock
sompenies. Therefore, there is8 no aeed of this iustitution so far as the crea-
tion of socisl credit is concerned. As a mechunivm for busineas other aiter-
nasives have come into existence and by experience we have found that they
give better results. Therefore, we ure not destroying anything without puttiog
something in its plice: we are not ieaving the whole society.in u sort of vacuum
a8 it were. What has outlived its usefulpess i8 being liquidated so that new
Indin wili go ahead with greater speed nud may attain greater progress.

Now, the real trouble as I said is about some sharc being given to ihe
«uugbter: whether it should be half or wbether it should be something less
are etails which can be discussed luter on. But one puint is certain and that

is that the duughter must get some share. In free lndi= if you are only going
to say that— .
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and then say that she should either go to a court of law or ask for maintenance, 1
sny it is not fuir. :

My own feeling is that some difficulties may arise at the beginning; when
new institutions come, wien new thoughts generafe; society does tuke some
timc to adjues itself. The question is not whether these difficulties are great
or small; the relevant question is whether the new arrangement proposed is
«ood or bad.  If vou are convinced that it is gsod, nuturnlly .there will be 8rme
difficulty jn adjustment. We must not mind the difficulty at all.

tt has neen suggested that us scon as the inarrirze is over the bridegroom
wiil start ivouhle, by suing or otherwise, for the share whioh his wife hag go$
fioru her puorents. 1t would be weloome to lawyers. Well, when we aie try.
ing to nationulise as much as possible, what little will be left will not he. of
grest consequence, that people would go to the court for n small share of it,
Tu times to comue there will be little teft hoth .far the .boy.npd, the gid. Xven
if it leads to litigation, does it mean that we should not do justice? Because
a good thing may be abused by a few, does it mean that it should be denied: to
all? 1t is for the House to decide. It is high timo thatathe generat talk of
eqnality of sex must be followed by equality of ownerst:ip of property. If we
do ne$ do that we will bave to face the charge of hypocrisy.

My honourable friend Pandit Lakshmi Kanta Maitra has prophesied sll aorta
of trouble for the great Hindu society. Such prophets have always been there
i the past and they have always proved false. -I have ot tBe sidghtest donbt
thut Hindu society has got such a flexible nature that ;t has absorbed varioua
cultures and if it haa lived through the ages successfully it is beosuse those
who gude the affairs of the society had in time suggested changes suitahle to
the times. That is the reason why it has survived till now. gere is an at-
tempt to bring the law in line with public opinion. What the law does is that
it consolidutes the gublic opinion ‘but public opiniw-heiry dyrnamie bv ita very
nature it goes ahead everv now and then.. It is like a horigon which recedes
the nearer one goea to it. Modern society by i%6 very nature progredses very
avickly. Therefare, we have to sdjust public opinion and the law of the jand.
There are otber means by which it can be done, llke legal fiction or equity
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but. the best and.the houest way is to do it by a piece of iegislation. 1 thiuk
bete is an attempt in that direction. Although 1 agree that it is zevolutionary
it i8 & pianwed revolution and therefore it is going to be a success.

Mr. Nagiruddin Abmad: I bave but a short time at my disposal, (l)s.
B. R. Ambedkar: ‘Whyt You have your own time'.) I mean comparutively short
time for the enormous subject which 1 bave to deal with and 1 hope the House
will give the subject that un.ount of thought und attentiou which I have
given to it.  (An honourable Member: ‘What huve you to do with it?") At
thi: very outset 1 am asked what I have to do with it. I say I have every
thing to do with it. Two very enormous chunges have taken place in the oounfry.
Oue is that we have decided to shed our eommunal character and the other is
that we have decided to impose upon ourselves the benefits of joint electorates.
Cauw any honourable gentleman in this House deny the right of & Muslim to
think in the same way as a large part of the Hindus think?  After all we have
te live with Hindus. In West Bengal they form 80 per cent, and we bhave to
live with thern and think with theus  Come with me to West Bengal. Pandit
Maitre put the cuse of the opposition in Bengal very mildly when he said that
there i serious opposition to thisx Bill......

Shrimatl Renuka Ray: "'hcre is equally and more serious support.

Mr. Naziruddin Ahmad: Come with me to West Bengul. I am not speaking
on behalf of tha urthodox section. With regard to that aspect of this legisla-
tion I have nothing to do. 1 have certain serious questions to rnise before the
Housu which have not been raiked up till now. The objection in Bengal is 8o
serious thas if anybody uundertakes & journey to ascertain public opinion—tIn-
terruption) 1 meau intelligent and advanced public opinion,—if anyone will
go there, 1if anyone will niake a journey from town to town in West Bengal he
will be fuced with opposition to the B3ill from the most intelligent section, the
most enlightened section (4An honourable Member: 'Which the Hrmawrnble
Membe~ has not done’). I believe the interruption is not based upon a thor-
ough wonsideration of the subject. I submit that it will he agreed that the
members of the bar are not very conservative people.........

8hri L. Erishnasvam! Bharathi: Most of them are orthodox and conserva-
tive, .

Mr. Nasirndaln Ahmad: . They are not perhaps the orthodox section.........

Shrimat] Renuka Rly: Wlhat about the opinion of Mr. Atul Gupta reoog-
nised a8 one of the mokt eminent luwyers and obosen hy Congress for the Par-

tition Committee?
Shri Krishna Obandra Sharma: Doee the lawyer line on precedents:

Mr. Nasziruddin Ahmad: In spite of these interruptions I submit they are
not the orthodox section. You go to any bar library and vou will find that this
Bill i cphosed tooth and nall.........

8hri L. Kriehnaswami Bharati: Beoause their occupation will be gone.

Mr. Nasuru@din Abmad: I do not agree that you eliminatg the, profession of
the bar by this Bill. You sre introdwoing complioationa which you can not
think of, On the other band I submit that the lawyers in a different .sap:-
city. in a professional capacity, will thank this House for introducing tbig o=
trovereial measure. Four judges of the Calcutta High Court, four sdvinuved

L 4
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Hindu judges of the Cealeutta High Court—one of whom now udorus the Feder-
#l Conrt, Mr. B. K. Mookerji huve suid—thut the luw is slready well settlod.
The law is well kuown. The luw muy be differeut here und there but that is
Gt ovaracus rewssons into which 1 nced not now go.  'Ihe luw is well known.

Shri A, Earunakars Menon: If the law is so settled why Law reports every
wuek ? ' .

_ Mr. Nagiruddin Ahmad; It is beewns: T feel {hat my hououruble friend
doms ot renlise the subtleties which underlie the law.  In fact precedents are
weesssary.  You cannot cover suy possible cuse in uuticipation by legislation.
Sou vrevedents are uccessary. They illmnivate difticulties and they are help-
fal i deciding cuses in future.  The morment munkind gives up precedeuts,
specially in the donwiu of law, they will cease to be iutelligent uniwuls. That
is wiy 1 submit that lawyers who are uot orthodox people are oppowed te thie
piece of legislation, not becuusa it will deprive them of their food............

Shrimati Renuka Ray: What buppeua when limited estate for women goes
out in regard to litigation iu Beugal?

Mr. Nasiruddin Ahmad: 1 only hope that my honourahle sister Shrimati
Renuka Ray did represent the ludies of Bengul. (An Honourable Member: ‘She
does.’) Bhe is only one star in the whele of West Bengul. 1 will cite it lenst
a dowen stuvg in gpposition who we  cqunlly well known as Shrimuti Renuka
Huy. She s ouiv one guiding stur fenling the case of the Hindus......

Shri R, K. Sidhva (¢.F."aud Becsr: Gruernl): The only star.

8hrimati Renuka Ray: There are hundreds of women who huve goue to
Noakhali and other plaees.  There swe mnany guiding staes i Bengal:  these
women socinl workers are ull leading sturs, hut they all support the Hindu
(‘ode 5 ' N

Mr. Naziruddin Abmad: 1 subwiit that wuy honouruble sister has not tbe
Copurience of litigution.  He hus wot lived in the law. 1f he hud lived it he
would huve: scen ihe enormous possibilities............

Honourable Members: Sny ‘she’

Mr, Raziruddin Ahmad:... .. for u good thriving husiness. There is no diff-
erence between he ond she. According to the Jatest stundards ‘he’ includes
*she', :

1 subuwiit ladics should no longer be ceanlled “‘sho’, bui they should be eall.
¢d “'ne’’. .

The lawyers are againat thie ensure.  Their fumily system will be serious-
Iv disturbed. They wre very much nverse  to  the  Bill. (Ax lanourahle
Mentber. ‘Are they afraid about their profession?’) No. they will get more
cagen, | asrure the House on hehalf of the luwyers to which profeszion | have
ths bonqur 10 helong. that for their personal interests they should all welcame
it. (8hri L. Krishnaswamy Bharathi: *You we mistaken,”). T um not inistalzen,
1 have dived in the lasw much longer than myv houourable friend has done. T
have tuken part in litigntion.  The divoree provikions will jutreduee  endless
litigation ané will fead to endlesxs complications nnd :ndlegs difficulties for 1muny
families and more wisery for wonien than neeun,

Coming atraight to a verv importint point, |  have to unbmit before the
Howsc u very uerious stals: of affaivs in counection” with thin Bill. The Bill
was hastily rushed i mgh the liegislature on the 9th of April last. We wepe
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asikéd by our fair sisters uot to oppose tbe Bill at that stage; it was considered
to be 50 importapnt thut no detwmiled attention need be puid 0 it—it should be
pussed.  No, st the lust hour of the lust day we agreed to allow it to be oousi-
dered. 1 ruise my feeble objectiou froau the Hiudu point of view. Am 1 ruis.
iug wuny’ objection from the Muslim point of view? Certainly wot. So, my
declurution thut the objection was fromn the Hindu pojiit of view should not
buvo wiicited suy surprise or any laughter. It is from the Hindu point of
view tiut I am speuking. My learned sister the other duy asked me, ‘"Why
is it that you are deuyiug to your Hjndu sisters rights which you are giving tc
your own sisters’’? ‘That i8 a very oardiuul questiou. Muy & reply? My
reply is this, that you cannot give the same kind of food to different kinds of
persous.  You hava got to judge the position of a Hindu wonmn as the Hindu
law conceives of it.  You have got to consider tho position of a Muslim woman
as the Muslinz luw conceives it. We uare not bhere to question the wisdom of
oue system or the other. I tiud there are two kinds of Membere bhere: some
vegeturisus and some non-vegetariana. Would you give meat food to a vege-
tarisn and if anybody gives vegetable food to a vegetarian would you aoousc
him of partialijy? (An honourable Member: “ls it logic? Very strunge logic.")
The argument is as logical us the question put to me by my sister Shrimati
Renuka Ray—it was not logioal.  You canuot give the same kind of food to
two different kinds of persons; they were indeed bora and bred differently.

The Bil} wae rushed through the House on the 9th of April. The Honour-
able the Law Miuister bhas giveu us u reveuling passuge in the Report of the
8cleot Corumittee. He bas mude u plain admission that the .Bill .bhad not
received nny cousiderutiou on its merits before it was taken to the Beleot Com-
mittece. “Thut was & very wonderful stutemeut to make. Origiually the Bili
wus supposcd to be well-drafted—u good Bill—it passed through the Legislu-
tur: ou the 9th of April und wus taken to the Select Committee aud then cowes
the rcalisution thut it bad not received tcchnical or departmental considera-
tiot.  Why is it, may I ask; thut although it had not received teohnioal or
serious depurtmental consideration ut the bunde of the Law Midistry, it wus
rushed through at that stage? (An honeurable Member: ‘W¢ were very Gear
1st April’). That may be; it wus very near the 1st of April and thut probably
bus something to do with th:> rush. Probably no serious business was meant,
some sentimental piece of leiterature had to be pussed through in order to sat-
isfy our furr sisters. The Bill is driven more by “lady sentiment” than by
& consideration of the necessities of the cuse. 'I'he Department then under-
tovk a niost unprecedented task. They came to the conclusiou that the Bill
wus not properly drafted, that it had some defects, that it had to be re-cast.
The Bill was composed of several individunl chapters with separate numboring
und separute definitions, eutirely scparate from cach other. The Legislative
Department thought that this was « blemish and that the Bill sliould he re-cast
with continuous numbering and the whole blended iuto one complete whole.

I submit that the moment the Legislative Dopartment came to that con-

- olusion, then was the time to withdraw the Bill and to frame a new Bill which
the Ministry was able to ucecpt: and present that as a new Bill. Instead of
that, tbe Department went through a process of legislative drafting with which
I wae never familiar. The whole constitutional history of India and abrosd
will never offer an example of a depardmental Bill being prepared after a Bill
ja presented and ufter sending it to the Belect Committee. Shri Ramnarayan
Bingh vesterday asked as to what authority the Drafting Committee had to
make & new Bill altogether. (An honourable Member: ‘It is not & new Bill.")
I shsll be in the unfortunate position of being able to show that very substan-



HINDU OODR 1083

tin]l chauges have been mude.  Although the Honourable the Law Miniater
veaterday tried to avoid anewering the question, etill he had to admit in the
end that he did not make any changes, that it was the Select Committee that
made the changes. I am in a pogition to demonatrate before the House that
the changes were very serious. very radical, and not unsubstantial changes.

8hri L. Eishnaswam! Bbarathi: Bir. on a point of order. If the honour-
able member wante to bage his argument for re.committing-the Bill to the
Belect Committee on the fact that it was some other Bill that was oansidered
and not the Bill sent to it, that point has been covered by Mr. Speaker’s
ruling; he need not. emphasise on that point. If he hae other rearons, he is
\veleorne to do eo; be is speaking on his amendment for re-committing the Bill
to the Selcct Committee. But if he stresses his argument, nomelv. that the.
Bill considered by the Select Committee was not the Bill sent to it by this
Hotire, then that has been covered by the ruling of the Chair which dec]ared
that it ia the same Bill.

Shri T. T. Brishnamacharl (Madras: General): Thaot might be an argu-
ment for rejecting consideration. k

Shri L. Erishnaswami Bbarathl: If that is so, then that point has bean
thrashed out so much tbat if hc were to argue it again it will merely be taking
th- time of the Honse. That aspeot has heen so thrashed nout and srgumente
have been advanced. He is merely repeating them. I would submit to you.
Sir, that we can hear any new arguments but we are not prepared to hear the
snme arguments heing repeated by bim.

Pandit Lakshmi{ Kanta Maitra: Mnov T put in a few worde in connection
with the point. of. order raised hv my friond Mr. Bharthi? He anid. that the
honourahle member Mr. Naziruddin Ahmad in hir amendment for re-committal
to the Belect (‘ommittec had been raising the groumda which had heen oovered hy
Mr, 8peaker's ruling. I dr emphetically maintain and the Fouse would also
ngrec that every honournhle member is entitled. without disrespecting the ruling
of the Chair to Zive the reasons which lead him to recommend the Rill for re.
committal to tha Select (ommittee. There is no point of order as seh Involved
in it. Tt is & memher's lermitimate richt to plare nll arguments which he can
for making a motion for recommittal to Belect Committee.

Mr. Chatirman: T think thera is no point of order in this, hecause he in
aperking or his amendment. that; the Bill he re.cirenlated for purporos of obtain-
ing further opinion thereon and he is inst advrncing arcuments how the Bill
has changed: how the original Bill hra heen altered in the Select Committee.

My, Nazirnddin Ahmad: T nsuhmit the raal difieultv of mv hanourahle
friend is nat there. T heliave that an intallicent man as he i, Mr. Bharathi
of all persons Ir well aware of the renl dificultier of the situation. That is why
T suhmit he moct: intelligenttv wants to intercept me hy Mr. 8perker’s ruling.
T muet. make n decinration at ance here that of all persons in the Houre I have
the grf-nfem respect for the decizion of the Chair.

Pmdxt Lakshm! Kanta Maitra: Why do vou go into that?

Mr. Naxirnddin Ahmad: T am merelv raying that T a(-cept the desision of
the C*hajr. T am not. going into that

' Pandit Thakur Das Bhargava (Finst Punijah: General): Yon must go into that.
Whr not9

Mr. lnnimddln Abkmsd: Bnt what wne the ruling? The ruline was that
the censideration of the Bill wag not out of ender; in fact, the rnling was that
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the members of the Select Committee had the old Bill and the Departmental
Bill and they must have taken the whole thing into considerstion and on that
basis the techmicat objeciion which 1 had raised that the Departmental Bill alone
wus taken intu consideration rnd net the originul Bill waa not well-founded. That
is  the effect of ihe ruling, and that ig the ruling. My present purpoee would
be now t» rho'v that slthough the membhers of the Select Committee bad the
originul Bill before them, nlthongh they had the: Departinental Bill before them,
althousiy they had both. although they had the opportunity of comparing the
two und wsecipg what glaring interpolations were made in the Departmental
Bill. they dil not do so.  They dischurged their duties, T shonld say with res-
pert an consideration of the importance of the subject, in a somewhat hasty
wnrmer il irpperfectly und ratber perfunctorily.  This was the point of view
that I wna emphaaizing.

An Honourable Member: You are inoiting the T.aw Minister to violence!

The Honourable Dr. B. B. Ambedkar: I would not do any such thing, be-
rcmme T have plérity of argumaits to meet Mr. Ahmad.

Mr. Nasiruddin Ahmad: 1 submit the Honourable the Y.aw Member is ful-
ly consclons of the situation, T have a little suspieion, that he knows by this

titne without nuy- douht what serious ohanges have been nade in tlre Depnrt
mental Bill

The Honourable Dr, B. R. Ambedkar: I do not lnow. I am waiting to .
kear. though.,

Ms. Naxiruddin Abmad: The Hononrible the Law Meniber said, ““Theve
haive been certain rerious changes, but T did nothing. Tt iz the Select Coni-
mittee ﬂmt did g0, The DNe purtmt«nml Committec did not nake any
¢hanges. ' In fact, yesterday.I put u poiuted qoestion which he  kindly
suawered, namely, whether the Depurtmntnl Comniittee that was set up
was insteneted not to mnke anv wubstantinl chunges. That wae  due to  the
h\(t that I find in the wport of the Select, (omnutbec n definite declarntion,
by the mnjority of the Se'ect Committee: *‘This revired draft does not make
nuy substantial ohanges in the body of the ovigitm! Bill." It was this decla.
mtion which T understand wur alxo given to the Seh:et Committee by him that
no subpstuntinl changes have heen made; it was an this basis that, although
they had the original Bill with them, they did not look very carefullv and
compnre thern with & view to finding out whether Any  substantial chmges
lve Heen wnde.

@hrimati Renuka Ray: On. a point of order, Mr. Chairman. Are matters

which lappened in the Selece  Cormitter, ure those detnilz allowed to be
hroupht up in this mu‘nnenf"

Mr. Nashiuddin Ahmad: With regard to this point of order, T have abudy
to submit that.........

8heimats Ranuk. Ray: It is a point of order which I would like rou, Sir,
to decide. ‘

Mr. Ohalrman: T think there is no point of order. It is only Mr.
Navirnddin Ahmad's inferense. that the Select Committee did or did not do
snch and such a thing. T tbiuk the honoursble niember will not cast any

aspersions on either ‘the Relert Committee or the metbers of the Select
Committee.  He may sdvance his nrgnments.

Pandit Thakur Des Bhargava: '1'h.. manner in which the Seleet C'ommittee

behaved ir certainly open to the eriticiem of the Howe,

M:. Nasziruddin Akmad: T suhmit....,......,
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Pandit Lakshm! Kanta Maitra: You are right. Mr. Chairman. Without cest-

Ing aspersions he may advanee ngraments.

8hrimali Renuka Ray: Dut he is cnsting nspersions.

Mr. Chairman: They are nt besl inferences.

Mr. Nasiruddin Abmad: Sir. my inference 95 thnt members of the Select
Comtitice were definitely uesured by the Honourable Minister.........

Shrimati Renuka Ray: 1 object ta this Sir. Thix is custing aspersions.
Theso inferencces ure casting nspersions.

Mr. Chairman: Every honouwrable member is at liberty 4o draw his own in-
{erence.

Mr. Nasiruddin Ahmad: T submit, Sir, it can he contradicted at once by
any member of the Select Conmimittce. ’

Shri L. Kriahnaswami Bharathi: No. certninly we cannot contradict. But
since you arc inviting a contradiotion, I 28 4 member of the Belect Committee,
do contradict 1 suy that we went through the whole thing nnd we were rutis-

tied that....,....... .
Mr. Nasiruddin Ahmad: Yon are mnaking a statement.
8hri L. Krishnaswami Bharathi: You wunted u eontradiction. And 1 con-

tradict. :

Shrimat! Renuka Ray: Mr. Chairman, T would like to suy that because
inferences nre made und nsperrions ere cnat, the members of the Beleet Com-
mittee wre put in a very awkwsard position, heemre then we have to bring for-
ward ull that, happened in the Select Committee, which wo are wot supposed to

do here?

Mr. Chairman: Order. order. 1 would request the honoarable member
not to make uny sspersions ngainst the members of the 8elect Committee; he
mny address arguenents us fo how the Bill has been chimged.

Mr. Nasiruddin Abmad: | would not willingly mlse or casi any aspersions
on any hononrnable member unless it is involved in the very cxposition of the
point.  If anything was badly done which affects the fate of 80 crores of neo-
ple imd if uny mintake ar rlip has been done hy members of the Belvct Com-
mittee  thew T should respectfidly but frankly criticise that. This atmomnt of
privitege whould be given to n memher of the House. T suhmit, Sir, this Is
i right which cvery one enjovs and cveryhody shonld enjax. 1 should stand cor
rected if T am wrong. T should not cast any aspersions merely for carting: as-
persions, but T will confine myself & pointing  ont certnin serionk changes and
srrors of procedure affecting the merits of the Bill arid the discussion of the
same ey necessarily involve me in a eriticikm of the members of the Select
Committee.  Why xhonld the members of the 8eleet Committee be afraid of
n disenssion.

Shrimat] Renuka Bay: Wi are not «.fraid of discuesion. Then we must be
given the right of xpeaking on what Tupened in the Select Conunittee, -

Mr. ¥asiruddin Ahme8: ‘The wko-called snnotity of the f3elect Committee
has heen broken in thir conneetion xa rmany times.

8hrl Mahavir Tyagl (T".P.: Geneml): There ls.no sanctity about it. We

ran discuss it.
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shri L. Krishnagwam!| Bharathi: We are prepared to discuss it.

Shri Mihir Lal Ohatlopadhyay (West Bengal: General): Should members
he ullowed to carry on conversation like this, Bir?

Mr. Ohairman: Order, order. I have been seeing it happening. I bope hon
vurable mentbers will kindly allow the speaker to proceed with his argument.

Mr. Naziruddin Ahmad: The Honourable Deputv Speaker the other day
asked Dr. Ambedkar to explain why certuin things took place. Dr. Ambuedkar
enid that it wns due to the influenge of his encmies getting the better of his
friends, they combined together and did is. Ie it not giving out the so-called
secrets of the Belect Committee?

The Honourable Dr. B. R. Ambedbar: 1 did not want to interrupt the hon-
ourable member-at all. But now I think it is my duty to draw your attention
and also*the attention of the speaker that his motion is that because certain
changes have been made in the Bill, it ought to be recirculated. I think what
is most germane to that motion is that he should straightaway without and kind
of preliminary discussion proceed to point out what changes hnve been made.
I was waiting to know that from him.

Mr, Naglruddin Abhmad: That is what T was going to do when ride.issues
were raised.

Pandit Thakur Das Bhargava: On a point of order; T beg to submit that
tbir question affects the previleges of the Members of the House. The question
at iscue is: are the memhers of the Flouse not entitled to criticise the wrong
hebaviour or tha wrong conduct of the members of the Belect Comml$tee in re-
gard to procedurc?  Supposing a Bill is placed before a Beleet Committee and
that the Bill considered by the Belect Commitéee was not the one referred to
another RBill i aubstituted in its place. Are not the Members entitled to say
them bv the Houme?  You may give A ruling on the point whether the mem.
bera of the House caunot criticire thir conduct of the Beleet Committee?
Whatever has happened in the Releet Committee may not he allowed to be
divalzcd. But the manner in which the proceedings were conducted is open to,
criticisnt. otherwire it will mern that the membern of the House have no sort
of control on a Bill. Tf a Bill is introduced in the Houre it beeomes the pro-
perty of the Honse and cvery Member has a right to point out the irregulari-
ties in the Select Committee.

Mr. Chalrman: This is not a point of order.. The speaker will go on.

The Honourable Shri K. Santhanam (Minister of State for Railwavs and
Transport).  May I aubmit that while the House it entitled to criticise the
8elect Conimittee and even censure it, it is not entitled to sev that the Bill
hefore it i ~ot..the Bill that was referred to it. Tt is not open- to the Honse to
sav that thiy is not the Bill referred to the 8elect Committee. The Houso
may condemn the Select Comenittee if it thinks that the Select Committee has
not done itz duty., Whenever a Bill Is presented to us and is under consider-
ation it in not open to us to say that this in not the Bill that was presented to
is.

¥r. Nasiruddin Ahmed: I submit that I wds only geing to condemn the
felaot Committes and nothing more.

Mr. Chairman: The honourable membher will he perfectly right if he criticinen
the Bill as it har emerged from the Reloet Committee and polnts out the ehunges

mado. He will confine his remarkes to the changes that have been made in
the Rill.



EINDU OODB 1027

Mr. Nasiruddin Ahmad: 1 wwm goiug to submit te tho House that some
chenges have been made, some serious chunges have been made.

‘The Honourabie Dr. B. R. Ambdedkar: Point them out. 1 am awuiting to
kpow the chsuges made. 'I'he honourable member may take his own time, but
lot bimu tel| us what the changes are,

Mr. Nasiruddin Ahmad: I will proceed in my own way.
The Honourabie Dr. B. R. Ambedkar: He cannot go on in this manner.

My. Nagiruddin Ahmad: .1 submit that the original Bill was infcodueed by
Mr. Jogendra Nuth Mandal. 1t bears the printing date lst August 1946, This
was the I3ill which was sent to the Belect Commiittee. A Bill printed on 16th
August 1848 ie the Lill that came out of the Belect Commitise with the report.

The Honourable Dr. B. R. Ambedkar; What is the point on that?

Mr. Nasiruddin Abmad: I am ocoming to that. There are serious disore-
puncics botiveecn these two Bills, e -

The Honourable Dr. B. R. Ambedkar: That iz what wo are waitinng to
know. '

Mr. Nasiruddin Abmad: 1f this is accepted I will proceed to the wital
points.  There ure serious disorepuncies between the original 1ill and the.
Bill that bus béen appended to the report of the Select Cemmitiee. ({nferrup-
tions) Lhis is 1ot the best way ol quickening my puce. 3 submit that in beiween
these two Bills, a very iuteresting document cume in. It is 8 departmental
draft which wus printed on I'ith July, 1048. 1t is this draft which camn in
between the twe.  All the j.oints of order raised and argued were abount this
depurtmental draft. Even in the present discusions, if 1 understood the Hon-
ourube the Minister of Law rightly, ho mentioned nothing about this depart-
wmontsl Lil, but eaid that all the changes were made by the Beleot Conunittee
and not by him.. 1 am referring to the Bill dated 17th July, 1948.

shri Mahavir '.l'ylﬂ': ‘That was before the dute of the Belect Committee
meeting.

Mr. Nasiruddin Abmad: 1 am grateful to my friend Mr. Tyagi for point-
ing out that the date of printing, vis, 17th July, 1948, was before the Beleot
Committes was first called te meet. I submit that this Bill.........

The Honourable Dr. B. R. Ambedkar: I would like to curtail this urgu-
ment of n:y honourable friend by saying that it is bound to be so. The re.draft
was sent one month before the meeting of the Belect Committeo.

Mr, Naziruddin Ahmad: That iv the point T was mentiening. 1 am grate-
ful for the admission.  This druft was complete before the Select Committee
met. 1 should like to state at this stage tha® the House was not informed
about, it. The authority of the House was not taken to completely change
the original Bill.

Shri Mahavir Tyagi: s the middle one exactly the same as is appended to
the report?

Mr. Nagiruddin Ahmad: There have been some changes. The ofnges
made by the Select Committee were slight, but sefious ohanges were made by
the Depar¢tment which she Belect Committee never knew.

Shrimat{ G. Durgeba): It is the Beleot Committee that has infroduced the
obangeg and not the Department.
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Mr. Nasiruddin Ahmsgd: | submil thut the most iwportunt thing is -that
they never mude 8 detailed cxsmingtion of the Depurinenwul drale.  lu fuct
wmy contention is thut---1 would sit down if iny howourable friend Shri Sunth-
wuth cun guote u single example iu vhe whole legislutive history of ludiu or in
other countries for tims—u Bill that has Lesn sent to o Beleed Consnittee Lus
been substituted by :anothor complotely re- (.tlbtzlll(, the whole thing und put
along with it.

The Honourable Shri K. Santhazam: 1 lhuve bcen on muny Belect Com-
mittees and in mnuy cuses the orginul Iiill has been complutely re-deafted by
the t3ciect Conunitice.

Mr. Nas:ruddin Ahmad: Thuy is unother matter.

Mr. Chairman: Muy 1 point out to the honounble member thut Mr. Spes.
ker L given uw docision tbat iv is the original Bill thut wug considered by the
Select Comtnittes uloug with the druft given to it by the Honourable the Law
Miuister?  Lln view of that decision, the honourable member muy confines his
remarks to the point us to how the originnl Bill has undergone o clinage in the
Belvct Committee.  All the othor remurks ubout what hsppeued in the Select
Commiitee arc beyond the purview of the hounouraile member.

Mr. Naszirudin Ahmad: My point is that, although the Select Committee
musst he deomed to have considered .the origivul Bill and the departwucntal draft
axnd to have come to this conclusion, that was done most perfunctorily end im-
perfeetly. My point is this, thut ulthough the Belect Commitice considered
or must be doemecd to have cousidered the original Bill aud the departmental
draft and ciune to this conclusion and withongh that is so, wny point is that it
wus ucrcssurily done most perfunctorily aud mast nnporfectly. They must
have been, I submit, dominated by the werious elinges introduced into the
depsrtmental Bill and they must have boen completely under the hypnotic
mtluence of o revised draft, u convinient reudy made thing, which was pluoed
in their hands. It wnst have node o trewceadous psychologicul  hnpression
on the Mombors of the Select Committey, o that the Beleet Couwnuttse, al-
though they hud the right, largely depended upon the departraental draft aed
this affects the ruerits though not the logulity of the final Bill.

My pomi. is that any Select Comnmittec bus the right to make enormons
changes, but it has never happened that a new 13il, completely chunged, wus
pineed ui the bands of the Selcet Committee und then they would begin oonsi-
derttion on the new Bill.  Although, teclmically, they lLiud also the original
Bill, wuill they procceded clause by clawsy with the new Bill. That wus a matter
of merit. 1 subinit, that (he itroducton of this departmental Bill Jues created
considerable amount of prejudice to w fair and bupartial considerntion of the
Bill. 1 subwil that the clauses of the original Bill shonld hsve heen beguu
one by oneand changes shosld bave been wnde gen@uadly on the body of the
original B3ill.  Tnstead of that it keeims to bave necessarily followed that the
departny ntal Bill wae taken up, although there was in them. marginul refer-
ences o the clanses of the orighmd Bill. K41l | beg to submit without any
dircspect to the members of the Sclect Commititee, it was impossible for any
memher to roeally see readily what enormons chinges had been effected i the
despurtinental Bill and it is this, T submit which has affected the merits of the
tinul Will. 1 never suggest. thut the Members of the Select Comumitttee had no
right t» muke any changes or to adopt the departmental Bill or to praceed with
the originnl Bill. T submit that the work was speaking ngain with respect,
negesearily done perfunetonly uml considernble rosponsibility in the work of
the Seloot Committee must rest upon the departmental draft. On n considern.
tion of the departmental draft, therefore, the merits of the present Billeshuuld
be corsidered,
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Shri L, Krishnsswami Bharathi: Let us see ull the poiuts of difference.

Mr. Masituddin Ahmad: | submit Lhut the entire legislation began with e
Llumder wncd it procecds froan blunder to Llunder uutil we come to u capital
bluuder, namely, the present Bill. 1 subrrut that the mistake tirst arose in the
yeur 1987, The mistukc wose thete und & shull show at once that one mistake
led to another mistake und thiut mistuke led to other ruistukes and all these mis-
takes led the dSeiect Coinmitter wnd theu ulitmately (Interruption) 1 ask ishri
Krishnaswuini Bhurathi iu uli serivusness, should 1 be disturbed like thia ?

Mr. Chairman: If thic Lonourabie wmentber addresses the Chair, 1 think the
disturbance will he much less,

. Mr. Naziruddin Abmad:  Sir, 1 submit, you will be pleused to considor ibat
iu the year 1937, a Dill was passed juto law und thut is the: Hindu Married
Women's llight to Property Act, 1937. Thnt, 1 submit, was a busty legis-
lation. It contained within itself ill-digested, little understood law that has
led to all this trouble. lu fsct the author of the Bill wag Dr. Deshusukh.
80, Dr. Deshmukh—I aw happy to find it is not our present Dr. Deahmukh—
uncousciously with the bonag fide telicf of doing good to Hindu society, intro-
dweed thrt Bilk  The effect of the Bill was to introduco some change in tho
law of Succession m the Compaet series.  According to Hindu Law, as 1 have
understaod it, who @ wan dies his heirs are son, graudson and greutgrand-
sou. la the presence of #ie son the grandison by o pre-decedased son inherjts—
the grundson represents his decensed futher it takes his futher’s sharo. B in
this way the son, grindson und the great-grundson in three generations inherit the
property.  Dr. Deshmukh was enthused with the ides that the widow must
be given u definite status and a detinite right. 8o he made the widow of the
propositus u share-holder, and not only the widow of the propositus, -but the
widow of a deceased sou, the widow ¢f the deceased grandson and the widow
of a deceased great-grimdson, I'hes were also.included within the umbit of the
sharebolders.  That, 1 submit was most ill-considered, although the author
was imbued with the highest sense of putriotism and welfare of the commuuity.
1 submit, that this was then............ N

The Honourable 8bri K. 8anthanam:! Wauld ny honourable friend like ine te
inform him that this Bill was actually acopeted by the late Sir N.N. Siroar, who
was the greatest uuthority on Hindu Lewy -

Mr. Nagiruddin Ahmad: ] ure in a position to show, although not only he,
but there wus a time when I ulxe ncgepted it. (Inferruption). 1 beg o suhmit
that I am in possession of the House.

"Jr. Ohairman: 'fhe honourable memdber is going into the history of the
sinendmeuts to Hindu Law,

Mr. Nasiruddls Ahmsd: I submit, that the Hindu Married Women’s Right
to Property Aot was the first mistake and 1 shall show that this contained
within it seeds of other blunders culminating in the present Bill.

Shrimatl G. Durgabai: Thut wis u serious retfbotion of the legislature
then existing.

Mr. Nasiruddin"AAmad: | «ubmit that the mistake was admitted by that
legielature itself and I can quotc passages that thet legislature sdmitted that
thai was a ruistake, (Interruptions). ¢

Mr. Chairman: Order, order.
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M:. Naziruddin Ahmad: I submit, | should show how the mistake came
wbout. In fuct in providing lor the widow of the propositus of the deceused son,
grandson and of the greut-grandson, the position of the daughter became ab-
solutely uncertain. Nobody knew whut the position of the daughter was at
that time, under this Aot.

The Honourable Dr. B. R. Ambedkar: Au undertaking was taken from my
friend Dr. Deshmiokh by Sir N. N. Rivcur that the Govenmment will support
the weusurc ouly if hie agreed to drap the word "daughter’ and he promised
thut he woud drop the word “dirughter'.

Mr, Nazlruddin Ahmad: | um as much fwuwiliar wnth the history of that
law us the Honourable Dr. Ambcedkar,

Mr. Ohalrman: 1s the honouruble mgmber going to tuke wore time?
Mr. Nasiruddin Ahmad: Yes, Si.

Mr. Chairman: [u thul cusc, he may resutne bis speech later aud we wmay
now adjourn.

" Phe Aswambly then adjourned till @ Quarter to Elgvsn of the Clock o Thyres
day, the 373 March, 1949.





